REPORT OF COMMITTEE IN COMPLIANCE OF THE ORDER OF
HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW
DELHI IN THE MATTER -ORIGINAL APPLICATION NO. 39/2020 (WZ)

(LA. NO. 51/2020) (RAM BABAN BORKAR VS M/S. L.M.S. REALTY & ORS))

1.0 BACKGROUND:

The Hon’ble National Green Tribunal (NGT), passed the following order dated 15/12/2020, in the
matter O. A. No. 39/2020, Ram Baban Borkar, Applicant versus M/s. LM.S. Realty & Ors,,
Respondent (s):

1. On request of learned counsel for the applicant, para 1 of the synopsis starting from
“Most corrupt practices of regularization of illegal construction............... ...failure
on the part of the institutions” will sand deleted. The office may carry out necessary
correction in the record.

2. Grievance in this application is against illegal construction by M/s. LM.S. Realty.
Pune in construction the building project “Finswell " on Survey No. 208/1A4 Loheagon,
Viman Nagar, Taluka-Haveli, District Pune, on the basis of building sanction plan
without requisite Environmental Clearance (EC). EC was obtained subsequently on
02.02.2019. Ex-post facto EC is not legally permissible in view of law laid down by
the Hon 'ble Supreme Court in Keystone Realtors Private Limited v. Anil V. Tharthare
and Ors., (2020) 2 SCC 66 and Alembic Pharmaceuticals v. Rohit Prajapati (2020)
SC Online 347. The Ex-post facto EC deprives the authorities of assessment of impact
of constructions and confronts the authorities with fait-accompli. Thus. the
construction has either to be demolished or assessment and recovery of compensation

“ has to be made.

3. In view of above, the matter needs to be looked into by the concerned departments in
the first instance and remedial action taken in exercise of their statutory power,
following due process of law. The status and action (zken report may thereafter be
submitted to this Tribunal for consideration. We constitute a joint Committee
comprising Central Pollution Control Board (CPCB). State PCB. the State
Environment Impact Assessment Authority (SEIAA), Maharashtra and the District
Magistrate, Pune to look into the matter and take appropriate remedial action in
exercise of their statutory powers, following due process of law and furnish a report
to this Tribunal within two months by e-mail at judicial-ngtegov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the form of Image PDF. The
State PCB will be the nodal agency for coordination and compliance.

\
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The applicant may serve a set of papers on the CPCB, State PCB, SEIAA, Maharashira
and District Magistrate, Pune and file an affidavit of service within one week.

A copy of this order be forwarded to the CPCB, State PCB, SEIAA, Maharashtra and
District Magistrate by e-mail for compliance,

In the view of above order, no order is called for on I.A. No. 51/2020 at this stage
which will stand disposed of.

List for further consideration on 22.03.2021."

In compliance with the aforesaid Order of the Hon’ble NGT, a Joint Committee consisting of

the following members has been constituted:

a. Representative, State Environment Impact Assessment Authority (Shri. Pankaj Joshi.
Member, SEIAA, Mumbai);

b. Representative of Maharashtra State Pollution Control Board (Dr. Y. B. Sontakke, Joint
Director (Water), MPC Board, Mumbai, Shri. Nitin Shinde. Uc. Regional Officer, MPC
Board, Pune, and Shri. Pratap Jagtap. Sub Regional Officer. MPC Board, Pune-I);

c. Representative, Central Pollution Control Board, CPCB (Shri Pratik Bharne, Scientist i} 153

] Regional Directorate, CPCB, Pune);
| d. Representative of Collector Office, Pune (Shri Satyawan Landge, Circle Officer, Kalas,
Tahsil Office, Haveli);

The committee members visited M/s. L.M.S. Realty, Survey No. 208/1A Village Lohegaon,
Viman Nagar, Taluka Haveli, District Pune on 10.08.2021. M/s. L.M.S. Realty is Residential
and Commercial project located at Survey No. 208/1A Village Lohegaon, Viman Nagar, Taluka
Haveli, District Pune having Total Plot area - 8,100 Sq. m & Total approved Built up area -
27,432.22 Sq.m. Project consist of 02 Residential buildings, 01 Commercial Building and 01

Clubhouse. The project is a Residential and/or Commercial Project.
¥ %




20 OBSERVATIONS & FINDINGS: -

Sr. | Points Raised in Application' | Observations & Findings

No.

a PP has carried out substantial As submitted by PMC vide letter dtd. 20.10.2021 M/s.
construction from 08.09.2016 | L.M.S. Realty, Survey No. 208/1A Village
till 01.02.2019 by revalidating | Lohegaon, Viman Nagar, Taluka Haveli, District
the PMC building sanction Pune, PP has obtained initial building plan approval
without prior EC vide no. CC/4477/06 dtd. 23.03.2007 for TPA- 8,100

b PP has carried out substantial Sq. M, FSI area- 7,332.48 Sq.m and Non FSI area not
construction from 08.09.2016 | mentioned.
till 30.09.2019 by revalidating
the PMC building sanction The last Commencement Certificate (CC) obtained by
without prior Consent to PP was vide No. CC/541/21 on 11/06/2021 for FSI
Establish area- 13,811.59 Sq. m. Non-FSI area is not shown on

¢ | PP has field false, baseless and | plan.
misleading application dated
05.03.2018 for obtaining EC From the Architect’s Certificate submitted during
and same was considered by application of EC, it is observed that PP had completed
SEAC-III and SEIAA without | construction work for 14957 Sq. M. as per

| application of mind CC/0959/11, dated 15/06/2011, CC/2954/16. dated

d PP has admitted in item No. 13 | 21/12/2016 and CC/3793/2016, dated 31/03/2017.

of 67" & 71* SEAC-III
meeting and in 153" SEIAA
Meeting, that work has been
initiated without prior EC

In EC Application, dated 05/03/2018, PP has
submitted the information regarding note on initiated
work as completed construction work for 14,957 Sq.
M. as per CC/0959/11, dated 15/06/2011, CC/2954/16,
dated 21/12/2016 and CC/3793/2016, dated
31/03/2017.

SEAC-IIT and SEIAA has scrutinised the submitted
application and since the constructed work is below
20,000 sqm, it does not require prior EC as per EIA
Notification 2006. Hence, there is no violation of EIA
Notification 2006, recommended the project for prior
EC.

Environment  Department, Government  of
Maharashtra, Mumbai has granted EC to PP on

February 02, 2019 for TPA- 8,100 Sq. M and FSI- |

13.811.59 Sq. M, Non FSI-13.620.63 Sq. M & TBUA-
27.432.22 Sq. M as per 10D No. CC/2818/, Approval
date-13/12/2018. In the prior granted EC, noting on
initiated work mentioned under point no. 13 states that
the total construction carried out till date is 14,957 Sq.

/5
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M. as per CC/0959/11, dated 15/06/2011, CC/2954/16,
dated 21/12/2016 and CC/3793/2016, dated
31/03/2017.

EC has been granted by SETAA after scrutiny and
appraisal from SEAC-III based on application for EC
dated 05.03.2018 for obtaining prior EC.

After this application, the PP has again obtained CC on
12/03/2020 for FSI-13811.41 Sq. M and on
11/06/2021 for FSI-13,830.11 Sq. m.

However from the Architect’s Certificate, dated
18.10.2021, it is observed that PP has completed
construction for FSI - 12,603.18 Sq. M, Non FSI -
14,805.68 Sq. M and TBUA - 27,408.86 Sq. M.

The Architect has submitted justification for change in
configuration of FSI & Non-FSI in the same
Architect’s Certificate.

Copy of the PMC Report, dtd. 20.10.2021, and
Architect’s Certificate at the time of EC application,
EC application copy, EC grated copy. latest
Architect’s Certificate, dated 18.10.2021, Agenda of
67" 71%and 74™ meeting of SEAC-3, and Agenda of
153" meeting of SEIAA are attached as Annexed at
Annexures L 1L II1, IV, V & VI respectively.

PP has suppressed the Defence
installation of air force station

in the vicinity of less than 500

Mits. From project site

PP has obtained NOC from Aviation Angle for the
construction of building from Group Captain,
Common ATC Officerr, HQ SWAC, IAF,
Gandhinagar, Gujrat on 22.06.2017 and 30.05.2018.
Copy of the letter is attached at Annexure VII.

PP has suppressed the quantity
of building construction
material and PP not using eco-

friendly building material for
construction

As work on the project is nearly complete, the
Committee is unable to comment on this.

PP does not hold valid
permission for land use change
from competent authority

As per the PMC letter dated 20.10.2021, the
Sanctioned Development Plan is for Residential Zone
and as per Development Control Rules, commercial
uses are allowed.

PP has obtained the plinth
check certificate dated
19.12.2017 & 26.07.2018 well
prior to grant of EC and there is
violation of EC dated

PP has completed the work of buildings A & B as per
CC as per CC/0959/11, dated 15/06/2011,
CC/2954/16, dated 21/12/2016 and CC/3793/2016,
dated 31/03/2017 and accordingly obtained plinth
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02.02.2019 and Consent
01.10.2019

check certificate on 19/12/2017 and 26/07/2018, prior
to EC.

After that, the scope of the project changed. vide CC
no. CC/1254/17, dated 31.07.2017, this was due (o the
amendment in the permissible TDR regulations,
published on 28.01.2016 and accordingly PP has
applied for prior EC.

Copy of plinth check certificate and TDR Regulations
copy are attached herewith, at Annexures VIII & IX
respectively.

SEIAA decided to grant EC for:

FSI: 13811.59 m2. (10D no.
CC/2818/, Approval Date-
13.12.2018), but PP has
changed project scope by
increasing its total BUA
potential with help of revised
sanctions 12.03.2020

From the Architect’s Certificate, dated 18.10.2021, it
is observed that the PP has completed construction as
FSI - 12,603.18 Sq.m & Non -FSI area- 14,805.68
Sq.m and Total constructed Built up area- 27,408.86
Sq.m.

However. from the granted EC and Architect’s
Certificate, dated 18.10.2021, it is observed that the PP
has not increased the total built-up area, and hence not
changed the scope of the project. However. it is
observed that the PP has changed the configuration of
FSI & Non-FSIL

EC dated 02.02.2019 is granted
for Total BUA: 27432.22 M2,
whereas Consent to Establish
dated 01.10.2019 is granted for
25449.49 Sq. Mtrs.

PP has obtained EC for construction project

FINSWELL  at Sr.No.208/1A. Lohagaon,
Vimannagar, Tal-Haveli, Dist-Pune, for TPA- 8,100
Sq.M. and TBUA- 27,432.22 Sq.M on 02/02/2019.

PP has applied for Consent to Establish to the Board
on 01.10.2019 for the same area, however the consent
was granted by the Board, erroneously, on 01/10/2019
for less TBUA- 25,449.49 Sq. m.

Again, PP has applied for amendment in Consent to
Establish on 29/09/2020 to MPC Board and
accordingly the Board has granted an amendment in
consent to establish on 20.10.2021 for TBUA -

27,432.22 Sq.m

Copy of Consent to Establish and Amended Consent
copy are attached herewith at Annexures X & XI
respectively.

PP has not obtained permission
to draw ground water and
construction of basement if any

During the site visit, borewell was not seen in the

premises.
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shall be obtained from the
competent Authority prior to
construction/operation of the
project, but PP have constructed
three basements

Water supply for construction purposes is from
tankers, as informed by PP.

EC is granted as per approved Sanction Plan.

As per the approved Sanction Plan, the PP has carried
out construction of basements.

There is no permission for
basement in granted in EC
dated 02.02.2019

EC is granted as per approved Sanction Plan.

As per the approved Sanction Plan, the PP has carried
out construction of basements.

PP is extracting ground water
from two bore wells without
permnission from competent
authority and also not done
ground water test for
contamination

During the site visit, borewell was not seen on the
premises.

PP has not preserved the top
layer of fertile soil for reuse in
gardening an there is no soil
test

Top layer of fertile soil is stored and used for
gardening and tree plantation. Soil test reports, dtd.
13.06.2019 & 02.12.2019 are attached in Annexure
XIL

PP has not made arrangement
for storm water and wastewater
’separation and it getting reused

There is a separate line for stormwater and
wastewater.

Stormwater drains are connected to the recharge pits. |

PP has not made arrangements
for air pollution generated from

The Committee is unable to comment on this as
during the site visit, construction work of the building

dust generated from was already completed and only work on the
construction clubhouse was in progress.
PP has obtained occupancy PP has obtained part Consent to Operate from MPC

certificate from PMC, but PP
has not obtained Consent to
Operate from MFCB

Board on 20.07.2020 for total plot area 8,100 Sq.m.
and total built up area 15,009.08 Sq.m. out of total built
up area 25449.49 Sq.m. which is valid up to
31.03.2021.

After that, the PP has obtained renewal of the part
Consent to Operate from MPC Board on 05.04.2021
for total plot area 8,100 Sq.m. and total built up area
15,009.08 Sq.m. out of total built-up area 27,432.22
Sq.m. which is valid up to 31.03.2022.

Copy of the Consent to Operate, dtd. 20.07.2020 and
Consent to Renewal, dtd. 05.04.2021 is attached at |
Annexures XIII & XIV respectively. S

453
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Solar System, rainwater
harvesting at site

PP has not installed STP, OWC,

PP has provided STP, OWC, solar panels and
rainwater harvesting system at site.

As per prior granted EC. PP proposes to install two
nos. STP of capacity 50 CMD for building-A
(commercial) and STP of capacity- 70 CMD for
building B & D1. As construction of building A is
completed by PP, STP of capacity 50 CMD is provided
and obtained part Consent to Operate from Board.

For the remaining buildings, B & D1 (Residential), the
PP proposes to provide a separate STP of 70 CMD
capacity. Building D1 has already been constructed
and obtained OC on 19/07/2011. At present, sewage
generated from this building is connected to the PMC
sewer line. After construction is completed of 70
CMD capacity STP, sewage generated from B & D1
building will be treated in proposed STP.

PP has not developed RG and
has not made plantation as per
norms

PP has not developed Green
Belt as per Norms

PP has obtained Tree Plantation Certificate from
PMC on 12.02.2020.

Copy of the same is attached at Annexure XV.
RG area is provided as per approved plan, informed
by PMC, vide letter dated 20. 10.2021.

PP has not advertised the grant
of EC in at least two local
newspapers widely circulated
around the project

-

PP had advertised the grant of EC in newspapers
namely Sakal Times (English) and Punya Nagari
(Marathi) on 23.04.2019.

Copy of the same is attached at Annexure XVL

There is change(s) in scope of
the project vide PMC revised
sanction 13.02.2020, but the
project has not obtained
required a fresh appraisal by
this Department

From the Architect’s Certificate, dated 18.10.2021, it
is observed that PP has completed construction as FSI
—12.603.18 Sq.m, Non-FSI area- 14,805.68 Sq.m and
total constructed built up area- 27,408.86 Sg.m.

However, from the EC granted to PP on February 02,
2019. FSI — 13.811.59 sq. m., non — FSI - 13.620.63
sq. m and total permitted built-up area is 217,432.22 sq.
m. Therefore, it is observed that the PP has changed
configuration of FSI and non-FSI without surpassing
the permitted total built-up area.

J

PP has not submitted six
monthly compliance report,
monitoring report and
environment statement in from-
)

PP has submitted six months Compliance Report.

Copy of the same is attached at Annexure XVIL

s
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CONCLUSION & RECOMMENDATION:

e The PP has carried out construction as per PMC revised sanctioned plans.

e The EC has been granted by SEIAA after scrutiny and appraisal from SEAC-II] based
on application for EC, dated 05.03.2018, for obtaining prior EC.

e The PP has obtained NOC for construction of building from Common ATC Officer.
HQ SWAC, IAF, Gandhinagar, Gujrat.

e Asper PMC letter dated 20.10.2021, Sanctioned Development Plan is for Residential
Zone and as per Development Control Rules, commercial uses are allowed.

e From the EC granted (dated 02/02/2019) and Architect's Certificate (dated
18.10.2021), it is observed that the PP has maintained the overall configuration of the
project. However. there is a change in the FSI and non-FSI component without
surpassing the total built-up area.

Therefore, SEIAA/Env Dept. GoM may take a note of this and initiate appropriate

necessary action.

J} N//ﬁ:‘//
(Satyawan Yarfdge) (Nitin Shinde

( )
Circle Officer, Kalas, I/c. Regional Officer.
Tahsil Office. Haveli ' MPC Board. Pune

(Dr. Y. B\Sontakke) ©  (Pratik Bharne) (Pankaj Joshi].

Joint Directyr, (Water)  Scientist *E’, Regional Member, SEIAA. Mumbai
MPC Board, Mumbai Directorate, CPCB,
Pune
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Aﬂ’ﬂeocuve - I

Executive Engineer Department
Building Permission Department, Zone - 4
Pune Municipal Corporation

Outword No.:- @"T—Q’X\/ 2044 /L‘)

| Date :-
To' '2“0’ J0 /19""\)

v~ The Sub Regional Officer,

MPC Board, Pune . ZZ//&ZOv/gS:’O‘//\‘@/

Subject :- Information Required for NGT Court Cases No. OA 39/2020.

Reference :- Your E-Mail Dated 20/08/2021.

Dear Sir,

This is with reference to the above subject matter, please find attached
herewith detail reply of your questionery information for NGT Court Cases

Appeal No0.39/2020.

Thanking You,

Yours Faithfully,

W o

eclitive Engineer
Building Permission

\ Department, Zone -4 @’
‘V\O Pune Municipal Corporation

Pty

Copy to,
Hon. City Engineer
Pune Municipal Corporation
For information . . .
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CC/3137/19  dated 12/03/2020

FSI= 13811.41 sq.m.

Non FSI = Not Shown on plan
CC/541/21 dated 11/06/2021

FSI=13830.11 sq.m.

Non FSI = Not Shown on plan

)

6 Current status of project as per 31st July 2021 PMC/PCMC Final Occupancy is issue wide letter as below
(a) Project under construction; or 1) For Building ‘D1’ issued on dated
(b) Date of project completion, in case project completed and occupancy 07-03-2008
certificate awaited / not yet given; or 2) For Building ‘A’ issued on dated 19-03-2020
(¢) Date of project completion and issuance of occupancy certificate, in 3) Work of Building ‘B’, Clubhouse & Site development is
case project completed and occupancy certificate issued under progress

7 Source of water during construction stage; PMC/PCMC/CGWA | As per Water supply department Outword No.cwo/1415
(a) Documents related to water procurement through dated 03/12/2010 here with letter.
tankers or through PMC / PCMC
(b) If ground water, no. of bore wells at the project site and details of
CGWA permission (provide copy). it any.

8 (@) List out restriction criteria for siting construction of PMC/PCMC/MPCB | a) Non recreational as per sanctioned DP on th date.
residential or commercial building / townships (as applicable for the
project under reference) b) As Above.
(b) Does the residential or commercial building / townships
(as applicable for the project under reference) fall under any of the above
restricted criteria, as at (a) above. C) As per Sanctioned development plan Residential Zone &
(¢) Does the residential or commercial building / townships (as as per development control rule commercial uses are allowed.
applicable for the project under reference) fall under yellow or purple or ﬁCVﬁMV P cl. 4.4 Annexed herew »wr
orange or red or green or other zone as per the Development plan?

9 Whether the land use of the project site matches with the activities as PMC /PCMC Land use is as per sanctioned plans
mentioned in sanctioned land use plan? Give details in either yes or no
case.

10 Does the project site obstructs / falls in natural Streams / drains / green PMC /PCMC/ No natural stream / drain / nala is passing through land as
belt (as per the Development plan Map or otherwise). notified wetland. Irrigation department per development plan.
CRZ, blue line or red line of rivers/drains or any other restricted / | and concerned authority
prohibited area

11 Does the project site obstructs / falls in natural Streams / drains / green PMC / PCMC No natural stream / drain / nala is passing through land as per
belt (as existing in the Development Plan or otherwise), notified wetland, development pian.
CRZ. blue line or red line of rivers / drains or any other restricted /
prohibited area.

12 In case construction / demolition started or extended after 29™ March *MC / PCMC Not Compliance of Rule 4{3) of C& D Waste Management

2016, then provide the details of permission taken and details of

Rules. 2016
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compliance of Rule 4(3) of C& D Waste Management Rules, 2016

13 Does project involve any reclamation of land? If yes, then specify details PMC/PCMC Project does not involve any reclamation of land as per
of permissions required & relevant sections / provisions of applicable development plan.
Acts / Rules and status of obtaining the same.
14 PMC/PCMC/MPCB | As per sanction Building Permission are as below. A- For
a) Whether sewage of the project is directly discharged into sewerage Building D1 - Yes.
network connected to terminal STP of the local body? For Building A — B - No.
b) Whether project proponent has provided captive STP for its sewage
management? If so, provide details (capacity / treatment process / B- Yes — STP for building A — Capacity 50 KLD
management of treated sewage / sludge / etc.) STP for building B — Capacity 70 KLD
¢) Does the project proponent has provided its own solid waste
management facility? If so, provide details (capacity / installed treatment
process / management of treated or processed waste / etc.) C-Yes—OWN CAPACITY - 300 kg.
15 In case the project proponent has applied for post facto EC SEIAA & ##
clearance, then Provide details: Point (e) and (g) by
(a) date of application MPCB
(b) Window period for making such application to SEIAA
(c) Whether report on assessment of environmental damage, cost of
remediation plan and natural and community rcsource augmentation plan
were submitted (as per letter no. SEIAA-2018/CR 150/SEIAA dated
30.01.2019 issued by SEIAA) and examined by SEIAA
(d) Total Cost of remediation plan and natural &community resource
augmentation plan as imposed by SEIAA
(e)Whether the project proponent has deposited the bank
guarantee equivalent to (d) above with MPCB
(f) Whether Regional office of MoEF & CC has verified the
implementation of the EMP? If so. whether EMP is in progress or
completed?
(g) In case EMP is completed, whether SEIAA has taken decision on
return of BG. If so, provide status of return of the BG
(h) Provide a copy of post-facto EC approval
16 Whether the project proponent has provided provision for 10% PMC /PCMC Yes.

mandatory open space / site margin as per the Development Control
Rules? If so, provide relevant details of the same as on or after 31st July.
2021 (mention such date also).

Layout —
CC/2954/16 date 21/12/2016
FSI =5807.37 sq.m.
Non FSI = Not Shown on plan.
Layout —
CC/3793/16 dated 31/03/2017
FSI =7825.92 sq.m.
Non FSI =Not Show.. on plan.
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HIRAKSHAH ASSOCIATES

PLANNING | LIASONING | ENVIRONMENTAL ARCHITECTS

CERTIFICATE OF CONSTRUCTION DONE TILL DATE

Name of Project Commercial + Residential project “FINSWELL”
Project Proponent M/s L M S Realty
Name of Architect Ar, Hirak Shah
Planning Authority Pune Municipal Corporation, Pune
Site Address S. No. 208/ 1 A, Lohegaon, Pune
Sr. Particulars Approval No. Max. Proposed | Proposed | Proposed Status /
& Date Permissible FSI Non FSI Total Actual
FSI (Sq.M) (8q.M.) | Constructi | Constructi-
Potential -on Area | on carried
(Sq.M.) (8q.M) till date
(Sq.M.)
1 | Plan Approved | CC/4477/06 924399 | 733248 | 385491 1118739
Dt. 23-03-2007
2 | Plan Approved | CC/0959/11 924399 | 7333.86| 392099 1125485
Dt. 15-06-2011
3 | Plan Approved CC/2954/16 1247818 5807.37 7386.51 | 13193.88
' Dt. 21-12-2016
4 | Plan Approved CC/3793/16 12478.18 7825.92 | 1139233 | 19218.25 14957.00
Dt. 31-03-2017
5 | Plan Approved CC/1254/17 14988.69 | 11866.99 | 14808.96 | 26675.95
Dt. 31-07-2017
6 | Proposed for EC - 14988.69 | 1249633 | 14935.89 | 27432.22
7 | Previous EC No - - -
granted, if any
8 | Applied for EC 12463.63 | 12985.86 | 2544949
on
Ar. Hirak Shah
(CA/2004/32903)
Disclaimer :

This information is issued by M/s Hirak Shah Associates, a firm through its proprietor Ar. Hirak Shah on request of Promoter
& Developers as mentioned above. This cestificate is prepared based on the documents & information provided by Promoters
& Developers; and is prepared and issued without prejudice, as a technical information, issued by the Architect on request. The
firm or the Architect is no way concerned with the issucs or disputes if any arising out of the information certified except the
facts certified in the progress report on the technical knowledge and expertise of the Architect. While every effort to check the
progress of work of Building mentioned in this progress report, it is provided with no warranties whether expressed, statutory
or implied. The information and the matter in this progress report are given in reliance of the oral or written report received
from client or his representative Ar. Hirak Shah and its staff shall not be held responsible for emors performed by client or his
representative and shall not be involved in any dispute arising out of this progress report. In case of additional work done on
site revision is mandatory and any consequences arising due to this you shall be solely responsible & may lead to penalty /
removal of structure.

207, ‘21 Harmony', C.T.S. No. 759/21+22, Off Bhandarkar Road, Pune 411 004 | Cell: 0 98230 36880 | hirakshah@gmail.com
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Form | & 1A for Proposed Construction Project "FINSWELL"™ at S. No. 208/1A, Lohegaon,

Viman nagar, Tal. Haveli, Dist.

Pune by M/s. LMS Realty

APPENDIX 1

(See paragraph —6)
Form -1
(a) For item (1) relating to the basic information, the following shalt be substituted,

namely:-

S.No. Items

—
Details

1. Name of the project/s

Proposed Construetion Project
«FINSWELL" at S. No. 208/1A, Lohegaon,
Viman nagar, Tal. Haveli, Dist. Pune by M/s.
LMS Realty

S. No. in the schedule

2

8(a) Building and Construction projects

3. Proposed
capacity/area/lengtlVtonuage to be
handled/ command area/lease area/
number of wells to be drilled

PLOT AREA - 8100.00 Sq. M.

BUILT-UP AREA —25449.49 Sq. m.
(FS 12463.63 Sq. m. + Non FSI 12985.86 Sq.

M)
4. New / Expansion / Modernization New
3. Existing Capacity/ Area etc. Tortal construction done till date 14,957 as pet
D CC/0959/11 dated 15/06/2011, CC no.
-———-""‘? CC/954/16 DATE 21/12/2016 and CC No.
""—_/— CC/37932016 Date 31/03/2017.
6. Category of Project i.e. A’ or ‘B’ Category of Project - "B’
7. Does it attract the general condition? | No
If Yes, please specify.
8. Does it attract the specific condition? | No T
If Yes, please specify ’ |
9. Location
Plot/Survey/Khasra No. S. No. 208/1A
Village Lohegaon, Viman nagar,
Tehsil Haveli
District Pune
State Maharashtra

10. Nearest railway station/airport along
with distance in kms.

Pune Railway Station — 5.0 km Pune
Airport—2.0 km

11 Nearest town, ¢ity, district
headquarters along with distance in
kms.

Nearest town is - Viman nagar
District Collector office - Pune =7 km

12, Village panchayats, Zila Parishad,
Municipal Corporation, Local body
(complete postal addresses with
telephone nos. to be given)

Pune Municipal Corporation, Pune

13. Name of the applicant

Mr Abhinandan N. Sakla

14. Registered address

M/s. LMS Realty !

Page 1 of 35
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Form [ & 1A for Proposed Construction Project “FINSWELL" at S. No. 208/1A, Lohegaon.
Viman nagar, Tal. Haveli, Dist. Pune by M/s. LMS Realty

S.No. Items Details
Survey No. 232/1+2, plot no 116, flat no. [,
Yash Residency, Sakhore nagar, Viman nagar,
Tal. Haveli, Dist. Pune 411014
15. Address for correspondence: M/s. LMS Realty
Survey No. 232/1+2, plot no 116, flatno. I,
Yash Residency, Sakhore nagar, Viman nagar,
Tal. Haveli, Dist. Pune 411014
Name Mr Abhinandan N. Sakla
Designation (Owner/Partner/CEO) Partner
Address M/s. LMS Realty
Survey No. 232/1+2, plot no 116, flatno. 1,
Yash Residency, Sakhore nagar, Viman nagar.
Tal. Haveli, Dist. Pune 411014
Pin Code 411014
E-mail architec(@ravirajrealty.com
L Telephone No. 020 26164438, 8888887039
Fax No. R
16. Details of Alternatives Sites No
examined, if any. Location of these
sites should be shown on a Topo sheet
17. Interlinked Project No
18. Whether separate application of No
interlinked project has been
submitted?
19. If Yes, date of Submission Not applicable.
20. If no, reason Not applicable.
21. Whether the proposal involves No
approval/clearances under: if yes,
details of the same and their status t0
be given.
The Forest (Conservation) Act, 19807
The Wildlife (Protection) Act, 1972?
The C.R.Z Notification, 19917
22 Whether there is any Government No
Order /Policy relevant/ relating to the
site?
23. Forest land involved (hectares) No
24, Whether there is any litigation No
pending against the project and/or land
in which the project is propose to be
set up?
Name of the court /Case No. / Orders
/directions of the Court, if any and its
relevance with the proposed project.

Page 2 of 35
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Form | & | A for Proposed Construction Project “FINSWELL™ at S. No. 208/1A, Lohegaon,
Viman nagar, Tal. Haveli, Dist. Pune by M/s. LMS Realty

(I) Activity

1. Construction, operation or decommissioning of the Project involving actions, which
will cause physical changes in the locality (topography, land use, changes in water
bodies, etc.)

Sr. | Information/Checklist | Yes/ | Details thercof (with approximate quantitics /rates,

No. | confirmation No | wherever possible) with source of

information data

1.1 | Permanent or| Yes | The proposed project site is designated for the intended
temporary change in purpose & proposed built-up area is 25449.49 Sq. m.
land use, land cover or
topography including
increase in intensity of
land use (with respect
to local land use plan)

1.2 | Clearance of existing No | No tree cutiing or falling is proposed.
land, vegetation and
buildings?

1.3 [ Creation of new land Yes | The proposed project site is designated for the intended
uses? purpose & proposed built-up area is 25449.49 Sq. m.

1.4 | Pre-construction Yes | Hydrogeological investigation done for rain water
investigations e.g. bore harvesting.
houses, soil testing?

1.5 | Construction works? Yes | 25449.49 Sq. m. will be construction work.

1.6 | Demolition works? No | There will not be demolition work.

1.7 | Temporary sites used | Yes | A temporary site olfice will be used for construction works.
for construction works Preference will be given to local construction workers,
or housing of hence no lcrlnporary hOLESiI‘Ig for construction workers
construction workers? proposed during construction phase.

1.8 | Above ground Land within the plot is more or less level with no major

buildings, structures or
Earthworks including
linear structures, cut
and fill or excavations

depression. The plot will have a formation leve] of about
25 cm above the road level to facilitate storm water
movement. The filling will be done by using sub-stratum
removed during construction of building foundations /
basements & other wastes generated during construction.
Proposed excavation details -

Total excavation qty 12650 cuin
Top soil | Murumn foft rock

Area in cum

LMS site 400
landscaping
Backfilling

208 LMS site

2200 1000

Page 3 of 35
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Form | & 1A for Proposed Construction Project "FINSWELL™ at S. No. 208/1 A, Lohegaon, Viman
nagar, Tal. Haveli, Dist. Pune by M/s. LMS Realty

APPENDIX - I

(Sec paragraph 6)

FORM-1A

(Only for construction projects listed under item 8 of the Schedule)

CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary attach
explanatory notes with the Form and submit along with proposed environmental management

plan & monitoring programme)

LAND ENVIRONMENT

L.1.  Will the existing landuse get significantly altered from the project that is not consistent with
the surroundings? (Proposed landuse must conform to the approved Master Plan / Development
Plan of the area. Change of landuse if any and the statutory approval from the competent
authority be submitted). Attach Maps of (i) site location, (if) surrounding features of the
proposed site (within 500 meters) and (iii) the site (indicating levels & contours) to appropriate
scales. If not available attach only conceptual plans.

Please refer Following

Annexure |: Master Plan

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs cte,

A LAND AREA
1. | Total plot area 8§100.00 SQM
2. | Approved FSI Area 11866.99 SQM
Proposed F.S.1. Area 596.64 SQM
3. | Approved NON FSI Area 12882.87 SQM
Proposed Non FSI 102.99 SQM
4. | Total construction built up area 25449.49 SQM
4. | Parking area 3984.40 SQM
5. | R.G. area (area for landscape) 693.23 SQM
6. | Construction done till date Total construction done till date 14,957 as per
CC/0959/11 dated 15/06/2011, CC no. CC/2954/1§
> DATE 21/12/2016 and CC No. CC/3793/2016 Date
31/03/2017.

171
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Form | & 1A for Proposed Construction Project ~FINSWELL™ at S. No. 208/1A, Lohegzaon,
Viman nagar, Tal. Haveli, Dist. Pune by M/s. LMS Realty

(1V). Proposed Terms of Reference for EIA studics
EIA not required as project is under 8(a) Category.

I hereby given undertaking that the data and information given in the application and enclosures
are true to the best of my knowledge and belief and 1 am aware that if any part of the data and
information submitted is found to be false or misleading at any slage, the project will be rejected

and clearance give, if any to the project will be revoked at our risk and cost. O
=]
by

Date: 5.3.2018 e

Place: Pune /
S

Page 16 of 35
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Form 1 & | A for Proposed Construction Project "FINSWELL™ at S. No. 208/1A, Lohegaon,
Viman nagar, Tal. Haveli, Dist. Pune by M/s. LMS Realty

SGG Nano, SHGC  -0.20, VLT -30%ie.3

9.12. What is the ratc of air infiltration into the building? Provide details of how you are’

mitigating the effects of infiltration.
«  Air Infiltration rate:
o Windows: Less than 2.0 Vs/sqm
o Entrance Doors: Less than 5.0 I/s/sqm
¢ Mitigation measures:
o Weather stripping shall be done

9.13. To what extent the non-conventional energy technologies are utilized in the overall energy
eonsumption? Provide details of the renewable energy technologies used.
Renewable energy capacity @ 1% connected load:16 KW
Type of technology: Solar PV

10. Environment Management Plan
The Environment Management Plan (EMP) would consist of all mitigation measures for each
item wise activity to be undertaken during the construction, operation and the entire life cycle
to minimize adverse environmental impacts as a result of the activities of the project. It would
also delinente the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including five.

Sr. No. Cost of Pollution Control & Other Environment Infrastructure
A During Construction Phase: Cost in Rs. Lakhs/ annum
1 _|_Water for Dust Suppression o 1.00
2 Site Sanitation & Safety 2.50
3 Environmental Monitoring 1.25
4 Disinfection v 1.25
5 Health Check up 0.50
Total (A) 6.50
. . Capital Cost In Rs. | O&M in Rs. Lakhs/
B During Operation Phase: P Lakhs annum
1 Rain Water Harvesting 2.66 0.08
2 Sewage Treatment Plant 47.00 13.70
3 Organic Waste Composting 10.0 2.36
4 Tree Plantation 10 2
5 Energy (Solar PV) 12.0 0.25
6 Environment Monitoring - 1.25
Total (B) 81.66 19.64
Total ( A+B) 81.66 26.14

7 88

i
—]
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Viman nagar, Tal. Haveli, Dist. Pune by M/s. LMS Realty

Form 1 & 1A for Proposed Construction Project "FINSWELL™ at S. No. 208/ A, Lohegaon, |

Undertaking

I hereby given undertaking that the data and information given in the application and enclosures are
true to the best of my knowledge and belief and I am aware that if any part of the data and information
submitted is found 10 be false or misleading at any stage. the project will be rejected and clearance

give, if' any to the project will be revoked at our risk and cost.

Date: 5.3.2018
Place: Pune

EALTY [

Partner

Page 35 of 35
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Environment department,
Room No. 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032.
Date:February 2, 2019

To,
M/s. IMS Realty »
at'S. No. 208/1A, Lohegaon, Vimgn:na

Subject:

Sir, ’
5 considered as per the EIA

This has reference to your cozfin
. th meeting and recommend

Notification - 2006, by the St
the project for prior envn‘qnmen I clearance
Environment Impact Assesgug Authonty in its™

2. It is noted that the propos
projects as per ElA Notlﬁca

1.Name of Project

2.Type of institution

3.Name of Project Proponent

4.Name of Consultant office8

5.Type of project Residential & comge%ai %}

6.New projectlexpansion in existing

project/modernization/di ification | New project

in existing project 2

7.1f expansion/diversifi

whether environmental

has been obtained for exI

project »

8.Location of the project . . 208/14, i agag,T eli, Dist.
9.Taluka L& |Havell . 1 AR :
10.Village . gaon o . | B
Correspondence Name: Mr Abhinandan N. Sakla

Room Number: Survey No. 232/1+2, plot no 116, flat no. 1,

Floor: Ground floor

Building Name: Yash Residency

Road/Street Name: Sakhore nagar road

Locality: Sakhore nagar, Viman nagar

City: Pune

11.Area of the project Pune Municipal Corporation

SEIAA Meeting No: 153 Meeting Date: January 25, 2019 ( SEIAA-
STATEMENT-0000001061 ) -
SEIAA-MINUTES-0000000970 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000000678 Page 1 of 14 || SEIAA)




12.1I0D/T0A/Concession/Plan
Approval Number

Sanction plan received from Pune Municipal Corporation

I0D/I0A/Concession/Plan Approval Number: Applied

Approved Built-up Area: 24749.86

13.Note on the initiated work (If
applicable)

Total construction done till date 14,957 as per, CC/0959/11 dated 15/06/2011, CC no.
CC/2954/16 DATE 21/12/2016 and CC No, 793/2016 Date 31/03/2017

14.L0OI'/ NOC / IOD from MHADA/
Other approvals (If applicable)

Applied /

15.Total Plot Area (sq. m.) 8100.0 Sq.m.
16.Deductions 3091.83 sqm
17.Net Plot area 5008.17. sqm

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

FSI area (sq. m.): 12463.63 Sq.m.

Non FSI area (sq. m.): 12985.86 Sq.m.
. —

18 (b).Approved Built up area as per
DCR

¥
%

Apptoved Non ESI g

[DatoisfApprsea -

19.Total ground coverage (m2)

{Note: Percentage of plot nof
to sky)

21.Estimated cost of the proje:

SEIAA Meeting No: 153 Meeting Date: January 25, 2019 ( SEIAA-
STATEMENT-0000001061 ) ’
SEIAA-MINUTES-0000000970 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000000678 Page 2 of 14 || SEIAA)
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22.Production Details

Serial
Number

Product

Existing (MT/M)

Proposed (MT/M)

Total (MT/M)

1 Not applicable

Not applicable

Not applicable

Not applicable

23.Total Water Requirement

Dry season:

Source of water

Pune Municipal Corporation

Fresh water (CMD):

71.2

Recycled water -
Flushing (CMD):

43.41

Recycled water -
Gardening (CMD);

Swimming pooh}
make up ((iu%h

Total Water™
Requirﬁné

(
wbiF G

Firé Hi ng’g‘i%}»

U&xﬁi 'é”fivater

tank(CMD}:

139.0

Fﬁéﬁ ting-
Overhead water
taﬁﬁ“)v D)

Wet season:

Recycled wai .
Gardening (C )

Swimming pool ~
make up (Cum):

Total Water

Excess treated water | 64.59

Details of Swimming
pool (If any)

NA

SEIAA Meeling No: 153 Meeting Date: January 25, 2019 ( SEIAA-

STATEMENT-0000001061 )

SEIAA-MINUTES-0000000970
SEIAA-EC-0000000678

Shri. Anil Diggikar (Member Secretary

Page 3 of 14 || SEIAA)
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24.Details of Total water consumed

ng“'a Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Require | Existing | Propesed | Total | Existing | Propesed | Total | Existing | Proposed | Total
ment
Fresh
water
requireme 10.8 60.48 71.2 1.08 6.05 7.13 9.72 54.43 64.15
nt
Domestic 54 38.01 43.41 0 0 0 54 38.01 43.41
Gardening 0 12 12 0 0 0
[
Level of the Ground
water tak\;lq? Qr%
25.Rain Water
Harvesting
(RWH)
Details of UGT’tgn& ;
if any : A Corf
Drmkmg water tank : 20000 lit
26.Storm water
drainage

27.Sewage and
Waste water

Sewage generation
in KLD:

108 KLD

STP technology: MBBR
Capacity of STP . )
(CMD): STP 1: 50m3/day, STP 2: 70 m3/day

Location & area of
the STP:

STP1 (73Sqm) near Building A and STP2 (101Sqm) near Building B

Budgetary allocation
(Capital cost):

47.0 Lac

Budgetary allocation
(O & M cost):

13.70 Lac/annum

SEIAA Meeting No: 153 Meeting Date: January 25, 2019 ( SEIAA-

STATEMENT-0000001061 )

SEIAA-MINUTES-0000000970
SEIAA-EC-0000000678

Shri. Anil Diggikar (Member Secretary

Page 4 of 14 || SEIAA)
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28.Solid waste Management

Total quantity of excavation- 12650 cum; Quantity of backfill from

Waste generation in Waste generation: |excavated earth- 3200 cum; Quantity of earthwork used in site
the Pre Construction leveling/reclamation- 2400 cum;
and Construction
phase: ?ﬁlﬂﬁi&iﬁh weaste Excavated soil & murum will be used for landscaping, roads &
debris: backfilling
Dry waste: 232 kg/day
Wet waste: 219 kg/day
; . N
Waste generation Hazardous waste A
in the operation Biomedical waste (If NA_/ .
Phase: applicable): ( oy
STP Sludge (Dry-

sludge):

Mode of Disposal
of waste:

| Handed over to authoriz

y*further handling & disposal
purpose..ii.. :

er%gpd manure will be used for

R Y

AL ‘\ - E: , o vj‘f
3 A \‘ ;v :;»»
manure for ga,%g

& oy,
A e s

A

wb
P . o
*

Area fémr?fhgfz%;agﬁ 3

Area ,
of wasté & others.
requirement: material: %/ /.,
Area for machiﬁ;rf}i y /g
Budgetary allocation | Capital cost:
(Capital cost and
O&M cost): & M cost:

SEIAA Meeting No: 153 Meeting Date: January 25, 2019 ( SEIAA-

STATEMENT-0000001061 )
SEIAA-MINUTES-0000000970
SEIAA-EC-0000000678

Shri. Anil Diggikar (Member Secretary
Page 5 of 14 || SEIAA)
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29.Effluent Charecterestics

Serial Inlet Effluent Outlet Effluent Effluent discharge
Number Parameters Unit Charecterestics Charecterestics standards (MPCB)
1 NA NA NA NA NA
Amount of effluent generation NA
(CMD):
Capacity of the ETP: NA
Amount of treated effluent NA
recycled :
Amount of water send to the CETP: | NA

Membership of CETP (if require):

NA

Note on ETP technology to be used

Disposal of the ETP sludge

SEIAA Meeting No: 153 Meeting Date: January 25, 2019 ( SEIAA-

STATEMENT-0000001061 )
SEIAA-MINUTES-0000000970

SEIAA-EC-0000000678

Shri. Anil Diggikar (Member Secretary

Page 6 of 14 || SEIAA)
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30.Hazardous Waste Details

Nsuel:nil?«l;r Description Cat UoOM Existing | Proposed | Total Method of Disposal
1 NA NA NA NA NA NA NA
31.Stacks emission Details
Serial Fuel Used with ot | mtemal | f Exh
eria uel Used wi Tom emp. O aust
Number Section & units Quantity Stack No. ground dia(l::;ter Gases
level (m)
1 1 nos. x 380 KVA HSD, 76 liter/hr 1 7 0.1524 475°C
2 1 nos. x 750 KVA HSD, 150 hter@u- P s A 10 0.2032 520 °C
Nsu.i:;ll:;;r Type of Fuel ol Total
1 HSD &£ 226
33.Source of Fuel p ‘?;

~m

34.Mode of Transportation ogfuei‘%

Power

requirement:

During Operal n
phase (Connect
load):

During Operation

tension line passing
through the plot if
any:

NA

Energy saving by non-conventional method:

Solar PV pannels 1% of the connected load 16 KW

36.Detail calculations & % of saving:

Serial
Number Energy Conservation Measures Saving %
Common area lighting using LED electronic drive and
1 additional 10 % using timers 21900.00 kWH

SEIAA Meeting No: 153 Meeting Date: January 25, 2019 ( SEIAA-
STATEMENT-0000001061 )
SEIAA-MINUTES-0000000970

Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000000678

Page 7 of 14 || SEIAA)
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) Garden Energy saving measures using LED street 10950.00 kWH
lights
3 Lift load Energy Saving measures using V3F Drive, 3670.99 kWH
Pump Load Energy Saving Measure uising level
4 controllers and efiicient pumps 4894.65 kWH
Energy Consumed / Annum in the absence of energy
5 saving method (in Kwh) 163401.38 kWH
Total Energy Consumption / Annum (in Kwh) with
6 energy saving method 121985.74 kWH
Total savings in power because of power saving
7 methods 41415.64 kWH
8 Percentage of saving _ /.
Source
Waste
water
Solid
waste
Budgetary allocation
(Capital cost and
O8&M cost):
38. Enwronm&;nta Man
Sertal gt
Number Attributes:.~
1 Air pollution i‘j
2 Sanitation & Safety ‘
Environmental 4 % :i@ ‘
3 Monitoring Air, water, sé‘l‘g@mﬁ@ ”%/4\5 1.25
4 Disinfection Disinfection 1.25
5 It 1 ¥ C ! 0,
6 a B e
b) Operation Phase (with Break-up):
Serial = ital.co ] tional and Maintenance
Number . ost (Rs. in Lacs/yr)
1 | 0.08
Sewage Treatment
2 Sewage Plant 47.00 13.70
. Organic Waste
3 Organic Waste Composting 10.0 2.36
Plantation Tree Plantation 10.0 2.0
Energy Solar PV 12.0 0.25
Environment . . .
6 Monitoring Air, water, soil, noise - 1.25
7 Total - 81.66 19.64

SEIAA Meeting No: 153 Meeting Date: January 25, 2019 ( SEIAA-
STATEMENT-0000001061 )
SEIAA-MINUTES-0000000970
SEIAA-EC-0000000678

Shri. Anil Diggikar (Member Secretary

Page 8 of 14 || SEIAA)
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39.Storage of chemicals (inflamable/explosive/hazardous/toxic
substances)
Maximum
Qual;ﬂty
St o C ti
Description Status Location Ca;:?ijt‘; S::::ge 711\1115::::1'; ilc:n Sgumel of| Means of
in MT y MT upply |transportation
point of
time in
MT
NA NA NA NA NA NA NA NA
40. Any Ogher Infgrmatlon
No Information Available

SEIAA Meeting No: 153 Meeting Date: January 25, 2019 ( SEIAA-
STATEMENT-0000001061 ) ’
SEIAA-MINUTES-0000000970 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000000678 Page 9 of 14 || SEIAA)
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CRZ/ RRZ clearance NA
obtain, if any:

Distance from

Protected Areas /
Critically Polluted NA

areas / Eco-sensitive
areas/ inter-State
boundaries

Category as per
schedule of EIA 8(a) Building and Construction projects
Notification sheet

Court cases pending NA
if any

Other Relevant .
Informations

3. The proposal has been ¢d I
clearance to the said projéciunder the p
subject to implementatﬁgwgf the followin

Specific Conditions: Qo . ook
1 PP has-dagreed ise the tank above; grourid'Téyel by 1.5 feet.
I PP Shall _ otjﬁgd in thg;éé‘lce v en?&iéndum issued by MoEF.& CC
vide F ) "04:0 sy A A o
I PP to submfjdé britarchitect regardingarea statemetits, g‘f«x§f
v SEIAA deciciﬁdtgo‘g;'%t EC for #FSL; 13811.59 m2,:Not FSI: 13620.63i12 & Total BUA: 27432.22 m2. (10D
no.CC/2818/, Apptof mgpe-ff 22Ny L o V. ANy
General Conditions: g @,f ﬁ ?:W . a1 ‘3 ,
1 E-waste shall bedisposéd E%%E%Au hy ¢ endopdé per-E-waste (Management and Handling) Rules,
2016. AT
The Occupancy Certificate shall be issued by the Local Planning Authority to the project only after ensuring
11 ned availability of drinking water, connectivity of sewer line tg the project sitg:and proper disposal of
I1] o i
d life angle including
I nding g applicable & this environment
ecessarily im, ed to the project which will
idered separatel
v
or 9 0 ordance with the existing
ok s Jay £ ; g the same alon survey number before
v approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.
If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control Board under
Vi Air and Water Act and a copy shall be submitted to the Environment department before start of any
construction work at the site.
VII All required sanitary and hygienic measures should be in place before starting construction activities and to
be maintained throughout the construction phase.
Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
VIII Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.
X The solid waste generated should be properly collected and segregated. dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable material.
T
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Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

XI

Arrangement shall be made that waste water and storm water do not get mixed.

.41

All the topsoil excavated during construction activities should be stored for use in horticulture / landscape
development within the project site.

X1II

Additional soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.

XIv

Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
species and in consultation with the local DFO/ Agriculture Dept.

Soil and ground water samples will be tested to ascertain that there is no threat to ground water quality by
leaching of heavy metals and other toxic contaminants.

contaminate watercourses and the material must be secured so that they should not
leach into the ground watef, « ¥ ot

Construction spoils, including bitunr'_z“‘?%maten and other hazardous materials must not be allowed to
et

Xvil

Any hazardous waste genera {shd yld be disposed off as per applicable rules and
norms with necessar3 mal jort Control Board.

XVIII

%ed during cons

; be low sulphur diesel type and should
ction) Rules prescribed i

emission standards.

The diesel g ,ngr‘ﬁi £ ets 1 be
conform to ggfnr ments (Prote

XiX

The dies§u§f§§ (= ,aﬁi;;operating DG se ! in"undel i tanks and if required, clearance

from concern Autharity shall be take
5 hi ggil%g%:gging constructio
kgs;l% ificate
opers y during non-

Ambifent ndise levels shoul
pollugforrigads on the ambie

XXII

project i scate

XXIIE

a8

Ready mixed poficpete mi

stapdards foryvarious applications.

Storm wates;w
‘Yﬁ'ﬁé%mixed concrete, curing agents and other

Water demand dur;‘*t}g;"on cic :
7 ey LA
if

best practices referred. il
The ground water level and it§ @%htf &9@@% ?1?5 %S%f{g"rgegularly in consultation with Ground Water
WA LA
3 Y

e
Authority. .

XXVII

The installation of the Sewage Treatment Plant (STP) should be certified by an independent expert and a
; e MPCB and Environment departmepgbefore the project is
used treat € ;

Xxvil

Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or pressure
reducing devices or sensor based control.

Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air conditioning. If
necessary, use high quality double glass with special reflective coating in windows.

XXXII

Roof should meet prescriptive requirement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement.

XXXI11

Energy conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
should be integral part of the project design and should be in place before project commissioning. Use CFLs
and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extent possible like installing solar street lights, common solar water heaters system. Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional energy source as
source of energy.
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XXXIV

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

Noise should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the
noise levels measured at the boundary of the building shall be restricted to the permissible levels to comply
with the prevalent regulations.

Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized.

XXXVII

Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
proposed to be mandatory for all air-conditioned spaces while it is aspiration for non-air-conditioned spaces
by use of appropriate thermal insulation material to fulfill requirement.

XXXVIII

5

natural light, air and ventilation. - "gj’i "

4

The building should have adequate distance bg;}g: them to allow movement of fresh air and passage of

XXXIX

Regular supervision of el fgﬁd o
construction phase, sh as tdia
—

totiitoring should be in place all through the

dings

Under the provisi
proponent if ;
clearance. %

Tt 8 B, g

i

ritig teports should heisy
)CB.

XLIX

e possibility of utilizing excess
er line No physical occupation

te<(manure) should be utilized in
Itside the premises. Local

g,

f aigm is istied pr Or.Lo operation of STP/MSW site etc.

with due mﬁ%ion}? FAYE s

XLV

A completagotofall the'dt

1t sh orwarded to the Local authority and
MPCB. /7 /1%, :

XLV1

AU
) jectmwg?&ﬁd require a fresh appraisal by this

5 i il 5
Department. a2 “ﬁ“‘“‘“‘ﬁﬁ?ﬂ LY

In the case 6f ﬁ%;ij;
di S

XLvil

A separate environmem‘%ﬁ%%men agkaﬂ? shall be set up for implementation of the

stipulated environmental safegﬂa%d;.% e -

XLVIII

Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These cost shall be included as part of the project cost. The funds earmarked for the
not be diyert Ioses ise expenditure should

XLIX

: : : 2 lated in the region
oject; one"of which shall'be in the Marathitangt of'the loi érned within seven days of
issue of this letter, informing that the project has been accorded environmental clearance and copies of
cleard le with the Maharashtra Pollugon Coptrol Board and may also be seen at Website

7

the stipulated prior
’B & this department, on st

LI

A copy of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
local NGO, if any, from whom suggestions/representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the Company by the proponent.

LI

The proponent shall upload the status of compliance of the stipulated EC conditions, including results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. S02, NOx (ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain,

LI

The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective

Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.
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LIv

Regional Offices of MuEF by e-mail.

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respective

SEIAA Meeting No: 153 Meeting Date: January 25, 2019 ( SEIAA-
STATEMENT-0000001061 )
SEIAA-MINUTES-0000000970
SEIAA-EC-0000000678

Page 13 of || Shri. Anil Diggikar (Member Secretary
14 || SEIAA)

\ . Bl Ol . .0 e i B BRI, b M IEEEEEE AN i BMEEMEE

228



4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.

3. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the projett propo rom those submitted to this department for
clearance, a fresh reference should be 3 ) the departm assess the adequacy of the condition(s)

’ res required, if any.

pt, (Prevention and Control of

1. the Environment (Protection)

' g) Rules, 1989 and its

9. The above stipulations would-bé'é;
Pollution) Act, 1974, the Air (Preve
Act, 1986 and rules there und

rTribunal (Western Zone
1, Pune, if preferred,
0.

Bench, Pune),New p 5 ing, Opposite ¢

Copy to:

. IA- DIVISION MOEF & CC VAT
. MEMBER SECRETAR

R N R

11. REGIONAL OFFICE MF
12. REGIONAL OFFICE MI
13. MAHARASHTRA STATREL
14. COLLECTOR OFFICE PUNE
15. COLLECTOR OFFICE SATARA

16. COLLECTOR OFFICE SOLAPUR
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HIRAKSHAH ASSOCIATES

October 2021 PLANNING | LIASONING | ENVIRONMENTAL ARCHITECTS

TO WHOM SO EVER IT MAY CONCERN

Name of Project Commercial + Residential project “FINSWELL”
Project Proponent M/s L M S Realty
Name of Architect Ar. Hirak Shah
Planning Authority Pune Municipal Corporation, Pune
Site Address S.No. 208 / 1 A, Lohegaon, Pune
Sr. Particulars Approval No. & Proposed Proposed Proposed Total
Date FSI Non FSI Construction Area
(Sq.M ) (Sq M) (Sq.M.)
1 Plan Approved CC/4477/06 733248 3854 .91 11187.39
Dt. 23-03-2007
2 | Plan Approved CC/0959/11 7333.86 3920.99 11254.85
Dt. 15-06-2011
3 | Plan Approved CC/2954/16 5807.37 7386.51 13193.88
Dt. 21-12-2016
4 | Plan Approved CC/3793/16 7825.92 11392.33 19218.25
Dt. 31-03-2017
5 | Plan Approved CC/1254/17 11866.99 14808.96 26675.95
Dt. 31-07-2017
6 | Applied for EC | Dt 05-03-2018 12463.63 12985.86 25449 49
on
7 | Proposed for EC - 12496.33 14935.89 27432.22
8 | Plan Approved CC/2818/18 12494 .94 14815.60 27310.54
Dt. 13-12-2018
9 | Plan Approved CC/3137/19 12476.81 14837.10 2731391
Dt. 12-03-2020
10 | Plan Approved CC/0541/21 12603.18 14805.68 27408.86
Dt. 17-06-2021 (Including
L Clubhouse)

Ar.

e As on today’s date total construction completed at site is FSI Area = 12603.18 Sq.M. and
Non FSI Area = 14805.68 Sq.M. total Construction Built-Up Area = 27408.86 Sq.M.

e Ags per the Building Plans Approved vide Commencement Certificate No. CC / 2818 / 18
dated 13-12-2018, approved FSI Area = 12494.94 Sq.M. + Excess Balcony taken in FS1
1316.65 Sq.M. = 13811.59 Sq.M. . As per The D C Rules of Pune Municipal Corporation,
any Excess Balcony area more than the permissible is added in the FSI calculations but
this Excess Balcony taken in FSI (1316.65 Sq.M.) is a Non FSI component and hence

excluded from the FSI component of the above mentioned statement.

-

Hirak Shah

(CA/2004/32903)

207, *21 Harmony', CTS. No. 759/21+22, Off Bhandarkar Road, Pune 411 004 | Cell: 0 98230 36880 | hirakshah@gmail.com
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Agenda of 71st Meeting of SEAC-3
SEAC Meeting number: 71 Meeting Date September 20, 2018

Subject: Environment Clearance for Construction Project “FINSWELL” at S. No. 208/1A, Lohegaon, Viman nagar, Tal,
Havely, Dist. Pune by M/s. LMS Realty

Is a Violation Case: No

Construction Project “FINSWELL" at S. No. 208/14, Lohegaon, Viman nagar, Tal. Haveli, Dist.

1.Name of Project Fune by M/s. LMS Realty
2.Type of institution Private
3.Name of Project Proponent M/s. LMS Realty

MITCON Consultancy and Engineering Services Ltd. Agriculture College Campus, Next to DIC
office, Shivaji Nagar, Pune. 411 005

3.Type of project Residential & cummercial project

4.Name of Consultant

6.New projecl/expansion in existing
project/modernization/diversification | Now project
in existing project

7.If expansion/diversification,

whether environmental clearance 1
has been obtained for existing NA
project
8.Location of the project S. No. 208/1A, Lohegaon, Viman nagar, Tal. Haveli, Dist. Pune’
9.Taluka Haveli RN
10.Viliage Lohegaon
Correspondence Name: Mr Abhinandan N. Sakla
Room Number: Survay No. 232/1+2, plot no 116, flat no. 1,
Floor: Ground floor g
Building Name: Yash Residency R
Road/Street Name: Sakhore nagar road ;-
Locality: Sakhore nagar, Viman nagar’ ="
City: Pune Sl My
11.Area of the project Pune Municipal Carpération
Sanction plan received from Pune Municipal Corporation
;ig&eﬁoﬁ m:ression/ Plan IOD/IOA{Concéssion/Plan Approval Number: Applied
Approved Built-up Arca: 24749.86
13.Note on the initiated work (If Total construction done Ll date 14,957 as per CC/0959/11 dated 15/06/2011. CC no.
applicable) CC/2954/16 DATE 21/12/2016 and CC No. CC/3743/2016 Date 31/03/2017
(l)ll.LQl /NOC /10D l'mm_ MHADA/ Applied
ther approvals (If applicable)
15.Total Plot Area (sq. m.) . 8100.0 Sqg.m,
16.Deductions ey 3091.83 sqin
17.Net Plotarea,® 4 5008.17. sym
F

N T a) FSI aroa (sq. m.): 12463.63 Sq.m.

:,i;?;ﬁ;””°*ﬂ93’ﬁf§P"'“p Aroa (FSY & Iy Non FSI area (sq. m.): 12985.66 Sqm.
c) Total BUA area (s5q. m.): 25449.49

Approved FSI area (sq. m,):

Approved Non FSI area (sq. m.):

Date of Approval:

19.Total ground coverage (m2) 1408.64 sqm

20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open 28 (%)

18 (h).Approved Built up area as per
DCR )

to sky)
21.Estimated cost of the project 450000000
L3 3 . . 3
22.Number of buildings & its configuration
s Name: = a2 295 0
A A signatre: b [,
K.S.Langote (Secretary SEAC Meeting No: 71 Mesting Date: Seplenbee Page 21 || Shri. Anil Kale (Chairman
SEAC-NI) 20,2018 of 139 || SEAC-IIT)
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n?:x:;)a;r Building Name & number Number of floors Height of the building (Mtrs)
1 A BLDG B1+B2+Pi+P2+P3+10 FLOORS 41.20 M
2 B BLDG B+G+P+12 FLOORS 41.95M
3 D1 BLDG P+6 FLOORS 19.95 M

23.Number of
tenants and shops

Tenements - 72 nos., 138 offices

24.Number of

expected residents/ | 1421 nos. users

users

25.Tenant density
per hectare

89 Tenements/ hectare

26.Height of the
building(s)

27.Right of way
(Width of the road
froin the nearest fire | 18 m road
station to the
proposed building(s)

28.Turning radius
for easy access of -
fire tender
wmovement from all
around the building
exchuding the width
for the plantation

9 meter

29.Existing
structure (s) if any

Construction done till date is 2909.45 SQM which is D1 building and parking slab for A building,
as per CC no. CC/0959/11 dated 15/06/2011 and CC no. CC/2954/16 DATE 21/12/2016.

30.Details of the

demolition with NA
disposal (1f ) v i,
applicable) PP Nt
31.Production Details
Noal Product ":\Exj%'t:ill;; MTM) | Proposed (MT/M) Total (MT/M)
1 Not applicable |, »Not applicable Not applicable Not applicable
_"32.Total Water Requirement
{
4,\:. ' i Name: K 272 Ap.1 O
R Ak Signature: ﬁ,___a/,

K.AS.I,angote (Secretary
SEAC-HI)

SEAC Meeting Moz 71 Meeting Date: September

20,2018
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Dry season:

Source of water

Pune Municipai Corporation

Fresh water (CMD):

71.2

Recycled water -

Flushing (CMD): | 34!
Recycled water - 12
Gardening (CMD):
Swimming pool NA
malie up (Cum):

Total Water

Requirement (CMD) |125.61
Fire fighting -
Underground water [139.0
tank(CMD):

Fire fighting -

Overhead water 40.0
tank(CMD):

Excess treated water | 52.59

Wet season:

Source of water

Pune Municipal Corporation

Fresh water (CMD): |71.2
Recycled water - .
Flushing (CMD): | 4341
Recycled water - 0 . e
Gardening (CMD): 41
Swinuning pool NA OO
make up (Cum);
Total Water ‘Qc
Requirement (CMD) 1146y "
Fire fighting - RS
Undergreund water™ [139.0"
tank(CMD): :
Fire fighting -
Overhead water 40.0
tank(CMD):
64.59

Details of Swinnning
pool (If any)

Excess troated water

NA

33.Detatls of Total water consumed

Pa“:“l"‘ Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Require | Existing | Proposed | Total Existing | Proposed | Total | Existing Proposed | Total
ment
Fresh
water 108 60.48 71.2 1.08 6.05 7.13 9.72 5443 | 64.15
requireme ) ' ) ) ) ' : ) ’
nt
Domestic 5.4 38.01 43.41 0 0 5.4 38.01 43.41
Gardening 0 12 12 12 12 0 0
/\, gy - Namie: = 023 2yt 0
NS \"‘”27"\" Signature: h, .__.:a’/
K.S.Langote (Secretary SEAC Meeting No: 71 Meeting Dale; Sepiesiber Page 23 || Shri. Anil Kale (Chairman
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51.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Nsuer:l:r Attributes Parameter Total Cost per annum (Rs. In Lacs)
. . . Water for Dust
1 Air poliution Supprassion 1.00
; . Site Sanitation &
2l - ’
2 Sanitation & Safety Safety 2.50
a Environmental . . .
3 Monitoring Air, water, soil, noise 1.25
4 Disinfection Disinfection 1.25
5 Health Health Check up 0.50 .
6 Total - 6.50 ’
b) Operation Phase (with Break-up):
Serial e Capital cost Rs. In Operational and Maintenance
Number Component Description Lacs cost (Rs. in Lacs/yt)
i Water Rain Water Harvesting 2.66 = B 0.08
Sewage Treatment
2 Sewage Plant 47.00 13.70
. Organic Waste o .
() 2
3 Organic Waste Composting 10.0 2.36
4 Plantation Tree Plantation . 10,0 2.0
Energy Solar PV 12.0 0.2
Environment . . o -
6 Monitoring Ajr, water, soil, noise 1.25
7 Total - 81.66 19.64

51.Storage of chemicals. (inflamable/explosive/hazardous/toxic

4w . substances)

Maximum
Quantity
of .
Storage Consumption
i K . F Storage . Source of Means of
Description St?,’é, & o Location Cia'f;;:':rty at any /Mn;?;h in Supply | transportation
i ] point of
(it time in
MT
NA NA NA NA NA NA NA NA
52.Any Other Information
No [nformation Available

53.Traffic Management

Nos. of the junction
to the main road & 1
design of

confluence:

K.S.Langote (Secretary
SEAC-IID)

SUAC Meeling No: 71 Meeling Dale: Seprember
2, 2018

Name: X a2 kw1 L

Signature: fb-. -(L,
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Number and area of
basement:

A building - 2 basements, A building- 1 basement

Number and area of
podia:

NA

Total Parking area:

3984.40 sgm

Area per car:

12.5 sqm

Area per car:

12.5 sqin

Number of 2-
Wheelers as
approved by
competent
authority:

Parking details:

441 nos

Number of 4-
Wheelers as
approved by
competent
authority:

238 nos

Public Transport:

Available

Wwidth of all Internal
roads (m):

Minimum 6 meter

CRZ/ RRZ clearance
obtain, if any:

NA

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

Category as per
schedule of EIA
Notification sheet

B(z;)"sjf ifiding: and Construction projects
(U

Court cases pending
il any

Other Relevant
Informations

Have you previously
submitted
Application online
on MOEF Website.

. { Date of online
+| sibmission

SE:-

ACDISCUSSION ON ENVIRONMENTAL ASPECTS

§ Summorised in brief information of Project as below.

Brief information of the project by SEAC

K.S.Langote (Secretary
SEAC-I)

SLAC Mecting No: 71 Meeting Date: Seplember

Nume: n 0%¢ g o O

signature: ;‘L .-_,.(lv,

Page 29 || Shri, Anil Kale (Chalrnmn
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Environment Clearance for Construction Project “FINSWELL” at S. No, 208/1A,
Lohegaon, Viman nagar, Tal.Haveli, Dist. Pune by M/s. LMS Realty.

PP submitted their application for prior Environmental clearance for total plot area of
8100.00 Sq. Mtrs, BUA of 25449.49 Sq. Mtrs and FSI area of 12463.63 Sq. Mtrs. PP
proposes to construct 3 no. residential & commercial building. '

The case was discussed on the basis of the documents submitted and presentation made by
the proponent. All issues relating to environment, including air, water, land, soil, ecology.,
biodiversity and social aspects were examined. The proposal is appraised as category 8 (a)
B2. ’

DECISION OF SEAC

PP requested for timne to submit above information; after deliberations committee
asked PP to comply with the above observations and submit information to the
committee for further discussion and consideration of SEAC.

Specific Conditions by SEAC:

1) PP has agreed to shift the location of UGT or raise the tank ahove ground level by 1.5 feet.

FINAL RECOMMENDATION

SEAC-UII decided to defer the proposal.Kindly find SEAC decision above.

4;‘:—.— Name: - n:gr ro. 14
(PR I A siganture: | Ly
K.S.Langote (Secretary SLAU Vevting No: 71 Meoting Daie: Sepividi Page 30 || Shri. Anil Kale (Chairman

SEAC-1I) 2il, 288 . of 139 || SEAC-III}
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Agenda for 67 th SEAC-3 Meeting. (Day-1)

SEAC Meeting number: 67 Meeting Date August 19, 2018

Subject: Environment Clearance for Construction Project "FINSWELL" al S. No. 208/14, Lohegaon, Viman nagar, Tal.
Havel:, Dist. Pune by M/s. LMS Realty

Is a Violation Case: No

1.Name of Project

Construction Project "FINSWELL" at S. No. 208/1A. Lohegaon, Viman nagar, Tal. [lavel, Dist
Pone by M/s. LMS Reaity

2.Type of institution

Private

3.Name of Project Proponent

4.Naine of Consultant

M/s. LMS Realty

MITCON Consultancy and Engineering Services Ltd. Agriculture College Campus, Next o DIC
office, Shivaji Nagar, Pune. 411 005

5.Type of project

Residential & commercial project

6.New project/expansion in existing

project/modernization/diversification | New project
in exisling project

7.1f expansion/diversification,

whether environmental clearance

has been obtained for existing
project

NA

8.Localtion of the project

S. No. 208/1A, Lohegaon, Viman nagar, Tal. Haveli,-Dist: Pune~

9.Taluka Haveli BN
10.Village Lohegaon - R
Correspondence Naime: Mr Abhinandan N, Sakla b

Room Number:

Floor:

Survey No. 232/1+2, plot uo 116, flatno. 1, **
Ground floor )

Building Name:

Yash Residency

Road/Strect Name:

Sakhore nagar road

Locality:

City:

Sakhore nagar, Vimannagar
Pune Vo

11.Area of the project

Pune Municipal Carporation

12.10D/10A/Concession/Plan
Approval Number

Sanctinu.izla‘i'l:?é}féivéd from Pune Municipal Corporation

10D/I0A/Concession/Plan Approval Number: Applied

Apprbved Built-up Area: 24749.86

13.Note on the initiated work (If
applicablc)

Total construction done till date 14,457 as per CC/0959/11 dated 13/06/2011, CC no.
CC/2954/16 DATE 21/12/2016 and CC No. CC/3793/2016 Date 31/03/2017

14.LO1/ NOC /10D from MHADA/
Other approvals (If applicable)

Applied

8100.0 Sq.m.

15.Total Plot Area {sq. m.)
16.Deductions :

3091.83 sqm

17.Net Plot area

5008.17. sqm

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

a) FSI area (sq. m.): 12463.63 S¢.m.

b) Non FS1 area (sq. m.): 12985.86 Sq.m.

¢) Total BUA area (s¢. m.): 25449.49

18 (b).Approved Built up arca as per
DCR

Approved FSI area (sq. m.):

Approved Non FSI area (sq. m.):

Date of Approval:
19.Total ground coverage (m2) 1408.64 sqgm
20.Ground-coverage Parcentage (%)

{Note: Percentage of plot not open 28 (W)
to sky)
21.Estimated cost of the project 450000000

22.Number of buildings & its configuration

K.S.Langote (Secretary

SEAC-IID)

SEAC Meeting No: 67 Meceling Dale: \aagind 50,

Name: . 23 Zips. O
Signature: h . _,:_p.f.
Page 83 || Shri. Anit Kale (Chairman
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n?l‘::ilff:r Building Name & number Number of floors Height of the building (Mtrs)
1 A BLDG B1+B2+P1+P2+P3+10 FLOORS 41.20 M
2 B BLDG B+G+P+12 FLOORS 4195 M
3 Di BLDG P+6 FLOORS 19.95 M

23.Number of
tenants and shops

Tenements - 72 nos., 138 offices

24, Number of
expected residents /
users

1421 nos. users

25.Tenant densily
per hectare

89 Tenements/ hectare

26.Heighl of the
building(s)

27.Right of way
(Width of the road
from the nearest fire
station to the
proposed huilding(s)

18 m road

28.Turning radius
for easy access of
fire tender
movement from all
around the building
exclnding the width
for the plantation

9 meter

29.Existing
structure (s) if any

Construction done till date is 2909.45 SQM which 1s D1 building and parking slab for A building,
as per CC no. CC/0959/11 dated 15/06/2011 and CC no. CC/2954/16 DATE 21/12/20186.

30.Details of the
demolition wilh

disposal (If NA
applicable) .
31.Production Details

Serial . .

Number Product Existing (MT/M} Proposed (MT/M) Total (MT/M)
1 Not applicable Not applicable Not applicable Nol applicable
32.Total Water Requirement
= Name: A #?2¢ Zlipn: s £
o B .

IR e A g Signature: .. :_1]_
K.S.Langote (Secretary SEAC Meeting No: 67 Mecting Date: August 19, Page 84 || Shri, Anil Kale (Chairman
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Source of water

Pune Municipal Corporation

Dry season:

Fresh water (CMD): {71.2
Recycled water -

Flushing (CMD): |34
Recycled water - 12
Gardening (CMD):
Swimming pool NA
make up (Cum):

Total Water

Requirement (CMD) ]126.61
Fire fighting -
Underground water |139.0
tank(CMD):

Fire fighting -

Overhead water 40.0

tank(CMD):

Excess treated water

52.59

Source of water

Pune Municipal Corporation

Fresh water (CMD);

71.2

Recycled water -

Wet season:

Flushing (cMD): | 4341 PR
Recycled water - 0
Gardening (CMD):
Swimming pool NA ~
make up (Cum):
Total Water
Requirement (CMD) |114.61
Fire fighting - I
Underground water |13%.0
tank(CMD):
Fire fighting -
: 40.0

Excess treated water

64.59

Details of Swimming

pootl (If any)

NA,

> 33.Details of Total water consumed

Parti .
ar| r1Scula C9nsumpt'°“ (CMD) Loss (CMD) Effluent (CMD)
Water
Require { Existing | Propesed | Total | Existing | Proposed | Total | Existing | Proposed | Total
ment
Fresh
water Cn= -
requireme 10.8 60.48 712 1.08 6.05 7.13 9.72 54.43 64.15
nt
Domesntic 54 38.01 4341 0 5.4 38.01 4341
Gardening 0 12 12 12 0 0 0
x"k_.—::- e . Name: < 272 /‘ru‘? L
NS \"""a°""- . Signature:_ P L, .
K.S.Langote (Secretary SCAC Meeling No: 67 Meeting Date: August 19, Page 85 || Shri. Anil Kale (E‘ﬁnuan
SEAC-1ID) 2018 of 154 j| SEAC-1II)
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51.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Serial . .
Number Attributes Parameter Tolal Cost per annum (Rs. In Lacs)
. . Water for Dust
| 1 Alr . X .
Air pollution Suppression 1.00
I Site Sanitation & .
N
2 Sanitation & Safety Safety 2.50
3 Environmental Air, water, soil, noise 1.25
- Monitoring ‘ - Sotl, :
1 Disinfection Disinfection 1.25
5 Health Health Check up 0.50
6 Total - 6.50
) Operation Phase (with Break-up):
Serial : - Capital cost Rs. In Operational and Maintenance
Number Component Description Lacs cost (Rs. in Lacs/yr)
1 Water Rain Water Harvesting 2.66 0.08
Scwage Treatment . .
i b 3
2 Sewage Plant 47.00 13.70
. Organic Waste
3 Organic Waste Composting 10.0 2.36
4 Plantalion Tree Plantation 10,0 2.0
5 Energy Solar PV 12.0 0.25
[ Envil'pnlr?ent Ajr, water, soil, noise - 1.25
Monitoring
7 Total . 81.66 19.64

51.Storage of chemicals (inflamable/explosive/hazardous/toxic

substances)
Maximum
Quantity
[
Slorage LY Consumption .
vecorint i . s et | Storage N Source of Means of
Description Status Localion C;xl:);(l,.lrt) al any / M';?.;’.h in Supply | Lransportation
point of
time in
MT
NA NA NA NA NA Na NA NA
52.Any Other Information

No Informz*icn Aveilable

53.Traffic Management

Nos. of the junction
to the main road & 1
design of

conlluence:

vigr? .—C.-‘.n-a«a;

K.S.Langote (Secretary

SEAC-UI)

S{AC Meeting No: u7 Meeting

2018

Date: tagnst 1

Name: m o2 2yt L
1 ;

i
Signature:s  ju... .ty

Page 90 || Shri. Anil Kale (Chairman
of 154 || SEAC-1II)
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Parking details:

Number and area of
baseinent:

Ahtilding - 2 baserac s, A Luibding- ¥ basement

Number and area of
podia:

NA

Tolal Parking area:

3984.40 sgm

Area per car:

12.5 sqm

1L

Area per car:

125

l

Number of 2-

Wheelers as
approved by
competent
authority:

441 nos

Number of 4-
Wheelers as
approved by
competent
authority:

238 nos

Public Transport:

Available

Width of all Internal
roads (m):

Minimum 6 meter

CRZ/ RRZ clearance

areas / Eco-scnsitive
areas/ inler-State
boundaries

obhlain, if any: NA
Distance from

Protected Areas /
Critically Polluted NA

Category as per
schedule of EIA
Notification sheet

8(a) Bﬁlldmg and Construclion projects

Court cases pending

Application wuiine
on MOLI Website,

if any NA
Other Relevant NA
Informations !
Have you previously
submitted No

Date of online
submission

SEAC DISCUSSION ON ENVIRONMENTAL ASPECTS

Summorised in hrief information of Project as helow,

Brief infcrination of the project by SEAC

—

; Name: K 4?2 sy’ O
i Signuture: |"«,.____ tu
l Page 91 || Shri. Anil Kele (Chairman
i of 151 || SEAC-1:1
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Environment Clearance for Construction Project “FINSWELL” at S.
No. 208/1A, Lohegaon, Viman nagar, Tal.Haveli, Dist. Pune by My/s.
LMS Realty.

PP submitted their application for prior Environmental clearance for total plot area of
8100.00 Sq. Mtrs, BUA of 25449.49 Sq. Mtrs and FSI area of 12463.63 Sq. Mtrs. PP
proposes to construct 3 no. residential & commercial building.

The case was discussed on the basis of the documents submitted and presentation made
by the proponent. All issues relating to environment, including air, water, land, soil,
ecology, biodiversity and social aspects were examined. The proposal is appraised as
category 8 (a) B2.

DECISION OF SEAC

PP requested for time to submit above information; after dg!i'b_é‘m,tibns committee
asked PP to comply with the above observations and submit information to the
committee for further discussion and consideration of SEAC.

Speciftic Conditions by SEAC:

1) PP to submit clarification regarding inaximum potential Lime to time.

2) PP to submit details/undertaking for entire C& D waste ‘v"’(ilgga_lg‘gbused with in site,

3) PP to submit details for E-Waste quantity and NO(;,foq;gl;e,-*sanie.

4) PP to shift STP. Location should be on ground and open to-sky.

5) PP to submit details of socioeconomic infrastructyre of.project vicinity.

6) PP to submit NOC from concern authority to lay s_;eiw,el‘ line, And submit plan of sewer line connectivity up to final
disposal point. o

7) PP to submit CFO NOC. st

8) PP to submit cross section at four places iiacluding UGT ,"OWC and DG set location showing clear road width 6 meter,
1.5 meter distance left from building line & spaces left for plantation, parking, service lines, foot paths, etc.

9) PP to submit water supply NOC,  “-i.s"

10) PP to submit energy saving calculation along with terrace area calculations.

11} PP to submit details of CER activities in consultation with the affected people in the project area as per MoEF& CC

circular dated 1/05/2018.
~ FINAL RECOMMENDATION

SEAC-III decided to defer the proposal till PP subnits the additional information as per above conditions within 30 days

e, T Name: K 274 £yt O
N -5 - e S Signature: § _,,(.r,
K.S.Langote (Secretn;y SEAC Meeling No: 67 Meeting Date: August 19, Page 92 || Shri. Anil Kale (Chairman
SEAC-IID) 2018 of 154 || SEAC-IIT)
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Agenda of 74th Meeting of SEAC-3 (DAY-2)

SEAC Meeting number: 74 Meeting Date October 26, 2018

Subject: Environment Clearance for Construction Project “FINSWELL" at S. No. 208/1A, Lohegaon, Viman nagar, Tal.
Haveli, Dist. Pune by M/s. LMS Realty

Is a Violation Case: No

1.Name of Project

Construction Project "FINSWELL" at S. No. 208/1A. Lohegaon, Viman nagar, Tal Haveli, Dist.
Pune by M/s. LMS Realty

2.Type of institution

Private

3.Name of Project Proponent

M/s. LMS Realty

4.Name of Consultant

MITCON Consultancy and Engineering Senvaices Lid. Agniculture College Campus, Next to DIC
office, Shivaji Nagar, Pune. 411 005

5.Type of project

Residential & commercial project

6.New project/expansion in existing
project/modernization/diversification
in existing pruject

New project

7.1f expansion/diversification,
whether environmental clearance
has heen obtained for existing
project

NA

8.Locatlon of the project

S. No. 208/1A, Lohegaon, Viman nagar, Tal. Haveli,DlsfyPune”

9. Taluka

¥4

Haveli .o te

10,Village

Lohegaon

Correspondence Name:

Mr Abhinandan N. Sakla

Room Number:

Survey No. 232/1+2, plot no 116, flatno. 1,

Floor:

Ground floor A

Building Name:

Yash Residency R

Road/Streel Name:

Sakhore nagar road

Localily:

Sakhore nagar, Vilnan nagar

City:

Pune v W

11.Area of the project

Pune Municipal Corporation

12.10D/10A/Concession/Plan
Appraval Number

Sanction plan' received from Pune Municipal Corporation

I0D/10A/Concession/Plan Approval Number: Apphed

Approved Buiit-up Area: 24749.86

13.Note on the initiated work (If
applicable)

Total construction done till date 14,957 as par CC/0939/11 dated 15/06/2011, CC no.
CC/2954/16 DATE 21/12/2016 and CC No. CC/3793/2016 Date 31/03/2017

14.LO1/ NOC / 10D from MHADA/
Other approvals (If applicable)

Applied

8100.0 Sq.m.

15.Total Plot Area (sq. n.)
16.Deductions

3091.83 sqm

17.Net Plot area.:* .. | 'f-‘

5008.17. sqm

18 (a).Proposed Buiit-up Area (FSI &
Non-FSI)

a) FSI area (sq. m.): 12463.63 Sq.m.

b) Non FSI area (sq. m.): 12985.86 Sq.m.

¢) Total BUA area (sq. m.): 25449.49

18 (b).Approved Buill up area as per
DCR

Approved FSI area (sq. in.):

Approved Non FSI area (sq. m.):

Date of Approval:

19.Total ground coverage (m2) 1408.64 sqm
20.Ground-coverage Percontage (%)

(Note: Percentage of plot not open 28 (%)

to sky)

21.Estimated cost of the project 450000000

22 .Number of buildings & its configuration

Name: ~ @72 Ay O

13 R Signoture: Ol
Joy S.Thakur (Secretary SEAC Meeting No: 7-1 Meeting Date: October Page 111 || Shri. Anil Kale (Chairman
SEAC-IIT) 26, 2018 of 154 || SEAC-III)
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n?x(::jl?;r Building Name & number Number of floors Height of the building (Mtrs)
1 A BLDG B1+B2+P1+P2+P3+10 FLOORS 41,20 M
2 B BLDG B+G+P+12 FLOORS 41.95M
3 D1 BLDG 2+6 FLOORS 19.95 M

23.Number of
tenants and shops

Tenements - 72 nos., 138 offices

24.Number of
expected residents /
users

1421 nos. users

25.Tenant density
per hectare

89 Tenements/ hectare

26.Height of the
building(s)

27.Right of way
(Width of the road
fromn the nearest fire
station to the
proposed bhnilding(s)

18 m road

28.Turning radius
for easy access of
fire tender
movement from all
around the building
excluding the width
for the plantation

9 meter

29.Existing
structure (s) if any

Construction done till date is 2909.45 Soﬂd;wpich is D1 building and parking slab for A building,
as per CC no. CC/0959/11 dated 15/06/2011 and CC no. CC/2954/16 DATE 21/12/2016.

30.Detlails of the
demolition with

disposal (If NA ..
applicable) e
31:Production Details
Nsu‘:il‘;‘ir Product Existing (MT/M) | Proposed (MT/M) Total (MT/M)
1 Not applicable Not applicable Not applicable Not applicable
32.Total Water Requirement

':)"07 wr TR e N;mc:h«-'a ape o £
: o @}‘ :,\Q".‘f Signature: h) .::._A:Qu
Joy S.Thakur (Secretary SLAC Yeeting No: 7-1 Mevking Dale: Octobit Page 112 || Shri. Anil Kale (Chairman
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Dry season:

Source of water

Pune Municipal Corporalion

Fresh water (CMD):

71.2

Recycled water -

Flushing (CMD): | *34!
Recycled water - 12
Gardening (CMD):
Swimmniing pool NA
make up (Cum):

Total Water

Requirement (CMD) | 126.61
Fire fighting -
Underground water [139.0
tank(CMD):

Fire fighting -

Overliead water 40.0
tank(CMD):

Excess treated water | 52.59

Source of water

Pune Municipal Corporation

Fresh water (CMD):

71.2

Recycled water -

Flushing (CMD): 43.41
Recycled water - 0
Gardening (CMD): Ty
Swimming pool NA ¥ ST
make up (Cum):
Wet season: Total Water
Requirement (CMD) |114.61
Fire fighting - R
Underground water, 1.139.0
tank(CMD): ’
Fire fighting -
Overhead water 40.0
tank(CMD): ..
Excess treated water | 64.59

Details of Swinuning

pool (If any)

33.Details of Total water consumed

3

Partriscula *‘éon.sumpd on (CMD) Loss (CMD) Effluent (CMD)

Water
Require | Existing | Proposed | Total Existing | Proposed | Total | Existing Proposed | Total

menlL

Fresh

water 10.8 60.48 71.2 1.08 6.05 7.13 9.72 54.43 64.15
requireme ! ' ' ' ' :

nt

Domestic 5.4 38.01 43.41 0 54 38.01 4341
Gardening 0 12 12 12 12 0 0 0

SEAC-III)

Joy S.Thakur (Secretary

SEAC Veeting No: 74 Meceting Dare: Dlober

26,2018

Name: < a1z 2y £

Signature: fbve_~--A7

Page 113 || Shri. Anil Kale (Chairman
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34.Rain Water
Harvesting
(RWH)

Level of the Ground
waler table:

Pre-monsoon water level 13.20 BCL, Post Monsoon 8.20 BGL

Size and no of RWH
tank(s) and
Quantity:

Na

Location of the RWH
tank(s):

NA

Quantity of recharge
pits:

1 nos.

Size of recharge pits

2m x 2m X 2m

Budgetary allocation

(Capital cost) : 10.0 Lac
Budgetary allocation
(0 & M cost) : 2 36 Lac/annum

Details of UGT tanks
if any :

Residential Water tank: 40000 lit
Residential domestic & fire tank: 64000 lit
Raw water tank : 10000 lit |
Cominercial Water tank: 40000 lit Lo
fire tank: 75000 iit ?
Drinking water tank : 20000 lit

e 0 1% 1
iy s

33.Stonn water
drainage

Natural water
drainage pattern:

Overflow/surplus water from the:recharge pit will be discharged into
storm waler drainage

Quantity of storm
water:

5.29 m3/hr

Size of SWD:

300 mm

Sewage and
Waste water

Sewage generation
in KLD:

Ny
108D

y

STP technology: {MBEBR
Capacity of STP . ) . ,
(CMD): STP 1: 50m3/day, STP 2: 70 m3/day

Location & area of
the STP:

STP! (73Sqm) near Building A and STP2 (101Sqin) near Building B

Budgetary allocation
(Capital cost):

47.0 Lac

(O & M cost):

Budgetary allocation

13.70 Lac/annum

i

s

36.Solid waste Management

Waste generatfon in
the Pre Construction
and Construclion
phase:

Waste generation:

Total quantity of excavation- 12650 cum; Quantity of backfill from
excavated earth- 3200 cuin; Quantity of earthwork used in site
leveling/reclamation- 2400 cum;

Disposal of the
construction waste
debris:

Excavated soil & inurum will be used for landscaping, roads &
backfilling

Dry waste: 232 kg/day

Wet waste: 219 kg/day
Waste generation H.azardous waste: NA
in the operation |[Biomedical waste (If |\
Phase: applicable): ;

STP Sludge (Dry

sludge): 14.75 kg/day

Others if any: NA
i N DALz 1A S 1T == 7
Joy S.Thakur (Secretary SLAC Meeling No: 71 Meoting Date: Ueiober Page 114 || Shri. Anil Kale (Chairman
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Number and area of
basement:

A huilding - 2 hasements, A building- 1 basement

Number and area of

Parking details:

podia: NA
Total Parking area: |3984.40 sqm
Area per car: 12.5 sqm
Area per car: 12.5 sqgm
Number of 2-

Wheelers as

approved by 441 nos
competent

anthority:

Number of 4-

Whecelers as

approved by 238 nos
competent

authority:

Public Transport: Available

Width of all Internal
roads (m):

Minimum 6 meter

CRZ/ RRZ clearance
obtain, if any:

NA

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

NA

Category as per
schedule of EIA
Notification sheet

PR

8(a) Building and Construction projects

Court cases pending
if any

NA

Other Relevant
Informations

NA

Have you previously
submitted
Application online
on MOEF Website,

No

Date of online
subwmission

SEAC DISCUSSION ON ENVIRONMENTAL ASPECTS

Summorised in brief information of Project as helow.

Brief information of the project by SEAC

Name: = 17¢ Zipe: £

ey SR Vv
weeo st [ &

e Signature:  fh. A
Joy 8. Thakur (Secretary SOV Meeling No: T Meoting Date: e tone Page 119 || Shri. Anil Kale (Chairman
SEAC-IID 24,3018 of 154 || SEAC-III)
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Environment Clearance for Construction Project “FINSWELL” at S. No. 208/1A,
Lohegaon, Viman nagar, Tal.Haveli, Dist. Pune by M/s. LMS Realty.

PP submitted their application for prior Environmental clearance for total plot area of
8100.00 Sq. Mtrs, BUA of 25449.49 Sq. Mtrs and FS| area of 12463.63 Sq. Mtrs. PP proposes
to construct 3 no. residential & commercial building.

The case was discussed on the basis of the documents submitted and presentation made by
the proponent. All issues relating to environment, including air, water, land, soil, ecology,
biodiversity and social aspects were examined. The proposal is appraised as category 8 (a)
B2.

DECISION OF SEAC

SEAC decided to recommend the proposal for prior environmental Clearance, subject to
PP complying with the above conditions. '

g U

Specific Conditions by SEAC: . £

1) PP has agreed to shift the location of UGT or raise the tank above ground level by 1.5 feet.

FINAL RECOMMENDATION

SEAC-III have decided to recommend the proposal ta SEIAA for Prior Environmental clearance subject to above

conditions-
b Pl S PN RO . Name: K #72 Apr1 £
"","V:" Signature: e Lo
Joy S.Thakur (Secretary S Veeting Ne: T Meeling Date: Gelebaer Page 120 || Shri. Anil Kale (Chairman
SEAC-III) 26,2008 of 154 || SEAC-III)
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153 rd Meeting of SEIAA

SEIAA Meeting number: 153 Meeting Date January 25, 2019

Subject: Envirunment Clearance for Construction Project "FINSWELL" at S. No. 208/14, Lohegaon, Viman nagar, Tal.
Haveli, Dist. Pune by M/s. LMS Realty

'Is a Violation Case: No

1.Name of Project

Construction Project “FINSWELL" at S. No. 208/1A, Lohegaon. Viman nagar, Tal. Havel, Dist.
Pune by M/s. LMS Realty

2.Type of institution

Private

3.Name of Project Propunent

M/s. LMS Really

A.Name ol Consultant

MITCON Consultancy and Engineering Services Ltd. Agniculture College Campus, Next to DIC
office, Shivaji Nagar, Pune. 411 005

3.Type of project

Restdential & commercial project

6.New project/expansion in existing
project/modernizalion/diversification
in oxisting project.

New project

7.If expansion/diversification,
whether environmental clearance
has been obtained for existing
project

8.Location of the project

S. No. 208/1A, Lohegaon, Viman nagar, Tal. Haveli, Bis{Pine”

9. Taluka

Lt N

Haveli

10.Viliage

Lohegaon

Covrespondence Name:

Mv Abhinandan N. Sakla

Room Number:

Survey No, 232/1+2, plot no 116, flat no. L,

Floox:

Ground floor

Building Name:

Yash Residency

Road/Slrect Name:

Sakhore nagar road

Locality:

Sakhore nagar, Viman nagar

City:

PR
N

Pune

11.Area of the project

Pune Municipal Corporation

12.10D/10A/Concession/Plan
Approval Number

Sanction plan received from Pune Municipal Corparation

10D/I0A/Concession/Plan Approval Number: Applied

Approved Built-up Area: 24749.86

13.Note on the initiated work (If
applicable)

Tolal construclion done ll date 14,957 as per CC/959/1) dated 1570672011, €C no.
CC/2954/16 DATE 21/12/2016 and €C No. CCi3793/2016 Date 31/03/2017

14.LO1/ NOC /10D from MHADA/
Other approvals (If applicable)

Applied

15.Total Plot Area (sq. m.)

8100.0 Sq.m.

16.Deductions

3091.83 sgm

17.Net Plot area

5008.17, sqm

18 (a).Proposed Built-up Area (FS1 &
Non-FSI)

a) FSl area (sq. m.): 12463.63 Sq.m.

1) Non FSI area (sq. m,): 12985.86 Sq.m.

¢) Total BUA arca (sq. m.): 25449.49

18 (b).Approved Bullt up area as per
DCR

Approved FSI area (sq. m.):

Approved Non FSI area (sq. m.):

Date of Approval:
19.Total ground coverage (m2) 1408.64 sqm
20.Ground-coverage Percentage (%)

(Note: Percentage of plot not open 28 (%)
to sky)
21,Estimated cost of the project 450000000

22.Number of buildings & its configuration

IS :"/"""— 7
<. Johny Jowuph
Shri. Anil Diggikar (Member || 5:iAd Vieeting No: 153 Meeting Date: jertany Page 125 || Shri. Johny Joseph
Secretary SEIAA) 23,2019 of 257 || (Chairman SEIAA)
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Serial
number

Building Name & number

Number of floors

Height of the building (Mtrs)

1

A BLDG

B1+B2+P1+P2+P3+10 FLOORS

41.20 M

2

B BLDG

B+G+P+12 FLOORS

41.95 M

3

D1 BLDG

P+6 FLOORS

19.95 M

250

23.Number of
tenants and shops

24,Number of
expected residents / | 1421 nos. users
users

Tenements - 72 nos., 138 offices

25.Tenant densily
per hectare

26.Height of the
building(s)

27.Right of way

(Width of the road
from the nearest fire | 18 m road
station to the .o
proposed huilding(s) e

28.Turning radius "
for easy access of
fire tender
movement from all
around the building
excluding the width
for the plantation

29.Existing
structure (s} if any
30.Details of the
demolition with NA

disposal (If
applicable)

89 Tenements/ hectare

9 ineter

L
Construction done till date is 2909.45 SQM%hich is D1 building and parking slab for A building,
as per CC no. CC/0959/11 dated 15/06/2071 and CC no. CC/2954/16 DATE 21/12/20186.

31.Production Details

Nienr,i::r Product Existing (MT/M) Proposed (MT/M) Total (MT/M)
1 Not applicable Not applicable Not applicable Not applicable
3332, Total Water Requirement
{:‘—(__ = Johmph
Shri. Anil Diggikar (Member || SLLA\ Meeting No: 153 Meeting Date: Jenuary Page 126 [| Shri. Johny Joseph
Secretary SEIAA) 23,2019 of 257 || (Chairman SEIAA)
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Source of water

Pune Municipal Corporation

Fresh water (CMD):

71.2

Recycled water -

Dry season:

Flushing (cMp): | 4341
Recycled water - 12
Gardening (CMD):
Swimming poel NA
make up (Cum):

Total Water

Requirement (CMD) |126.61
Fire fighting -
Underground water |139.0
tank(CMD):

Fire fighting -

Overhead water 40.0
tank(CMD):

Excess treated water | 52,59

Source of water

Pune Municipal Corporation

A

)

Wet scason:

Fresh water (CMD): |71.2 Lint
Recycled water - T
Flushing (CMD): 4341 "
Recycled water - 0
Gardening (CMD):
Swimming pool NA
make up (Cum):
Total Water
Requirement (CMD) | 114.61
Fire fighting - il
Underground water "{ 139.0
tank(CMD):
Fire fighting - .
Overhead water; .: {40.0
tank(CMD);:
64.59

Excess treated water

Details of Swimining
pool (If any)

NA P

33.Details of Total water consumed

Particula Consumption (CMD) Loss (CMD) Effluent (CMD)

Water ’

Require | Existing | Proposed | Total | Existing | Proposed | Total Existing | Proposed | Total
ment

Fresh

water =
requireine 10.8 60.48 71.2 1.08 6.05 7.13 9.72 54.43 64.15
nt

Doinestic 5.4 38.01 43.41 0 0 [ 54 38.01 4341
Gardening 0 12 12 0 12 12 0 0 0

e a
P .

I

Shri. Anil Diggikar (Member || SIJA1 Moeting Nuv: 133 Meeling Date: januar

Secretary SEIAA)

23,2019

Johwoy Joseoph

Shri. Johny Joseph
(Chairman SEIAA)
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51.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

,S erial | Attributes Parameter Total Cost per annum (Rs. In Lacs)
Number
1 Air pollution WSater for PUSt 1.00
uppression
- -Site Sanitation &
9
2 Sanitation & Safety Safety 2.50
Environmental . .
3 Monitoring Air, water, soil, noise 1.25
4 Disinfection Disinfection 1.25
5 Health Health Check wp 0.50
6 Total - 6.50
b) Operation Phase (with Break-up):
Serial . Capital cost Rs. In Operational and Maintenance
Number Component Descriptlon Lacs. -cost (Rs. in Lacs/y1)
1 Water Rain Water Harvesting 2.66 0.08
Sewage Treatment ]
2 Sewage Plant 47.00 -. - 13.70
. Organic Waste g
3 Organic Waste Composting 10.0 2.36
4 Planlation Tree Plantation 10.0 2.
3 Energy Solar PV 12.0 0.25
Environment - . . =
6 Monitoring Air, water, soil, “f’..hs.? ' - 1.25
7 Total Y 81.66 19.64
51.Storage of chemicals ‘(inflamable/explosive/hazardous/toxic
“ " substances)
Maximum
Quantity
Storage SL "{1 Consumption Source of Means of
Description Status Location Capacity . 01" gf’ / Month in e o e ! rs
in MT al any MT Supply |transportation
mn point of
time in
MT
NA < | eneNA NA NA NA NA Na NA
: 52.Any Other Information
No Information Available
53.Traffic Management
Nos. of the junction
to the main road & 1
design of
confluence:
< j-—/.::- v
P Jonmy-Jonc s

Shri. Anil Diggikar (Member || SI'/A4 Vireling No. 133 Meeling fiete: Jaivitaiy

Secretary SEIAA)
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Parking details:

Number and area of
basement:

A building - 2 hasements, A building- 1 basement

Number and area of

podia: NA
Total Parking area: [3984.40 sqm
Area per car: 12.5 sqm
Area per car: 12.5 sqm
Nunber of 2- -
Wheelers as

approved hy 441 nos
competent

authority:

Number of 4-

Wheelers as

approved by 238 nos
competent

authority:

Public Transport: Available

Width of all Internal
roads (m):

Minimum 6 meter

CRZ/ RRZ clearance

areas / Eco-sensitive
areas/ inter-State
boundaries

obtain, if any: NA
Distance from

Protected Areas /
Critically Polluted NA

Category as per
schedule of EIA
Notification sheet

bt
t

# = 0
8(a) Building

‘and Construction projects

Cowrt cases pending
if any .

NA

Other Relevant
Informations

NA

Have you previously
submitted |
Application online
on MOEF Website.

No

Date of online
submission

SEAC DISCUSSION ON ENVIRONMENTAL ASPECTS

Summorised in brief information of Project as helow.

Brief information of the project by SEAC

. ,__/.;:, . .

(: Sohby Josopl
Shri. Anil Diggikar (Member || StiA4 Meeling No: 133 Meciing Date: Janvary Page 133 || Shri. Johny Joseph
Secretary SEIAA) 23, 2014 of 257 || (Chairman SEIAA)

E SN 1 [T

253



156

Environment Clearance for Construction Project “FINSWELL” at S. No. 208/1A,
Iohegaon, Viman nagar, Tal.Haveli, Dist. Punc¢ by M/s. LMS Realty.

F1- subimitted their application for prior En'vironmental clearar ce for total plot area of '
8100.00 Sg. Mtrs, BUA of 25449.49 Sq. Mtrs and FSi ared of 12463.63 Sq. Mtrs. PP proposes
to construct 3 no. residential & commercial buildin.

S cust: was discussed on the basis of the documents submitted and presentation by
the proponent. All issues relating to environment, including a'r, water, land, soil, ecology,
biodiversity and social aspects were examined. The: proposal «s appraised as category 8 (a)

il P

Specific Conditions by SEAC: . N

DECISION OF SEAC i
SEAC decided to recommend the proposal for prior environmental Cléarancé, subject to
PP complying with the above conditions. £

1) ¥P has ayreed to shift the location of UGT or raise the tank above ground level by 1.5 feet.

SEIAA DECISION

t'roposal was recommended in the 74™ meeting of SEAC-3 for total plot area of 81 ....
S~ Mtrs, BUA of 25449.49 Sq. Mtrs and FSI area of 12463.63 Sq. Mtrs. As PP got
approval for ahout 2000.00 m*more area than that appraisec. by SEAC-3. PP requesiuu w0
grant EC as per approval.

SEJAA deeided to grant EC for : FSI: 13811.59 m’, Non FSI: 13620.63 m?® & Total BUA:
27432.22 m*: (10D no.CC/2818/, Approval Date-13.12.2018)

SEIAA decided to grant EC subject to following conditions-

1 PP Shall comply. wit‘h'Standa:rd EC conditions mentioned it the Office Memorandum
issued by MoEF &CC vide F.N0.22-34/2018-IA.1II «it.04,01.2019.

Z. PP to submit letter from architect regarding area statemneat.

Specific Conditions by SEJAA:

23 1D Shall comply with Standard EC conditions mentioned in the Ulfice Memor: ndum issued by MoEF & CC v+
1.1.22.34/2018-1A.H1 dt.04.01.2019,

4) P to subrait letter from architect regarding area statement.

4) SEIAA decided to grant EC for : FSI: 13811.59 m2, Non FSL 13620.63 1n2 & Total BUA: 27432.22 m2. (I0D
10.CC/2818/, Approval Date-13.12.2018)

FINAL RECOMMENDATION

SEIAA have decided to grant the proposal for Prior Environmental Clearance subject to above conditions

e

Johny Josaph

Shri. Anil Diggikar (Member || SEIAA Meeting No: 153 Meeting Dare: January || Page 134 || Shri. Johny Joseph
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Regd Post

Fax: 079-23249691

Tele: 079-23242600/5229

HQ SWAC, IAF
Sec-09, Gandhinagar
Gujarat,

Pin-382009

R T R L R e

SWAC/S 2551/4/1/ATS A A gun 17

M/s LMS Realty,

awwsarasewGlo- Mr Jitendra Babulal Lalwani,
Flat No 1, Yesh Residency,
Plot No 116, S No 232/ 1+2,
Sakore Nagar, Near Viman Nagar,
Pune, Maharashtra - 411014

Al NOC FROM AVIATION ANGLE FOR
CONSTRUCTION OF BUILDING
Sir,
1. Please refer your application on the subject.
R U e AT

2. The application has been examined under Gazette of India GSR 751 (E), Works
of Defence Act 1903 and other relevant orders on the subject. Head Quarters South
Western Air Command has no objection for construction of building for height of 45 M
AGL at Survey No 208,Hisa No 1A, Lohegaon, Haveli, Pune subject to foliowing
conditions:-

TERTE T @) The NOC is from ‘Aviation angle’ and cannot be used as document for any
other purpose/claim whatsoever including ownership of land.

(b)  The applicant is responsible to obtain NOC/all statutory ciearances from

the concerned authorities including approval of building plans. Clearance shall

also be obtained separately from any other defence establishment in the vicinity
e oo~ - -0f proposed construction. '

(¢)  The site elevation and site coordinates provided by the applicant are taken
for calculation of the permissible top elevation of the proposed structure. If
however at any stage it is established that the actual site elevation and site
coordinates are different from those provided by the applicant, the NOC will be
invalid.

R e s
(d) The issue of the NOC is further subject to the provisions of Sec 9 A of the
Indian Aircraft Act 1934 and those of any notifications issued there under from
time to time including the Aircraft (Demolition of Obstruction caused by buildings
and trees etc) Rules, 1994.

U (- Vertical extent (highest point) of the building proposed at coordinates
mentioned overleaf shall not exceed 613M AMSL or 45M AGL. whichever is
| lower. No extension or structure permanent or temporary (e.g. Cranes,
1 Antennas, Mumtee, Lightening Arresters, Lift machine room, Overhead water
| tank, Cooling towers, Sign boards, any attachment or fixtures of any kind) shali

be permitted above the cleared height.




e e A e e
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Corners Latitude Longitude Site Elevation

18°33'42.7"N [ 73°54'45.9"
18°33'42.3" N | 73°54'47.1"
18°33'46.4" N | 73°54'47.3"
18°33'50.0" N | 73°54'47.7"
18°33'49.5" N | 73° 54’ 46.9
18°33'46.3" N | 73° 54 47.6"

sesMAMSL |

TnmooO o>
mimimimimim

) Standard obstruction lightings as per IS 5613 notification and International

Civil Aviation Organization (ICAO) standards as stipulated in ICAO Annex=14uim aa
to be provided by the company. The lights shall be kept ‘ON’ at all times.

Provision shall be made for standby power supply to keep the lights ‘ON'’ during

power failure. Company shall carry out periodic maintenance of the lights to keep

them in serviceable and visible condition.

(9) A garbage clearance system shall be installed prior to the construction of .. ...
buildings for the purpose of avoiding bird activity. The garbage disposal system

shall be shown to the representative of Air Force Station Pune whenever
requested for.

(h) No light or a combination of lights which by reason of its intensity,
configuration or colour may cause confusion with the aeronautical ground lights
of the Airport shall be installed at the site at any time during or after the
construction of the building.

)] The commencement and completion of construction including instailation

of obstruction lights shall be intimated to AOC, AF Station, Pune. Failure to
render these certificates within the stipulated time shall lead to cancellation of
NOC. ; LA

(k)  The NOC is valid for five years from the date of its issue. If the building is
not constructed and completed within this period, the applicant shall be required
to obtain a fresh/extension of NOC from Indian Air Force. Request for
revalidation of NOC will not be entertained after the expiry of validity period.

Yours sincerely

(K Hurshan
Group Captain
Command ATC Officer
Copy to: s -
D Ops (ATS) Air HQ (VB)

Air Force Station Pune (SATCO)

I i ul
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- Reqd Post

Fax: 079-23200960
HQ SWAC, IAF
VSN, Chilloda
Gandhinagar,
Gujarat-382042

SWAC/S 2551/4/1/ATS 59 May 18

T WIS 'LMS Realty,
Clo. Mr. Jitendra Babulal Lalwani,
Flat No 1, Yesh Residency,
Plot No. 116, S. No. 232/1+2,
Sakore Nagar, Near Viman Nagar,

Pune

L BRI 3 L

1.

SRR FAR E R

2.

,‘Maharashtra -411014

NOC FOR CONSTRUCTION OF BUILDING

Please refer your application on the subject.

The application has been examined under Gazette of India GSR 751 (E), Works

of Defence Act 1903 and other relevant orders on the subject. HQ SWAC has

“No -

Objection” for construction of building for height of 49.50M AGL at Survey No

208, Hissa No. 1A, Viliage - Lohegaon, Taluka - Haveli, Pune (Maharashtra) subject to

SN

CFRT L A M g e

SPGB Ct e

T S R

following conditions:-

(a) The NOC is being issued as per provisions mentioned under section
5(2) of GSR 751 (E) read in conjunction with sub section (1) and clause (Q)
& clause (R) of sub section 2 of section 5 read with section 9 A of aircraft
act 1934 and cannot be used as document for any other purpose / claim
whatsoever, including ownership of land where line is being laid / towers are
installed.

(b) The applicaht is responsible to obtain NOC/all statutory clearances from

AAl | State Govt / Municipalities / any other concerned authorities including
anproval of building plans. Clearnisc shall wlso be oblained separawely trom any
other defence establishment in the vicinity of proposed construction.

()  The site elevation and site coordinates provided by the applicant are taken
for calculation of the permissible top elevation of the proposed structure. If
however at any stage it is established that the actual site elevation and site
coordinates are different from those provided by the applicant, the NOC wil! be
invalid.

(d) The issue of the NOC is further subject to the provisions of Sec 9 A of the
Indian Aircraft Act 1934 and those of any notifications issued there under from
time to time including the Aircraft (Demolition of Obstruction caused by buildings
and trees etc) Rules, 1994.

] ‘ i 1 1
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(e) Vertical extent (highest point) of the building proposed at coordinates
mentioned below shall not exceed 617.50M AMSL or 49.50M AGL whichever

is lower. No extension or structure permanent or temporary (e.g. -Cranesggss s
Antennas, Mumtee, Lightening Arresters, Lift machine room,  Overhead water

tank, Cooling towers, Sign boards, any attachment or fixtures of any kind) shall

be permitted above the cleared height.

| Corners Latitude | Longitude Site Elevation
A 18°33'42.7"N [73°54'459" E s
B 7 118°33423'N 173°54'471" E
C 18°33'46.4"N 173°54°47.3" E
D 18°33500°N | 73°54°47.77 £ | OBBMAMSL
. E . 18°33'495"N 73°54'469" E 1
___F 1833463 N 7354476 £

P T T L Tt S SRR W ¥}

() Standard obstruction lightings to be provided by the company and shall be
kept ‘ON’ at all times. Provision shali be made for standby power supply to keep
the lights 'ON’' during power failure. Company shall carry out periodic
maintenance of the lights to keep them in serviceable and visible condition.

(9) A garbage clearance system shall be installed prior to the .construetion. of s s
buildings for the purpose of avoiding bird activity. The garbage disposal system
shall be shown to the representative of Air Force Station Pune whenever

- requested for.

(h) No light or a combination of lights which by reason of its intensity,
configuration or colour may cause confusion with the aeronautical ground-lights: e e~
of the Airport shall be installed at the site at any time during or after the
construction of the building.

() The commencement and completion of construction including installation
of obstruction lights shall be intimated to under mentioned address. Failure to

render these certificates within the stipulated time shall lead to cancellation of.... .~ ..
NOC

(i) AOC, Air Force Station Pune, Lohegaon, Pune (Maharashtra) - 411032

(k) The NOC is valid for five years from the date of ifs issue. If the building is
not constructed and completed within this period, the applicant shall be required
to obtain a fresh/extension of NOC from Indian Air Force. Request- -for
revalidation of NOC will not be entertained after the expiry of validity period.

& d
N\
(U Manoj)
Group Captain
Command ATC Officer
Copy to:
D Ops (ATS) Air HQ (VB)
Air Force Station Pune (SATCO)
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. PUNE MUNICIPAL CORPORATION  [ProposalNo | LOH/0099/06
Building Control Department OutwardNo _ | PCC/0696/17
{ of Work upto Plinth Level Outward Date |: 19/12/2017
Paﬂ F"'sf ' 7 SITE DETAILS v sl
{wing -"Aa") Peth/ T.P. . Lohagaon
=) g |Scheme '
- o .. . |village . Lohagaon
T e [SurveyNo i 20811A
Ars : R .7 1 :fHissa No ‘-
HIRAK A SHAH " N‘m i B Y ;" C,T.S.NO = PO s TE X S IE 3
, T /  |Final Plot No. @ -
oung # o
.. .'|SubPlotNo. 1 -
Plot No. L.
Society -
LandMark

Skri L M S REALTY THROU PARTNERS JITENDRA
LALWANI

P TR TSR & i St T e |

-~
podt

‘Aith reference to your intimation No. PLN/0991/17 dated 08/12/2017 regarding the completion of

construction work up to plinth level in the above mentioned site. | have to inform on verification at
site that. -

1. The further work may be proceeded with as per sanctioned plans. Sanctioned under Bt
commencement Certificate No. CC/1254/17 Dated 31/07/2017

2. The work shall not be proceeded with.

a) As it is not as per sanctioned plans.

b) N
<) \ o e s A R W R AR
d) A\
3 N
\%s
ey e ol RS R A SO AR
N Signature valid
“ :,\'\ e Digitally signed by -Rajesh Maruti 8fide
S Y Date: 19-12-2017 05:50:05 R e
A L Reason: PUNE MUNICIPAL RATION #7387 I8 #3338
M:‘)v R Location; PUNE
T sd-
Sanjay S Mohite Rajesh Maruti Shinde
~ Sub/ Junior Engineer Deputy Engineer
Building Control No. Building Control No.

Pune Municipal Corporation.

Date : 191212017

Pune Municipal Corporation ... sumssutts

Date : 19/12/2017

PR UATE A A LI



PUNE MUNICIPAL CORPORATION ~ [ProposaiNo | LOmo0g8/06
Building Control Department Outward No . PCC/0335/18 = = = ™
Approval of Work upto Plinth Level Outward Date | 26/07/2018
’ \
Full MF TN\, SITE DETAILS
BUILDING - '8 / ”":‘QQ} ‘ %WW Peth/ TP Lohagaon
§' o, *:Scheme
Ta (S - ‘:' Village Lohagaon
r € iSurveyNo | 208/1A
Architect/ Licence Engineer Name :- 3.‘} » , Hissa No -
HIRAK A SHAH N * - [CTSNo -
. N o 2 /" IFinal PiotNo. | -

Fit no. 203. chetan Premises 384 New Raltg, _E5' "
Peth VaiOpposite MCA Ciub. Quarter Gate =" Sub Plot No M

P‘ot NO. - <o o g0 A B iy NEAE

Society -

jLandMark
Shri. L M S REALTY THROU PARTNERS JITENDRA LALWANI

B et TS )
Sir,

With reference to your intimation No. PLN/0509/18 dated 25/07/2018 regarding the completion cf
construction work up to plinth level in the above mentioned site. | have to inform on verification at

site that -

A

The further work may be proceeded with as per sanctioned plans. Sanctioned under -

commencement Certificate No. CC/1254/17 Dated 31/07/2017

The work shall not be proceeded with.

X

a) As itis not as per sanctioned plans.

ER AT RLE T A - A oY T

b) /
¢) /
d) /

T Oy WU B AT i

3. /

/

N
=
Sdi-
Sanjay S Mohite
Sub / Junior Engineer
Building Control No.
Pune Municipal Corporation.

Date : 26/07/2018

anvsari gt ekl G Ry 0

o

Rajesh Maruti Shinde
Deputy Engineer v sifis
Building Control No.
Pune Municipai Corporation

fr.‘ii]f:::::s‘u.h_;

Date : 26/07/2018

R T AT NIV YRS SR

B T A )

i
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Avnectre - ™

FemEeT fAFT g9F EWWARTT (TDR)
TeHia T fafram simig wvammE werty
TR e 9 TR = atutam, j8s ©
T 39 (R F ) () 3T 3ifaw wo,

HEWNISE M

St
TR foera faum,

HATE, Ga-3%
AT : ¢/oyR0%E
. fCTITT-2¢ 13/308 /9.5, 2R/ /TATUT/AT-23

TS STRRIEAT FERTSE IMHHTEAT STHTYRIT TSTIHE IErTeR STe Suar
7,

. Digitally signed by Sanjay Balkuisha Saoj

anJay ON:c=#N, o=Govemment Of Mahaashira,
ou=UNDER SECRETARY, postaiCode=400032,

st=Maharashtra,

- - 1 2.5.4.20=131024b79¢1 904 206530215231 1d

HERTSZI TSI I SRR o e, Balkrishna - ginsmmmmess
’ sereiiumbac=be169cc754827a9bfadc9 6ac
.. : 5cB524c876a02924ca9e6f7c2064ada52d674

Sao I . 7, en=Sanjay Balkrishna Saof
i Date: 2016.01.28 14:52:17 +05'30°

R |iea, ORI, AE
¥,
%) TN A ahee, WA, e,
R) HI.USGHAT, (TR o) I GISHIT e, HArerd, e,
3) WU e (Aid-R), TR foenm s, womwem, §ss.

Wi,

R) HITeTeh, TR TEAT 17T |8 [, 7R foehrs T, warerg, ook,

R) FITeTeh, TR oA, HERTS T4, Ul

3) HE GHIoTeh, AR TEAT 74T We Whad, 7R o T, wamera, Hare,

%) 3TTYe, HeTRUTeTsh, qut / - fererers / WiemqR / Shice TR / |ivelt- fiReT-gpuere
/ AR / TSR / AT / IR / ST / 4 / Terme / ST / Aie-
ST / AR / TRHOTT / STRTEAT / STRIEAT (AT HIECTar TR,

Y) HE FeeTeh, TR T, STV &7 / Tedish / Q0T / hishor / A1iTeh / AR /
AT / 3TARTEret ferm,

&) BRI HaIeToh, R T / R TR, Tel ITET Shraierd, 7R TEAT forem,

\s) STeR Hiwra, ATT-23/AM-30 / Fet AR, AR-]/Af-2R, TR frenr fanm, wamem,

e,

¢) AT, WTHHIG FEFS RV, T IS, Huis.- 5T forielt shevam 39 &,
Tl A ST TERTSE AT, HAATAROT IO ToIaa
TIRTER, 6 Tl Th! Yo Tl TR fehret fer e uraserreamar,

R) T SR (A-RR) AR ferewray forem, wiameray, Hwrs - wie ferielt soama 3 =,
e STET A1 frrTreaT GohaRraeR TTaes .

Ro)faS Tl (FTAE-23).

C:\Users\Admin\Desktop\TDR _NOTIFICATION_FINAL,_¢%R0%8.Doc k3




Mabharashtra
Regional and
Town
Planning
Act, 1966

NOTIFICATION

URBAN DEVELOPMENT DEPARTMENT,
Mantralaya, Mumbai 400032
Dated: 28/01/2016

No.TPS -1813/3067/CR-122/MCORP/12/UD-13:- Whereas, the lands reserved for public
amenities, social facilities and utilities in the Development Plans (hereinafter referred to
as the said Development Plan) of the Municipal Corporations (hereinafter referred as to
as the said Planning Authorities) prepared and sanctioned under the provisions of
Maharashtra Regional and Town Planning Act, 1966 (hereinafter referred to as the said
act) are being generally acquired under Section 126 of the said Act read with relevant
provisions of Land Acquisition Act, 1894 (hereinafter referred as to as the said LA Act)
by granting “Transferable Development Rights”;

And whereas, the Land Acquisition Act, 1894 replaced by the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
Act, 2013 is an Act of Indian Parliament that regulates land acquisition and provides
rules for granting compensation, rehabilitation and resettlement to the affected persons
and provides provisions for fair compensation to those whose land is taken away, brings
transparency to the process of acquisition of land and assures rehabilitation of those
affected;

And whereas, in view of the provisions of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013, it is
necessary to allow the fair compensation for the lands reserved for public amenities,
social facilities and utilities in the Development Plans prepared under the provisions of
Maharashtra Regional and Town Planning Act, 1966 by granting “Transferable
Development Rights and by allowing owner for development subject to certain
conditions under Accommodation Principle;

And whereas, in view of the above, Government felt necessary to reform the
existing regulations of “Transferable Development Rights and Accommodation
Principle” (hereinafter referred as to as the said Regulations) and for that purpose the
Study Group was formed to examine the provisions of the newly enacted Land
Acquisition Act & to suggest the reformation in the present said regulations of
transferable development rights and Accommodation Principle;

And whereas, the Study Group after careful study of the provisions of the Right
to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013, submitted the report to Government and in view of
recommendation of the Study Group, the Government of Maharashtra is satisfied that in
the public interest it is necessary to incorporate urgently a comprehensive revised
regulation in respect of Transferable Development Rights and Accommodation
Principle in the sanctioned Development Control Regulations of the respective said
Planning Authorities replacing the all said existing /proposed regulations of
Transferable Development Rights and Accommodation Principle (hereinafter referred to
as the proposed modification );

And whereas , pursuant to the above and in exercise of the powers conferred by
Clause (a) of sub-section (1AA) of Section 37 of the said act and all other powers
enabling in that behalf, the Government of Maharashtra has published a notice bearing
No.TPS-1813/3067/CR-492/MCORP/13/UD-13/dt 30/04/2015 which appeared in the Maharashtra
Government Gazette dated 7" to 13" May 2015 on the page no 10 to 22 for inviting
objections and suggestions upon the said proposed modifications from the general
public and concerned Joint Director of Town Planning of the division was authorized
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as an Officer (hereinafter referred to as the said Officer )to give hearing and submit his
report to the Government;

And whereas after considering the reports submitted by the concerned said
Officers and consulting the Director of Town Planning M.S.Pune ,the Government of
Maharashtra is of the opinion that the proposed modifications in respect of
“Transferable Development Rights” as mentioned in ANNEXURE B should be sanctions
with certain modifications for the said Planning Authorities (excluding Municipal
Corporations of Kokan Division) as mentioned in ANNEXURE A and decided to take
decision on Accommodation Reservation Principle separately;

Now therefore, in in exercise of the powers conferred by Clause (c) of sub-
Section (1AA) of Section 37 of the said act and all other powers enabling in that behalf,
the Government of Maharashtra finally sanctions the proposed modifications in respect
of “Transferable Development Rights” as mentioned in ANNEXURE B with certain
modifications for the said Planning Authorities as mentioned in ANNEXURE A attached
herewith;

02. This notification shall be kept open for inspection to the general public in the
following offices for the above period on all working days.

(i) Office of the Director of Town Planning, Central Building, Pune;
(ii) Office of the Joint Director of Town Planning, Pune, Nashik, Nagpur,
Aurangabad, Amravati Division;

(iii) Commissioner Municipal Corporation

This notice shall also be made available on the Government website
www.maharashtra.gov.in (&= / Frm).

By order and in the name of Governor of Maharashtra,

Sanjay i m‘m&|msmumucm

Balkrishna Saoji E,,w:;mm%," “«ng“:f;m
(Sanjay Saoji)

Under Secretary to Government
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Accompaniment to the Government in Urban Development Department Notification

ANNEXURE A

bearing No. TPS -1813/3067/CR-122/MCORP/12/UD-13, dated 28/01/2016

Sr. Name of Municipal Corporation Name of the Division
No.

1 Pune Pune Division

2 Pimpri-Chinchwad

3 Solapur

4 Kolhapur

5 Sangli-Miraj-Kupwad

6 Nagpur Nagpur Division

7 Chandrapur

8 Nashik Nashik Division

9 Ahmednagar

10 Jalgaon

11 Dhule

12 Malegoan

13 Aurangabad Aurangabad Division

14 Nanded-Vaghala

15 Latur

16 Parbhani

17 Amravati Amravati Division

18 Akola

Sanjay

By order and in the name of Governor of Maharashtra,

Digitally signed by Sanjay Balkrishna Saojl
DN: 0w, owGovemment Of Maharashtra,
OU=UNDER SECRETARY,

IMYWYWMI'.K

0 POStaiCodend00032, staMaharashira,
Balkrishna = sumernsmsoaan.
primsrmertenlbrit

Saoji

1€2064ada520674

7, cnmSanjay Balkrishna Saojl
Date: 2016.01.28 1454:00 +05'30"

(Sanjay Saoji)

Under Secretary to Government
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APPENXURE - B

Accompaniment to the Government in Urban Development Department Notification
bearing No. TPS -1813/3067/CR-122/MCORP/12/UD-13, dated 28/01/2016.

REGULATIONS FOR GRANT OF TRANSFERABLE DEVELOPMENT RIGHTS

1.0 TRANSFERABLE DEVELOPMENT RIGHTS -

Transferable Development Rights (TDR) is a compensation in the form of Floor Space Index (FSI) or
Development Rights which shall entitle the owner for construction of built-up area subject to provisions in
this regulation. This FSI credit shall be issued in a certificate which shall be called as Development Right

Certificate (DRC).

Development Rights Certificate (DRC) shall be issued by Municipal Commissioner under his signature and
endorse thereon in writing in figures and in words, the FSI credit in square meters of the built-up area to
which the owner or lessee is entitled, the place from where it is generated and the rate of that plot as
prescribed in the Annual Statement of Rates issued by the Registration Department for the concerned year.

2.0 CASES ELIGIBLE FOR TRANSFERABLE DEVELOPMENT RIGHTS ( TDR ):-
Compensation in terms of Transferable Development Rights (TDR) shall be permissible for-

i) lands under various reservations for public purposes, new roads, road widening etc. which are
subjected to acquisition, proposed in Draft or Final Development Plan, prepared under the
provisions of the Maharashtra Regional and Town Planning Act,1966;

ii) lands under any deemed reservations according to any regulations prepared as per the
provisions of Maharashtra Regional & Town Planning Act, 1966;

iii) lands under any new road or road widening proposed under the provisions of Maharashtra
Municipal Corporation Act ;

iv) development or construction of the amenity on the reserved land;

v) unutilized FSI of any structure or precinct which is declared as Heritage structure or Precinct
under the provisions of Development Control Regulations, due to restrictions imposed in that

regulation;

vi) in lieu of constructing housing for slum-dwellers according to regulations prepared under the
Maharashtra Regional & Town Planning Act, 1966;

vii) the purposes as may be notified by the Government from time to time, by way of, modification
to, new addition of, any of the provisions of sanctioned Development Control Regulations.

3.0 CASES NOT ELIGIBLE FOR TRANSFERABLE DEVELOPMENT RIGHTS ( TDR ):-

It shall not be permissible to grant 7Transferable Development Rights (TDR) in the following
circumstances:-

i) For earlier land acquisition or development for which compensation has been already paid partly
or fully by any means;

ii) where award of land has already been declared and which is valid under the Land Acquisition
Act, 1894 or the Right to Fair Compensation & Transparency in Land Acquisition, Rehabilitation
and Resettlement Act, 2013 unless lands are withdrawn from the award by the Appropriate
Authority according to the provisions of the relevant Acts.
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iii) In cases where layout has already been sanctioned and layout roads are incorporated as
Development Plan roads prior to these regulations.

iv) for the width of road that would be necessary according to the length as per Development
Control Regulations;

v) if the compensation in the form of FSI / or by any means has already been granted to the
owner.

vi) where lawful possession including by mutual agreement /or contract has been taken.

vii) For an existing user or retention user or any required compulsory open space or recreational
open space or recreational ground, in any layout.

viii) For any designation, allocation of the use or zone which is not subjected to acquisition.

4.0 GENERATION OF THE TRANSFERABLE DEVELOPMENT RIGHTS (TDR) -
4.1 Transferable Development Rights (TDR ) against surrender of land :-

4.1.1 For Surrender of the gross area of the land which is subjected to acquisition, free of cost and
free from all encumbrances, the owner shall be entitled for TDR or DR irrespective of the FSI
permissible or development potential of the vary said land to be surrender and also that of land
surrounding to such land at the rate as given below:-

Area Designated on DP Entitlement for TDR/DR

Non-congested Area 2 times the area of surrendered
land.

Congested Area 3 times the area of surrendered
land.

(Explanation: Above entitlement may also be applicable to the compensation paid in the form of
FSI to the owner to be utilised on unaffected part of same land parcel and in such cases the
procedure of DRC shall not be insisted.)

Provided that, if leveling of land and construction/erection of the compound wall / fencing as per
Clause No. 4.1.2 to the land under surrender is not permissible as per the prevailing Development
Control Regulations, the quantum of TDR shall be reduced to 1:1.85 and 1:2.85 in non-congested
area and congested area respectively.

Provided also that Additional / incentive T} ransferable Development Rights (TDR) to the extent of
20 %, 15 %, 10 % and 5% of the surrendered land area shall also be allowed to the land owners
who submit the proposal for grant of Transferable Development Rights (TDR ) within 1, 2 3
years and 5 and 4 years from this notification respectively.

Provided that the quantum of generation of TDR as prescribed above, shall not be applicable for
TDR generated from construction of amenity or construction of reservation/roads, Slum TDR, and
Heritage TDR . Also the quantum of Transferable Development Rights (TDR ) generated for
reservation in CRZ/BDP/HTHS areas or in areas which have some natural or legal constraint on
development shall be as decided by the Government separately.
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4.1.2 DRC shall be issued only after the land is surrendered to the Municipal Corporation, free of
cost and free from encumbrances and after leveling the land to the surrounding ground level and
after constructing / erecting a 1.5 m. high compound wall / fencing i.e. brick/stone wall up to 0.60
mt above ground level and fencing above that up to remaining height with a gate, at the cost of the
owner and to the satisfaction of the Municipal Commissioner. Provided that, if on certain lands
such construction / erection of compound wall / fencing is prohibited or restricted by any
regulation, then quantum of Transferable Development Rights (TDR ) shall be reduced as
prescribed in proviso to Clause 4.1.1.

4.1.3 If any contiguous land of the same owner/developer, in addition to the land under surrender
for which Transferable Development Rights (TDR ) is to be granted, remains unbuildable, the
Municipal Commissioner may grant Transferable Development Rights (TDR )  for such
remaining unbuildable land also if the owner / developer hands it over free of cost and free from
all encumbrance and encroachment. If such land is from the proposed roads then such land shall be
utilised for road side parking, garden, open space or road side amenities including bus bays, public
toilets or any compatible user as the Commissioner may decide and if the such land is from the
proposed reservation then same shall be included in such proposed reservation and shall be
developed for the same purpose. The Municipal Commissioner shall quarterly report such cases to
Government.

4.1.4 In case of lessee, the award of Transferable Development Rights (TDR ) shall be subject
to lessee paying the lessor or depositing with the Planning Authority for payment to the lessor, an
amount equivalent to the value of the lessors’ interest to be determined by the Planning Authority
on the basis of Land Acquisition Act, 1894 or the Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Resettlement Act, 2013 against the area of land
surrendered free of cost and free from all encumbrances.

4.2 Transferable Development Rights (TDR ) against Construction of Amenity-

When an owner or lessee with prior approval of Municipal Commissioner, may develop or
construct the amenity on the surrendered plot or on the land which is already vested in the
Planning Authority, at his own cost subject to such stipulations as may be prescribed and to the
satisfaction of the Municipal Commissioner and hands over the said developed/constructed
amenity free of cost to the Municipal Commissioner then he may be granted a Transferable
Development Rights (TDR ) in the form of FSI as per the following formula:-

Construction Amenity TDR in sq.m. = A/B * 1.25
Where,

A= cost of construction of amenity in rupees as per the rates of construction mentioned in Annual
Statement of Rates (ASR) prepared by the Inspector General of Registration for the year in which
construction of amenity is commenced.

B = land rate per sq.m. as per the Annual Statement of Rates (ASR) prepared by the Inspector
General of Registration for the year in which construction of amenity is commenced.

5.0 UTILISATION TRANSFERABLE DEVELOPMENT RIGHTS ( TDR ):--

5.1 A holder of DRC who desires to use FSI credit therein on a particular plot of land shall attach
valid DRCs to the extent required with his application for development permission. Proposal for
Transferable Development Rights (TDR ) utilisation shall be submitted alongwith the documents
as may be prescribed by the Commissioner or by the Government from time to time.
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5.2 With an application for development permission, where an owner seeks utilisation of DRC, he
shall submit the DRC to the Municipal Commissioner who shall endorse thereon in writing in
figures and words, the quantum of the TDR proposed to be utilised, before granting development
permission. Before issuance of Occupation Certificate, the Commissioner shall endorse on the
DRC, in writing in figures and words, the quantum of TDR/DRs actually used and the balance
remaining if any.

5.3 The Transferable Development Rights (TDR ) generated from any land use zone shall be
utilised on any receiving plot irrespective of the land use zone and anywhere in congested or non-
congested area earmarked on Development Plan. The equivalent quantum of Transferable
Development Rights (TDR ) to be permitted on receiving plot shall be governed by the formula
given below:-

Formula: X=(Rg/Rr)xY

Where, X = Permissible Utilisation of TDR/DR in sqm on receiving plot

Rg = Rate for land in Rs. per sq.m. as per ASR of generating plots in generating year
Rr = Rate for land in Rs. per sq.m. as per ASR of receiving plot in generating year

Y= TDR debited from DRC in sq.m.

5.4- Utilisation of Transferable Development Rights (TDR) and Road Width Relation :-

5.4.1 Notwithstanding anything contained in any regulation, the total maximum permissible built-
up area and utilisation of Transferable Development Rights (TDR ) on receiving plot shall be,
subject to the road width, as prescribed below:-

Sr No Plots Fronting on Road width Maximum permissible TDR Loading
Plot area in sq.mt.
Upto 1000 to 4000 sq.mt.
1000 sq.mt. 4000 sq.mt. | and above
1 2 3 4 5
1 9mt and above but less than 12 0.20 0.40 0.40
2 12mt and above but less than 18 0.30 0.50 0.65
3 18mt and above but less than 24 0.30 0.60 0.90
4 24mt and above but less than 30 0.30 0.80 1.15
5 Above than 30 mt 0.30 1.00 1.40
Note:-

i) Column No.3, 4 and 5 shows the maximum permissible TDR that can be utilised on any plot.

ii) FSI loading limit on such plot (Maximum Building potential)shall be the basic FSI + TDR +
Additional FSI on payment of premium if any.

iii) Maximum permissible TDR loading as mentioned above on any plot shall be exclusive of FSI
allowed for inclusive housing if any.

iv) The priority and quantum of maximum permissible TDR loading mentioned above shall include
atleast 20 % slum TDR (wherever applicable) and DRC generated from the vary said land and/or
DRC generated from other location up to the permissible limit mention above .

C:\Users\Admin\Desktop\TDR _NOTIFICATION_FINAL_R¢%302&.Doc [4

269



v) If a plot is situated on internal road having dead end within 50 mt. from the main road, then
such plot shall be treated as fronting on main road for the purpose of utilisation of TDR.

5.4.2 Provided that, the restrictions of total maximum permissible built up area in terms of FSI
with respect to road width mentioned above shall not be applicable in cases where, the permissible
FSI is more than the basic FSI in various schemes, like Slum Rehabilitation Scheme,
Redevelopment of cess buildings, redevelopment of dangerous buildings, Urban Renewal Scheme,
Redevelopment of MHADA buildings/Colonies, Metro Influence Zone etc. where specific
provisions which are sanctioned by the Government shall apply.

5.4.3. Provided that, the additional FSI permissible in certain categories of buildings such as,
Educational building, Registered Charitable Institutional/ Medical / Hospital Building, Star
Category Hotel, Religious Building etc. as per prevailing Development Control Regulations, if
any, can be availed either by full or part utilization of TDR or full or part utilization of additional
FSI at the option of owner. However, the restriction of road width mentioned as above shall not be
applicable when the owner exercises his option of availing utilization of additional FSI and in such
cases limitation of maximum building potential as mentioned in regulation no 5.4.1 shall not be
applicable.

5.4.4 The utilisation of Transferable Development Rights (TDR) shall be permissible by
considering Gross Plot Area excluding area affected by reservations or deemed reservation, if any.
This principle shall also be applicable to the reservations to be developed under the provisions of
Accommodation Reservation, by considering the total area of such reservation before surrender.

5.4.5 Areas Restricted from Utilisation of Transferable Development Rights (TDR )  :-
Utilisation of Transferable Development Rights (TDR) shall not be permitted in following areas:-

a) Agricultural / no development / Green zone / HTHS Zone and Bio Diversity Park reservation in
the Development Plan.

b) Area within the flood control line i.e. blue line (prohibitive zone) as specified by Irrigation
Department.

¢) Coastal regulation zone.
d) Where the permissible basic Zonal FSI is less than 0.75.

¢) Area having developmental prohibition or restrictions imposed by any notification issued under
the provisions of any Central/State Act (like CRZ regulations, Defense restriction areas, etc.) or
under these regulations.

6.0 GENERAL STIPULATION:-

6.1 Development Rights (DRs) will be granted to an owner or lessee, only for reserved lands
which are retainable and not vested or handed over to the Government /Urban Local Bodies and
not exempted under section 20 or 21 of the then Urban Land (Ceiling and Regulations) Act, 1976
and undertaking to that effect shall be obtained, before a Development Right is granted. In the case
of schemes sanctioned under section 20 or 21 of the said Act, the grant of Development Rights
(DRs) shall be to such extent and subject to the conditions mentioned in section-20 scheme and
such conditions as the Government may prescribed. In case of non-retainable land, the grant of
Development Rights shall be to such extent and subject to such conditions as the Government may
specify. The provisions of this Regulation shall be subject to the orders issued by the Government
from time to time in this regard.
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Provided that, in case of lands having tenure other than Class-1, like Inam lands, tribal
lands etc., N.O.C. from Competent Authority, mentioning i)share of Government and land holder
ii)transfer of such land in the name of Planning / Appropriate Authority, shall be produced by the
land holder at the time of submission of application for grant of TDR.

6.2 DRC shall be issued by the Municipal Commissioner as a certificate printed on bond paper in
an appropriate form prescribed by him. Such a certificate shall be a “transferable and negotiable
instrument” after the authentication by the Municipal Commissioner. The Municipal
Commissioner shall maintain a register in a form considered appropriate by him of all transactions,

etc. relating to grant of, or utilisation of, DRC.

6.3 The Commissioner shall issue DRC within 180 days from the date of application or reply from
the applicant in respect of any requisition made by him, whichever is later.

6.4 Transfer of DRC-

6.4.1 The Commissioner shall allow transfer of DRC in the following manner-

i) In case of death of holder of DRC, the DRC shall be transferred only on production of the
documents as may be prescribed by him from time to time, after due verification and satisfaction
regarding title and legal successor.

ii) If a holder of DRC intends to transfer it to any other person, he shall submit the original DRC
fo the Commissioner with an application alongwith relevant documents as may be prescribed by
the Commissioner and a registered agreement which is duly signed by Transferor and Transferee,
for seeking endorsement of the new holders name, i.e., the transferee, on the said certificate. The
transfer shall not be valid without endorsement by the Commissioner and in such circumstances
the Certificate shall be available for use only to the holder / transferor.

6.4.2 The utilisation of TDR from certificate under transfer procedure shall not be permissible,
during transfer procedure.

6.5 The Commissioner may refrain the DRC holder from utilizing the DRC in the following
circumstances:-

i. Under direction from a competent Court.
ii. Where the Commissioner has reason to believe that the DRC is obtained a) by producing
fraudulent documents b) by misrepresentation,

6.6 Any DRC may be utilised on one or more plots or lands whether vacant, or already developed
fully or partly by erection of additional storeys, or in any other manner consistent with the
prevailing Development Control Regulations,

6.7 DRC may be used on plots/land having Development Plan reservations of buildable nature,
whether vacant or already developed for the same purpose, or on the lands under deemed
reservations, if any, as per prevailing Regulations.

6.8 DRC may be used on plots/land available with the owner after surrendering the required land
and construction to the Planning Authority under the provisions of Accommodation Reservation.
In such circumstances, for the purpose of deciding Ti ransferable Development Rights (TDR )
receiving potential, the total area of the reservation before surrender, shall be considered.

6.9 Infrastructure Improvement Charges-

The utilizer shall pay to the Planning Authority, an infrastructure improvement charges, for a
proposed quantum of TDR to be utilised, at the rate of 5% of construction cost as per the prevailing
Annual Statement of Rates.
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7.0 VESTING OF LAND :-

7.1 The Commissioner, before issuing DRC, shall verify and satisfy himself that the ownership and
title of the land proposed for surrender is with the applicant, and get the Record of Right to be
corrected in the name of Planning Authority.

7.2 In case the Appropriate Authority for reservation is other than Planning Authority, it shall be
permissible for the Commissioner on the request of such authority to grant TDR under this
regulation and hold such possession as a facilitator. Provided that, the Municipal Commissioner
shall handover the possession of such land to concerned Appropriate Authority, after receipt of
value of land, from such Appropriate Authority as per Annual Statement of Rates prevailing at the
time of handing over possession of land under reservation.

Provided also that, if such Appropriate Authority is the State Government Department, the
Municipal Commissioner shall handover the possession of such land to the concerned Department
free of cost.

8.0) EFFECT OF THIS REGULATION:-

a) Provision of Generation of TDR from these regulations shall not be applicable where DRC has
been issued prior to publication of these regulations However Utilization of such TDR shall be
allowed as per these regulations only.

b) These Regulations shall come into effect from publication of this Notification in Official
Gagzette.

By order and in the name of Governor of Maharashtra,
Sanjay oo

0u=UNOER SECRETARY, postalCode=400032,
t=Maharashtri

Ba ' kris h nal::€~i;;m1m:hm|m;;:g’:,d

.o SH524C876a029624a9e601 206412520674
Saoji i
(Sanjay Saoji)
Under Secretary to Government
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 24010437/24020781 Kalpataru Point, 3rd & 4th floor,

124037124/24035273 Sion- Matunga Scheme Road No. 8,
Fax :  24044532/24024068 Opp. Cine Planet Cinema, Near Sion Circle,
124023518 - Sion (E), Mumbai - 400022

Emaill : jowater @mpcb.gov.in

Visit At : gm-glmmmY.in

Infrastructure /Red/LSI

Consent order No: Format1 .O0/BO/JD (WPC)YUAN-067177/CE/CC- ! C{ 100000 56
: Dqte ol1 o r019

J;_.' o

WS. LMS Realty, <
S. No. 208/1A, Lohegaon,
Viman nagar, Tal: Havell, Dist: Pune.

Sub. Consent to Establish for Construction of Residential & Commercial P §nted
under Red Category. OB

"Ref: 1. Your Application vide UAN No. -0000067177 Dated: 15/02/2019.

' 2 Minutes ofdv" COnsent Committee Meeting (Part-1) held on 13/0§,

~

[N PIRRRE DR

jact under Section 25 of
v_the -Alr (Prevenbon & i

Mis.LMSRealty UANOSTI?T

[} ! w1
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5. Conditions under Solid Waste Management Rules, 2016:

Sr. ’

no. | Type Of Waste | Quantity & UOM | Treatment Disposal

1 Wet garbage 219.0 Kg/Day Organics waste Used as Manure
Converter with
composting facility
! Biogas digester
with composting
facility »

2 Dry garbage 232.0 Kg/Day - Segregate and Hand
' over to Local Body for

_ recycling
3. | STPsludge 14.75 Kg/day STP Used as manu

6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for %ﬁg and

disposal of hazardous waste; NiL.
7. The Board reserves the right to review, amend, suspend, revoke etc.
should be binding on the industry.
8. This consent should not be construed as exemption from obtaining
from any other Government authorities. R,
9. Prqect Proponent shall eomply the Construchon and Demo _n' Y

dlgesterwsﬁr 50!

3.The. appliwm ¢
Obtalned from
for total plot area 8

DrawnOn - §
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Schedule-l

Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to install of Sewage Treatment Plants (STP)
with the design capacity of 180.0 CMD

B] The Applicant shall operate the effiuent treatment plant (STP) to treat the sewage so as to
achieve the following standards prescribed by the Board or under EP Act, 1886 and Rules
madethema under from time to time, whichever is stringent.

Br No, Parameters andards prescribed by Board
' imiting Concentration in mg/, except for PH
01 {BOD (3 days 27°C) '
02 [suspended Solids
03 COD
D4 Rééid\f'al chiorine

C) The treated effluent shall-be 60% recycled for secondary p
ing, firefighting, on land for gardening etc andv
é:otlhe nwnicipal sewerage syshem. %

TheBoaxd’resawesttsnghtstorewewpms Speci i ‘omerdatarelaﬁngtoplantsetup
forme&eatmentofwatamorksforme icat f&mesystemforthedisposalof
g BN _ranl of any consent conditions, The

RN jon control system or its parts after expiry of
;g et §0 as to ensure the compliance of standards and

il fthopromsiom of the Water (vaem;on&Contmluf
nded by installing water meters and other provisions as

Water consumption
quantity (CMD)
- 11&61

Specific 'ater Palliion control system as per the conditions
3 ar .mle made ‘thiers under from time to time.

UAN 067177 Page 3 of 6

| : UK il

T s b 3R ey s
k.\.,‘-,-—-,.c”.*_.;_.’;;._m;, o s it Pt o
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Schedule-ll

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution control
(APC)system and also proposed to erect following stack {s) and to observe the
! following fuel pattern-

‘ Sr. - Stack \PC Height Type Of Quantity UOM
I B No. Attached To st in Mtrs.  Fuel
. ] ’ DGset | Acoust E . P 1
2, DG Set Acoustic | wos v -
(750 KVA) | enclosure Diasel
* Above roof of the building in which itis installed.
2. The applicant should operate and maintain above mentioned aliy ) -
' system, sc as to achieve the level of poliutants to the following\gta -
‘ [ Particulate matter [Nottoexceed 150 mg/ig :J ]
' 3. The Applicant should: cbhin neneagary prior perm gnProviding additional control
O equipment with nacessary specifications and operatidn thiebf or alteration or replacement

ew pollution control equipmient.

alteration well befomitsﬁfeoomemanendot, N
' intheoonsent ﬁdueh:any

eserves its rights to vary all or any of § _y on
technological fmprovement oromermse sueh' o (i

gy g
- m————— -y

D
e
o g

R e TN B,

”§~__ Mis. LMS Realty - UANO06I177 o » Page 4 of6
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Schedule-lll -

Details of Bank Guarantees

Compliance.

Validity ]l

N

Page 5 of 6

Sr. | Consent Amt of BG Submissio | Purpose of BG
No. | {(C to E/O/R) | imposed n Period Period Date
1 Consent to|Rs. 10lakh 15 Days Towards Upto Ccou
Establish Compliance of EC | Commissioning
and consent of the project
conditions. \ -

o v

Er sl

Y

UAN 067177
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Schedule-iV
General Conditions:

The following general conditions shall apply as per the type of the industry.

1) The appiicant shall provide facility for collection of samples of sewage effluents, air emissions
and hazardous waste to the Board staif at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf. :

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
{Managament) Rules, 2016. .

3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall
be provided at the end of the collection system with arrangement for measuring the flow. No
sewage shall be admitted in the pipes/sewers downstream of the terminal manholes. No sewage
shall find its way other than in designed and provided collection system. _

4) Vehicles hired for bringing construction material to the site should be in good cbadition and
should conform 1o applicable air and noise emission standards and should bag helated only
during non-peak hours. ' '

5) Conditions for D.G. Set . ‘ '
a) Noise from the D.G. Set should be controlled by providing an g3

treating the room acoustically. .
b) Industry should provide acoustic enclosure for control of no The acoustic enclosure/
acoustc treatment of the room should be designed for migj % B (A) insertion loss or
for meeting the ambient noise standards, whichever is -- side. A suitable exhaust
muffier with insertion loss of 25 dB (A) shall also be proy edh, The measurement of insertion
loss will be done at different points at 0.5 metergffrog
average: o
¢) The industry shall take adequate measur
sources within the premises in respect of poisak

X

45 dB(A) during the night time. Day timg, iy
time is reckoned between 10 p.ni10 6 athy, .

d) Industry should make efforts to bghXdiY noise level due to DG set, outside industrial
istallation of DG Set musidelgglly in compliance with recommendations of DG Set

) A proper routine and
T e

‘@xtivdmaintenance procedura for DG set should be set and

th DG manufachirer which would help to prevent noise levels

Beated only in case of power failure.
IPibt cause any nuisance in the surrounding area due to operation of

ly with the notification of MOEF dated 17.05.2002 regarding noise

onsite municipa) solid waste processing system &
 Rules, 2018 & E-Waste (M) Rules, 2016.

1the 8 ‘consent conditions and compliarice
downloaded from the offictal web site of the MPCB.
ed using suitable disinfection methed

-30th day of Sep
ending 31st march in t

{Protection) Second Amen

n G sent to Operate from Mahatashi
missioning of the project..

8) 1
”

bet every year, the environment
the prescribed Form-V as per the
mended rule 1992

2 Pollution

.. MA.LMSReaty UAN 067177 v Page 6of 6
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24044532/4024068/4023516 SR IR 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in Sl Cinema, Near Sion Circle,
Email: jilwater@mpch.gov.in atdy Sion (E), Mumbai-400022
% AN 174

i
Infrastructure/RED/L.S.I : i
No:- Format1.0//UAN No.0000004206/CE-2.1 {00000 F9 - ate: 2.0(10/2.02
To, Wp
M/s. LMS Realty
S. No. 208/1A,Lohegaon, Viman nagar e
Tal: Haveli, Dist: Pune. AR

Your Service is Our Duty

Sub: Amendment in Consent to Establish for Construction of Residential &
Commercial Project Granted Under Red Category.

Ref: 1. Consent to Estabksh Granted vide no.
Format1.0/BO/JD{WPC)/UAN-067177/CE/CC-1910000056 dtd. 01.10.20109.

Your application NO. MPCB-CONSENT-0000067177

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule L,ILIII & IV annexed to this order:

1. The Consent to Establish is granted for a period up to Commissioning of the
project or up to validity period 01.10.2024.

2. The capital investment of the project is Rs.45 Cr. (As per undertaking
submitted by pp).

3. The Amendment in Consent to Establish is valid for Construction of
Residential & Commercial Project named as LMS Realty, S. No.
208/1A,Lohegaon, Viman nagar Tal; ,Haveli, Dist: Pune on Total Plot Area of
8100.0 SqMtrs for construction BUA of 27432.22 SqMtrs as per EC granted
dated 02.02.2019 including utilities and services

Permission Obtained Plot Area (SqMtr) BUA (SqMtr)

Environment Clearance vide dtdt.
02.02.2019 8100.00 27432.22

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No

Permitted (in -
CMD) Standards to Disposal

Description

Trade effluent Nil NA NA

Domestic effluent 108 As per Schedule -[60% should be reused &
| recycled and remaining
should be discharged in
~ municipal sewer

il
2

LMS Realty/UAN No.0000004206 (20-10-2021 12:56:54 pm) QMS.P06_F02/00 Page 1 of 7
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5

10.

11,

12.

13,

14,

Conditions under Air (P& CP) Act, 1981 for air emissions:

e PUIO 0 & per o
gara 0 Deé g aved
J

5 DG Set 380 KVA 1 As per Schedule -II
S-2 DG Set 750 KVA 1 As per Schedule -II

Conditions under Solid Waste Rules, 2016:

Sr Type Of Quantity &
No .. Wasta s UoM

Treatment Disposal

Organics waste
Converter with
1 [Wet Garbage 219.0 Kg/Day |composting facility / Used as Manure
; Biogas digester with
4 composting facility

Segregate and Hand
over to Local Body for
recycling

3 |STP Sludge 14.75 Kg/Day [STP Used as manure

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:
SrNo  Category No. Quantity | UoM Treatment Disposal
NA

This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

The treated effluent shall be 60% recycled for secondary purposes such as toilet
flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening.

PP shall install online monitoring system for BOD, TSS and flow at the outlet of STP with
connectivity to MPCB Server.

PP shall extend/submit BG to from total sum of Rs. 10 Lakhs towards compliance of EC
and consent to establish condition.

PP shall install organic waste digester along with composting facility/biodigester
(bicgas) with composting facility for the treatment of wet garbage.

Project Proponent shall make provision of charging port for Electric vehicles in at least
40% total available parking area.

2 |Dry Garbage 232.0 Kg/Day

~
2
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15. Project proponent shall take adequate measures to control noise & dust emission
during construction phase.

16. Project proponent shall comply with the conditions stipulated in Environment
Clearance granted by GOM, vide no: No. SEIAA-EC-000000678 dt: 02.02.20109.

17. This amendment in consent to establish letter has been issued with overriding effect
over earlier granted consent to establish vide no. Formatl.0/JD
(WPC)/UAN-067177/CE/CC-1910000056 dtd. 01.10.2019 which valid up to COU or five
years.

N For and on behalf of the
Maharashtra Pollution Control Board.

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 75000.00 (5448557 26/02/2019|NEFT
Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune Il
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

2

L 4N

LMS Realty/UAN No0.0000004206 (20-10-2021 12:56:54 pm) QMS.P06_F02/00 Page 3 of 7
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s SCHEDULE-
Terms & conditions for compliance of Water Pollution Control:

1) Al As pét'your application, you have proposed to provide MBBR based Sewage
Jreatment Plants (STPs) of combined capacity 120 CMD for treatment of
~domestic effluent of 108 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
S0 as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

0 CO e atio OT 1O exceeq ()
D FParamete

1 pH ; 2.5-910
2 BOD 10
3 cob ' 50
3 Tage 20
5 NH4 N 5
6 N-tota! 10
| 7 [Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto. :

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof,

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

ater co PLIC
YuUrpose for water co ls

0 Jua 1)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
Domestic purpose 126.61
3 Processjng \_/vhereby water gets polluted & pollutants 0.00
are easily biodegradable 1
& Precessing whereby water gets polluted & pollutants 0.00

are not easily biodegradable and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

L3




1)

2)

4)

5)

SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control:

As per your application, you have proposed to provide the Air pollution
cantrol (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Stack Attached Heightin Type of Quantity &

APC System

No. To Mtrs. Fuel UoM

, Acoustic :

S-1 DG Set 380 KVA Eqtipeare 25 Diesel 76 Ltr/Hr
Acoustic 2

S-2 DG Set 750 KVA Endlosire 2.5 Diesel 150 Ltr/Hr

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter | Nottoexceed [ 150 mg/Nm3 |

The Applicant shall obtaim necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment. '

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).
d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher

than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

SCHEDULE-II
Details of Bank Guarantees:

Agg“ Submission = Purpose Compliance Validity

Period of BG Period Date

Sr. Consent(C2E/C2
No. O/C2R)

Imposed

Towards
Rs. 10 Compliance Up to

1 Cgstgi?itsrt]o Lakh 15 days of EC & |Commissioning of 2:?5
Consent the project y
conditions

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

»

v S T

LMS Realty/UAN No.0000004206 (20-10-2021 12:56:54 pm) QMS.P06_F02/00

Page 5 of 7
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BG Forfeiture History

Amount Submission Purpose Amount of Reason of

b BG BG
Period | of BG Forfeiture Forfeiture
NA

BG Return details

Consent ~

(C2E/C20/C2R) ’.nj’; fs‘: <

Srno.

Amount of BG

‘S’r.np. Consgnt, {C?_F/CZQ/CZR) BG imposed Purpose of BG RaFlimad
[ NA
SCHEDULE-IV

Conditions during_ construction phase

A During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.
During construction phase, the ambient air and noise quality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
C prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

General Conditions:

The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shali be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system. :

Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

b 4

c) lndusg should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set

manufacturer, (\
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e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
é)’ The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applican’i’f'shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendMments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8  Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9  The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

For and on behalf of the
Maharashtra Pollution Control Board.

Dr. Y.B.Sorkakke— *
Joint Director \WPC)

v

TR
L3N

LMS Realty/UAN No.0000004206 (20-10-2021 12:56:54 pm) QMS.P06_F02/00 Page 7 of 7
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MITCON Consultancy & Engineering Services Ltd. — )

Environment Management and Engineering Division

(Environmental Laboratory)

Agriculture College Campus, Next to DIC office, Shivajl Nagar, Pune. 411 005,

Ph. No. 66289405/400, emall: emelab@mitconindia.com
= DH5AS 18001:2007 Certified Laboratory.
« Recognized by MoEF & CC- Validity till 08/02/2022.

MITCON

SEHVICES LD

Format No. EME/LAB/Format 7.8/TR

Test Report
Report Number : MITCON/2019-20/June/58 Issue Date:13/06/2019
ULR No: TC510819000000675P
Cllent’s Name & Adf!ress . Sample Details
_LMS Realty Sample Code Mn'coumis-zomnelsa/z
Survey No 208/1A Name of Sample Soil
Lohegaon Vimannagar Sample Details Project Site Soil
Sample Collected By MITCON
Sample Coflected On 08/06/2019
Date of Sample Recelpt 08/06/2019
. | Analyss Start Date 08/06/2019
> End Date of Analysis 13/06/2019
') sr. Parameters ki, | Unit Test Method
No. - g
01 { Texture ] - EME/SOP/SOI/TEXTURE
02 | Percentage Of iffé?ent Components
Sand ‘ R Ry |
siit ] EME/SOP/SOIL/TEXTURE
. Cay ¢ At 33 sapieh
03 | Soit Molstiire IS 2720 Part 111973
04 | Bulk De?\% EME/LAB/SOIL/Bulk Density
05 { pH Al C.A Black Agronomy
06 c'ondmtlvm 3 15 14767,2000,Reaff 2016
07_| Organic Carbbits:. 15 2720{part22)1972,Revl, 2015
08 _| Organic Mastter . 2)1 2015
09 | Caklum{esCal
10 Ma &slum (as Ms)
T
a2 Phasphowus (as P)
Ty
I 115 | = E| .
16 Copper (as Cu) EMEILAB[SOILMcfonutﬂent!IAAS
17 | Sodium EMENLAB/SOIL/Micronutrients/AAS
18 | Manganese {as Mn) me/ke EMEALAB/SOIL/Micronutrients/AAS
19 | Total Chromium {as Cr) mefkg EME/LAB/SOIL/Micronutrients/AAS
20 | Nickel {asNi). mg/kg EME/LAB/SOIL/Micronutrients/AAS
21 _| Cadmium (as Cd) mg/kg " EME/LAB/SOIL/Micronutrient-/AAS
22 | Lead {asPb) mg/kg EME/LAB/SOIL/Micronutrients/AAS

This Report ks valid for tested sample only.

*FORE S

This Repaort shad not be reproduced except in full & with written permission of MITCON.
This Repart should ot be used for odvertisement / judicial purpose.

Customer complaint register is mvoiteble in the loborotory.

pPagelofl
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MITCON Consultancy & Engineering Services Ltd.

Environment Management and Engineering Division

{Environmental Laboratory)

Agriculture College Campus, Next to DIC office, Shivaji Nagar, Pune, 411 005,

Ph. No. 66289405/400, email: emelab@mitconindia.com
o OHSAS 18001:2007 Certified Laboratory,
* Recognized by MoEF & CC- Validity till 08/02/2022.

1S/ 180 9001:2015 Certified

MITCON

SERVICES LT0.

Format No. EME/LAB/Format 7.8/TR

Test Report
Report Number : MITCON/2019-20/November/127 Issue Date:02/12/2013
ULR No: TC510819000001471P
Client’s Name & Address Sample Detaiis
Construction Project”Finswell”at Sampie Code MITCON/ZOIS-ZO/November/127/2
Sr no 208/1A Lohegaon, Name of Sample Soil
Vimannagar,Taluka:Havel Sample Detalis Project Site Soil
Pune By LMS Realty Sample Collected By MITCON
Sample Collected On 28/11/2019
Date of Sample Receipt 28/11/2019
Analysis Start Date 28/11/2019
End Date of Analysis 02/12/2019
ANALYSIS RESULTS .
Sr. Parameters Resuits Unit " Test Method
No. o T
01 | Texture EME/SOP/SOIL/TEXTURE
02 { Percentage Of anferent Components
Sand 4
Silt EME/SOP/SOIL/TEXTURE
Clay
03 | Sail Moisfure IS 2720 Part 111973
04 | Bulk Del EME/LAB/SOIL/Buik Dénsity
05 | pH C.A.Black Agronomy
06 | Conductivi 1S 14767,2000,Reaff 2016

07 | Organic Cart

08 | Organic Matt

IS 2720(part22)1972,Rev1,2015

1S 2720(part22)1972,Rev1,2015

09. { Calcium (as Ca) EME/LAB/SOIL/Calcium
10 | Magnesium {as M EME/LAB/SOIL/Magnesium
11 | Available Nitrogen EME/LAB/SOIL/Available nitrogen

12 | Phosphotous {as P)

EME/LAB/SOIL/Phosphate

13 | Potassium (as K}

14 | Iron (as Fe)

| 15 | Zinc (as zn)

16 | Copper (as Cu)

JEAB/S0IL /Micronutrients/AAS

17 | Sodium

' .EM'E/LAB/SOiL/M|cronutrlents/AAS

18 | Manganese (as Mn)

EME/LAB/SOIL/Micronutrients/AAS

19 | Total Chromium (as Cr)

EME/LAB/SOIL/Micronutrients/AAS

20 | Nickel {as Ni)

EME/LAB/SOIL/Micronutrients/AAS

21 | Cadmium (as Cd)

EME/LAB/SOIL/Micronutrients/AAS

22 | Lead (as Pb)

EME/LAB/SOIL/Micronutrients/AAS

cﬁcked By

AuthoiiZed Signatory
{Mr.Aniket Taware } Mrs.Kadambari Deshmukh
This Report is valid for tested sample only.
This Report shall not be reproduced except in full & with written permission of MITCON.
This Report should not be used for advertisement / judicial puipose,

% e o

Customer.compiaint register is available In the laborotory.

Page2of 4
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 24010437/24020781 ~=—=  Kalpataru Point, 3rd & 4th floor,

N

/24037124/24035273 Sion- Matunga Scheme Road No. 8,

Fax : 24044532/24024068 Opp. Cine Planet Cinema, Near Sion Circle,
/24023516 Sion (E), Mumbai - 400022

Email : jdwater @mpcb.gov.in

Visit At : http:/mpcb.gov.in

Infrastructure /Red/LSI Date20 /OF 12020

Consent order No: Format1.0/BO/JD (WPC)/UAN-093907/CO/CC-
200700\2G2-

To,

M/s. LMS Realty,

S. No. 208/1A, Lohegaon, Viman Nagar,
Taluka : Haveli Dist: Pune

Sub: Consent to Operate (Part-l) for Construction of Residential and Commercial Project
is granted under Red category.

Ref: 1. Your Application vide UAN No. 093907 dt. 29/01/2020.
2. Consent to establish granted vide No Format1.0/BO/JD (WPC)/UAN-067177/CE/CC-

1910000056 dt. 01/10/2019

For: Consent to Operate (par-l) with Construction of Residential and-Commercial Project is granted
under Orange category under Section 26 of the Water (Prevention & Control of Pollution) Act, 1974
& under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization under
Rule 5 of the Hazardous and Other Wastes (M & TM) Rules, 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the schedule |, II, Il
& IV annexed to this order:

1. Consent to Operate (Part-) is granted for period-up. to.31/03 /20221

2. The proposed capital investment of the project is Rs.26.00 Cr.
(As per undertaking submitted by project proponent)

The Consent to Operate (Part-l) valid for. Construction of Residential and Commercial Projects
named as M/s. LMS Realty S. No. 208/1A, Lohegaon, Viman Nagar, Taluka : Haveli Dist: Pune
for total plot area 8100.0 Sqm & construction completed BUA 15009.08 Sgm out of total
construction BUA 25449.49 Sqm.as.per EC dt. 02/02/2019 , including utilities and services and
As per Architect certificate submitted by Project proponent.

3. Conditions under Water (P&CP), 1974 Act for discharge of effluent.

Sr. | Description Permitted quantity of | Standards to | Disposal
No. discharge (CMD) be achieved
1. | Trade'effluent NIL NA NA
Z Domestic-effluent 40.5 As per 60% should be reused &
\ Schedule - recycled and remaining
should be discharged in
municipal sewer

4. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr. Description of stack/ Capacity Number Of Standards to be
No. source Stack achieved

As Per Schedule -l

380 KVA 2 Nos —_

o

M/s. LMS Realty UAN 093907 Page 1 of 6




5. Conditions under Solid Waste Management Rules, 2016:

Sr. i
0. Type Of Waste | Quantity & UOM Treatment Disposal
1 Wet garbage 219 Kg/Day Organics waste Used as Manure
Converter with
composting facility /
Biogas digester with
composting facility
2 Dry garbage 232 Kg/Day -- Segregate and Hand
over to Local Body
for recycling
& STP sludge -8.0Kg/day STP Used as manure

6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for treatment and
disposal of hazardous waste; NIL.

7. The Board reserves the right to review, amend, suspend, revoke etc. this consentand the same
should be binding on the industry.

8. This consent should not be construed as exemption from obtaining nece_s’s_ary‘N'OCIperrnission
from any other Government authorities. e\ )

9. Project Proponent shall comply the Construction and Demolition"Waste Management Rules,
2016 which is notified by Ministry of Environment, Forest and Climate Change dtd.29/03/2016.

10. Project Proponent shall submit an affidavit in Board's prescribed format within 15 days
regarding the compliance of conditions of EC/CRZ clearance and C to E.

11. Project Proponent shall install online monitoring systems. for BOD, TSS and flow at the outlet
of STP. %

12. Project Proponent shall Operate and maintain ‘Oi?gaaﬁi‘ﬁ‘"'waste digester with composting facility
or Biogas digester with composting facility. ‘

13. The applicant should comply with the conditions stipulated in Environmental Clearance

Obtained from SEIAA,

Environment Department, Government of Maharashtra, dtd. 02/02/2019

for total plot area 8100 Sqm & total Construction BUA 25449.49 sqm.

Received Consentfee of -

For and on behalf of the
Maharashtra Pollutidn C trol Board

Joint Diredtor (WPC)

» A 0 o A z » 0 Pate Dra U
1 75,000/- AXSK201900007148 08/07/2020 | Axis Bank
2. 25,000/- AXMB201973521767 15/07/2020 | Axis bank

directed to ensure t

Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune | they are

he compliance of the consent conditions.

_ Chief Accounts Officer, MPCB, Mumbai.
 CC desk- for record & website updating purposes.

M/s. LMS Realty

UAN 093907 Page 2 of 6
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Schedule-l

Terms & conditions for compliance of Water Pollution Control:

1)  A] As per your application, you have installed of Sewage Treatment Plants (STP) with the
design capacity of 50 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as 1o
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules
made there under from time to time, whichever is stringent.

1, 1 pH Between 6.5t0 9.0

2. | Total Suspended Solids Not more than 20 mg/l. S|

3. | BOD 3 Days 27 degree C Not more than 10 mg/l.

4. | Chemical oxygen Demand Not to more than 50 mg/l. .
(COD) o 8

5t NH4 N Not more than

6. | N Total Not more than

7. | Fecal Coliform MPN/100 Mi Less than

C) The treated effluent shall be 60% recycled for secondary purzposés ‘such as toilet flushing,
air conditioning, firefighting, on land for gardening etc and remaining shall be discharged in
to the municipal sewerage system. AN

D] Project proponent shall operate STP for five years from. the date of obtaining occupation
certificate.

The Board reserves its rights to review plans, Spec;figafiené or other data relating to plant setup

for the treatment of waterworks for the pur‘iﬂc‘a_tj,;é"n‘ thereof & the system for the disposal of

sewage or trade effluent or in connection with the grant of any consent conditions. The

Applicant should obtain prior consent of the Board to take steps to establish the unit or establish

any treatment and disposal system or and extension or addition thereto

2) The industry should ensure replgcgrﬁénfbf pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards and

safety of the operation thereof:

3) The Applicant shall quiﬁiy‘\gvit‘ﬁ the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as, amended, by installing water meters and other provisions as
contained in the said act: *

i

Sr. Pu;pbg’é for water consumed Water consumption
no. o &9 quantity (CMD)
1... | Domestic purpose 45

4) The Aripﬁcant shall provide Specific Water Pollution control system as per the conditions
of EP Act, 1986 and rule made there under from time to time.

M/s. LMS Realty UAN 093907 Page 3 of 6
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Schedule-ll

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have installed the Air pollution control (APC)system
and also to erected following stack (s) and to observe the following fuel pattern-

UOM

Type Of Quantity

Sr. Stack : APC Height

No. Attached To System in Mtrs.  Fuel
1. DG Set Acoustic . : - -
(380 KVA) | enclosure 4.0 Diesel 226 Lit/Hr
2. DG Set Acoustic : . - -
(380 KVA) | enclosure 4.0 Diesel 226 Lit/Hr

* Above roof of the building in which it is installed.

2. The applicant should operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following stanqarﬂs._f*:_:

[ Particulate matter [ Not to exceed [150 mg/Nm®. 2l

3. The Applicant should obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or.alteration or replacement
alteration well before its life come to an end or erection of new pollution control equipment.
The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control

equipment, other in whole or in part is necessary).

M/s. LMS Realty UAN 093907 Page 4 of 6




Schedule-lll

Details of Bank Guarantees

Sr. | Consent Amt of BG Submissio | Purpose of BG Compliance Validity
No. | (C to E/IO/R) Imposed n Period Period Date
1 Consent to | Rs. 10 lakh 15 Days Towards O and
Operate M of pollution Continuous | 31.05.2021
control system
Compliance
consent
conditions.

N

/—“

M/s. LMS Realty

UAN 093907

Page 5 of 6
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Schedule-lV
General Conditions:

The following general conditions shall apply as per the type of the industry.

1) The applicant shall provide facility for collection of samples of sewage effluents, air emissions
and hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf.

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016.

3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall
be provided at the end of the collection system with arrangement for measuring the flow. No
sewage shall be admitted in the pipes/sewers downstream of the terminal manholes. No sewage
shall find its way other than in designed and provided collection system.

4) Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be;dij‘e‘rated only
during non-peak hours.

5) Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically. .

b) Industry should provide acoustic enclosure for control of noise. The “acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or
for meeting the ambient noise standards, whichever is on‘higher'side. A suitable exhaust
muffler with insertion loss of 25 dB (A) shall also be provided, The measurement of insertion
loss will be done at different points at 0.5 meters.from*acoustic enclosure/room and then
average. v

c) The industry shall take adequate measures for control of noise levels from its own
sources within the premises in respect of noise to less than 55 dB(A) during day time and
45 dB(A) during the night time. Day time is reckoned between 6 a.m. to 10 p.m and night
time is reckoned between 10 p.m to 6 a,m, .

d) Industry should make efforts to bring: downenoise level due to DG set, outside industrial
premises, within ambient noise requirenients by proper sitting and control measures.

e) Installation of DG Set must be strictly in compliance with recommendations of DG Set

manufacturer. g

f) A proper routine and preventive. maintenance procedure for DG set should be set and -
followed in consultation with the DG manufacturer which would help to prevent noise levels
of DG set from deteriorating, with use.

g) D.G. Set shall be operatedonly in case of power failure.

h) The applicant should-not cause any nuisance in the surrounding area due to operation of
D.G. Set. e S

i) The applicant shall comply with the notification of MOEF dated 17.05.2002 regarding noise
limit for'generator sets run with diesel.

6) Solid Waste = The applicant shall provide onsite municipal solid waste processing system &

shall comply. with Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016.

7) Affidavitundertaking in respect of no change in the status of consent conditions and compliance

of the consent conditions the draft can be downloaded from the official web site of the MPCB.

8) The treated sewage shall be disinfected using suitable disinfection method.

9) The firm shall submit to this office, the 30th day of September every year, the environment

statement report for the financial year ending 31st march in the prescribed Form-V as per the

provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

10) The applicant make an application for renewal onsent at least 60 days before the date
of the expiry of the consent.

M/s. LMS Realty UAN 093907 Page 6 of 6




o
o

Perms’ttef

{in )

=
L

G

Hg %;é;»é

AR | - .



nt UoM

i 3
il e
e
S
L

G

i
L
L




L

S

-
o
e

e : ‘. ! o

S At e
m‘wéa««mmwtw”m%ﬁwﬂﬁ S
e s
.
.
; o

iﬁwu;ﬁr.
- o -
o

s

o

%«M\N&\ . .

S

-

S

totaae e
s

e

can

i

T



i

L

y {(CMD)

t)

i

nt

)
&
o
S

iy

¢

ater co

im
OF W

&
¥

fte

ain

af

P

r.iNo

o

W IR (N e R

AT 1 "W

T m (1 917

) 84|




o

dhaedae s e

i ”

Compl

=4

pos

a

mt of

A

od

1i

Pe

C20/C2R)

2E

i

-

iE S
e

S Ml




T w

i DB

S

=
e

SShae
e

N




.
.
s S ‘.“.nw/w

L

e

e

e




Aynexure - X
(1) 303

YO HEHTRUTICTERT

CERIPEIURE LI

TR e - FeTEeR) Aty wwEiad

WI.%. 9 3. 5./ E0WY

ﬁ’fﬁ S 2_/ 2. / 0 o it SRS

frvg WA, o</, WETE, T fie SiwewE PleamrgEer o
.
gl : 2) ve.on.uE. Rered ot wie st Ridg e, ot s geite, ot
STRveT il (PAH) W1 Tl R% 31/2R/R0R TS A o
R) TR R 1S FRTeRIM TR .36 .31, SI/91/33
feArR R6/38 /000, .
3) fresdia TR &a%s §33R.3 94
¥) HI=Y AT 9 S d /¢3¢ /3¢ Teim 13 /2R /R0%¢.

e A N LA

dentle % ¢ = TAIgER Rrihia fowmf sadiean S ane qreeft Soad e M v -
TR e §]3R.3% <. T, v we fawol T Y TR AR e F R
ALY FHBM.

3"," m B LY 7 L & i 1
frq: Prowda sEced ga Miadh T T 2X 2 SR S aevard I,

99 : UeLUA.uH. fered a% R
et g wear, o sl g2, o
TR | (PAH)
F.A. R0¢/ 33, AT, g




6304

F’)Y\n eacuve — XV1

TR A3 mht;lmww.emfm.mmmm
o were Rl

5. 23/08/369%

A T T 'S, 1 M £l W [




. Annexave — XVIT

Construction Project “FINSWELL” at S. No. 208/1A,

Lohegaon, Viman Nagar, Tal. Haveli, Dist. Pune

Submitted To

%MWEmronmenfan&Forest—ehmehaugc
~ Regional Office (WCZ), Ground F loor,
East Wing, New Secretariat Building,
Civil Line, Nagpur-440001
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LMS REALTY’ o

BUADERS & DEVRO?EFS
To, BY : LALWANI I MULIK I SAKLA
Shri Kanwarjit Singh, IFS
Additinnal Principal Chief Conservator of Forests (C).
Ministry of Environment Forest & Climate Change
Regiona! Oifice (WCZ), Ground Floor,
East Wing, New Secretariat Building,
Civil line, Nugpur - 440001
Tel. No. 0712-2531318, Fax: 0712-2531318
E-mail: apccfeentral-ngp-mef@gov.in

Sub: Submission of Six Monthly Compliance Report for the period of Jan to June 2019
Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated Februasy 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description

1. { Name of the Project- | Construction Project “FINSWELL™ at 5. No. 208/1A,
Lohegaon, Viman nagar, Tal. Haveli, Dist. Pune by M/s.
e e LMS Realty
2. | Project Proponent M. Abhinandan N. Sakla
Survey No. 232/1+2, Plol No. 116, Flat No. !, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nngar,

Pune
3. | Current Status of the [ Total Built up Area as on date= 24000 Sq. m.
Project
4. | Contact detnils of the | Mr. Abhinandan N. Sakla
- nodal officer Survey No. 232/142, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar,
Pune

Project  Information | Annexure I

Annexure 11

- Environment Department, Govt. of Maharashira, Room No. 207, 2* Floor, Mantralay

306

BT

%nex. Mumbai-400032
] Member Secretary, Maharashtra Pollution Control Board, Sion, Mumbai
3. MPCB, Pune Office

'LMS REALTY
St no. 232/ 1+2 Plot no. 116, Ground Floor Flat no.1, Yash Residency, Opposite Axis Bank,
Sakore Nagar, Viman Nagar, Pune - 411014, Mob.: 9850588999

WOl BN [ iy | IR [ ]
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LMS REALTY ’ 0/0612019

BULOERS & DEVELOPERS
To, BY : LALWANI IMULIK I SAKLA
Shri Kenwarjit Singh, IFS .
Additional Principal Chicl Consen ator of Forovs {C)
‘Minisiry of Environment Forest & Climate Change
Regional Office (WC7), Ground Floor,
East Wing, New Secretariat Building,
Civil line, Nugpor - 440001
Tel. No. 0712-2531318, Fax: 0782-2531318
E-mail: apccfeentral-ngp-mef@gov.in

Sub: Submission of Six Monthly Compliance Report for the period of Jan to June 2019

Dear Sir,

As per the conditions mentioned in Eavironmental Clesrance Letter SEIAA-EC-0000000678
daied February 2, 2019, we are herewith submitting the following:

Sr. Na, Particulars Deseription

1. { Name of the Project | Construction Project “FINSWELL" at S. No. 208/1A,
Lohegaon, Viman nagor, Tal. Havell, Dist. Pune by Mz
T LMS Realty
2. { Project Proponent Mr. Abhinandan N. Sakla
' Survey No. 2321142, Plot No. 116, Flat No., 1, Ground
floor, Yash Residency, Sokhore Nagar, Viman Nagar,
Pune
3. | Curemt Status of the | Total Built up Area as on date= 24000 Sq. m,

| 4| Contuct deiails of the | Mr. Abhinandan N, Sakia ‘
1 nodal officer ~ | Survey No. 232/142, Plot No. 116, Flat No. I, Ground
floor, Yash Residency, Sakhore Nogar, Viman Nagar,
— Pune
S. |Project Information | Annexure I
Sheet -
6. Conngﬁance Annexure JI
Received 6B m’{é‘”«\?\ 4

n.o.u.li,'.é.i _pund

L Environment Department, Govt. of Maharashira, Room No, 207, 2?l;lqor. Mantralay ‘

307

-2 Member Secretary, Maharnshira Pollution Control Board, Sion, Mumbai

3. MPCB, Pune Office

2

~ LMS REALTY
S$rno. 232/ 1+2, Plot no. 116, Ground Floor Flat no.1, Yash Residency, Opposite Axis Bank,
Sakore Nagar, Viman Nagar, Pune - 411014. Mob.: 9850588999
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Submission of Six Monthly Compliance Report for the period of Jan to June 2019 for
Construction Project "FINSWELL" at S. No. 208/1A, Lohegaon, Viman nagar Tal.
Haveli, Dist. Pune by M/s. LMS Realty

Nikhil Chavan
Thu 7/18/2019 10:43 AM

To: eccompliance-mh@gov.in <eccompliance-mh@gov.in>

B 1 attachments (2 MB)
LMS Realty.pdf:

To, :

Shri Kanwarjit Singh, IFS

Additional Principal Chief Conservator of Forests (C),

Ministry of Environment Forest & Climate Change

Regional Office (WCZ), Ground Floor, .
East Wing, New Secretariat Building, )
Civil line, Nagpur — 440001
Tel. No. 0712-2531318, Fax: 0712-2531318

E-mail: apccfcentral-ngp-mef@gov.in

Sub: Submission of Six Monthly Compliance Report for the period of Jan to June 2019

Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678 dated
February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description

Construction Project “FINSWELL” at S. No. 208/1A,
1. Name of the Project Lohegaon, Viman nagar, Tal. Haveli, Dist. Pune by
M/s. LMS Realty

Mr. Abhinandan N, Sakla

Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar,

2. Project Proponent

Pune - P
3. Pr: oje’e:tt Status of the Total Built up Area as on date= 24000 Sq. m. O
Mr. Abhinandan N. Sakla
4 Contact details of the | Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
' nodal officer floor, Yash Residency, Sakhore Nagar, Viman Nagar,
. Pune
Project Information
S. Sheet Annexure |

6. | Compliance Annexure 11

¢ vff;;,_beve%nfennaﬁe&i&in—lm&wit_hypuﬂequi_remeut

Yours fa:thfnlly,
For, LMS Realty

Thanks & Regards,

Nikhil Chavan (M.E. Environment)
Sr. Consultant ' )
Environment Management & Engineering Division

[ f | # = Tl It [ ]
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‘ LMS REAL:[Y‘ 20/06/2019

BULDERS & DEVELOPERS
Ta, BY ;: LALWAN! IMULIK | SAKLA
Shri Kanwarjit Singh, IFS
Additianal Principal Chicf Comen ator of Forenis (C),
Minisiry of Environment Forest & Climuate Change
Regional Office (WCZ), Ground Floor,
East Wing, New Secretarial Building,
Civil line, Nugpuor -- 44000)
Tel. No. 0712-2531318, Fux: 0712-2531318
E-mail: apccfcentral-ngp-mef@ gov.in

Sub: Submission of Six Monthly Compliance Report for the period of Jan to June 2019

Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following: - )

Sr.No. |  Porticulars Description
1. | Name of the Project | Construction Project “FINSWELL” at 8. No. 208/1A,
Lohegaon, Viman nagar, Tal. Havel, Dist. Pune by Mk
4 _ LMS Realty
2. | Project Proponemt Mr. Abbinandan N. Sakla
Survey No. 2327142, Plot No. 116, Fiat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar,
Pune

3. | Curremt Status of the Total Built up Area as on date= 24000 Sq. m.
- |Project
4. | Contact details of the | Mr. Abhinandan N Sakla

3 Survey No. 2327142, Plot No. 116, Flat No. i, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar,
Pune
Annexure [

Annexure 11

I+ vironsent Department, Gov. of Maharstaa, Room No. 207, 2 FSGt Murseplg . °

309

:Annex, Mumbaj-4

2 Member Secretary, Maharashira Pollution Control Board, Sion, Mumbal
3. MPCB, Pune Office

_ LMS REALTY A
1 no.232 /142, Plot no. 116, Ground Floor Flat no.1, Yash Residency, Opposite Axis Bank,
Sakore Nagar, Viman Nagar, Pune - 411014. Mob.: 9850588999

n ‘ ]u. i il B [
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LMS REALTY”

BY : LALWANIIMULIK 1 SAKLA

Shri Kunwarjit Singh, IFS

Additinnal Principal Chief Consen ator of Forats (€),
Minisiry of Environment Forest & Climate Change
Regionat Office (WCZ), Ground Floor,

East Wing. New Secretariat Building,

Civil line, Nugpur - 44000)
Tel. No. 0712-2531318, Fax: 0712-2531318
E-mail: apccfeentral-ngp-mef@ gov.in

20/06/2819

Lo
s i
A, ff‘f

BURDERS & EEVHOP!%S

Sub: Submission of Six Monthly Compliance Repont for the pesiod of Jun to June 2019
Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated Februnry 2, 2019, we are herewith submitting the following:

L animnmeln Depnrtmsiu. Govt. of Maharashtra, Room No. 207, 2™
_ Annex, Mumbai-400032

Sr. No. Particulars Description
1. | Name of the Pmject | Construction Project “FINSWELL” at 5. No, 203/1A,
Lohegoon, Viman nagar, Tal. Haveli, Dist. Pune by Mis.
N N LMS Realty
2. | Project Proponent Mr. Abbinandan N. Sakla
Survey No. 232142, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar,
) Pune
3. | Current Status of the | Total Built up Area as on date= 24000 Sq. m.
Project
4. [ Contact details of the [ Mr. Abhinaadan N. Sakila -
{ nodal officer Survey No. 232/142, Plat No. 116, Fiat No. 1, Ground
4 floor, Yash Residency, Sakhore Nagar, Viman Nagar,
Pune
Project Information { Annexure [
Sheet . -
6. Compliance Annexure [}

information is in line with your requirement,

Floor, Mantralay
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3. MPCB, Pune Office

Srno.232 / 1+2, Plot no. 116, Ground Floor Flat no.1, Yash Residency, Opposite Axis Bank,

~7 Member Secreinry, Maham<hira Pollsion Conirol Board, Sion, Mumbal

A

LMS REALTY

Sakore Nagar, Viman Nagar, Pune - 411014. Mob.: 9850588999

i) [} [




Construction Project “FINSWELL” at S. No. 208/1A,

Lohegaon, Viman Nagar, Tal. Haveli, Dist. Pune

Submitted To

A1

Ministry of Environment and Forest, Climate Change
chiOnal Office (WCZ), Ground Floor,
‘East Wing, New Secretariat Building,
~ Civil Line, Nagpur-440001

A
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LMS REALTY

BY - LALWANSI ML
07/12/2019

To,
Shri Kanwarjit Singh, IFS
Additional Principal Chief Conservator of Forests ©),
Ministry of Environment Forest & Climate Change
Regional Office (WCZ), Ground Floor,
East Wing, New Secretariat Building,
Civil line, Nagpur — 440001
Tel. No. 0712-2531318, Fax: 0712-2531318
E-mail: apccfcentral-ngp-mef@gov.in
Sub: Submission of Six Monthly Compliance Report for the period of July to Dec 2019 G

Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description

1. | Name of the Project | “FINSWELL”
. Mr. Abhinandan N. Sakla
2. | Project Proponent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
’ floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
Current Status of the | Total Built up Area as on date=27182.0 Sq. m.
Project ’

Contact details of the Mr Abhinandan N. Sakla .

4, nodal officer Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
: floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
Project Information | Annexure I

Sheet

6. Comphance Annexure I O —

e jove information is in hne with your requirement,

1. Environment- Depaﬁnent—@e%—ei—l&daharashtra—Room—N&Q(ﬂ--z“d Floor,- Mantralay-—-—— -~ —————
Annex, Mumbai-400032 .

2. Member Secretary, Maharashtra Pollutxon Control Board, Sion, Mumbai

3. MPCB, Pune Office

LMS REALTY
Srno. 232 / 1+2, Plot no. 116, Ground Floor Flat no.1, Yash Residency, Opposite Axis Bank,
Sakore Nagar, Viman: Nagar Pune - 411014, Mob.: 9850588999
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Submission of Six Monthly Compliance Report for the period of July to Dec 2019 of
LMS Realty

Nikhil Chavan
Wed 12/18/2019 6:11 PM

To: eccompliance-mh@gov.in <eccompliance-mh@gov.in>

& 1 attachments (2 MB)
Post EC Report (Dec 19).pdf;

To,

Shri Kanwarjit Singh, IFS

Additional Principal Chief Conservator of Forests ©),
Ministry of Environment Forest & Climate Change
Regionat Office (WCZ), Ground Floor,

East Wing, New Secretariat Building,

Civil line, Nagpur — 440001

Tel. No. 0712-2531318, Fax: 0712-2531318

E-mail: apccfcentral-ngp-mef@gov.in

Sub: Submission of Six Monthly Compliance Report for the period of July to Dec 2019

Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678 dated

February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description
1. Name of the Project “FINSWELL” -
: Mr. Abhinandan N. Sakla

Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground

2. Project Proponent floor, Yash Residency, Sakhore Nagar, Viman Nagar,
Pune
3. | Qument Status of the |t ) it up Area as on date= 27182.0 Sq. m.

Project

Mr. Abhinandan N. Sakla
Contact details of the | Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground

4. nodal officer floor, Yash Residency, Sakhore Nagar, Viman Nagar,
- Pune
5. l;;mect Information Annexure I
eet
6. Compliance Annexure 1T

Thanks & Regards,
Nik_hil vChavan (M.E. Environment)

~ Sr. Consuitant

Environment Management & Engineering Division
MITCON Consultancy and Engineering Services Limited
Behind DIC Office, Agriculture College Campus,
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LMS REALTY

BoaLarA RLUOAD

BY : LALWAN) EMULIK TSAKEA
07/12/2019

To,

Shri Kanwarjit Singh, IFS

Additional Principal Chief Conservator of Forests (C)
Ministry of Environment Forest & Climate Change
Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Building,

Civil line, Nagpur — 440001

Tel. No. 0712-2531318, Fax: 0712-2531318

E-mail: apccfeentral-ngp-mef@gov.in

¢
Sub: Submission of Six Menthly Compliance Report for the period of July to Dec 2019 = )

Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. Ne. Particulars Description

1. | Name of the Project | “FINSWELL”
Mr. Abhinandan N. Sakla
2. Project Proponent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
Current Status of the | Total Built up Area as on date=27182.0 Sq. m.
Project

. Mr. Abhinandan N. Sakla

S:;‘;ff)‘i;i’g‘s of the | 5\irvey No. 232/1+2, Plot No. 116, Flat No. 1, Ground |°
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune

.Project Information | Annexure I

Sheet '

6. | Compliance Annexure II

e ftfove information is in line with your sequirement.

Opp. Cind®tanet Cmema Sion {£), '
Mumbai- 400 622.
Tel: 24010437 1240207 81

1. Environment Department, Govt. of Maharashtra, Room No. 207, 2™ Floor, Mantralay
Annex, Mumbai-400032
t2: Member Secretary, Maharashtra Pollution Control Board, Sion, Mumbm

3._MPCR, Pune Office

LMS REALTY ‘
Srno. 232 / 1+2, Plot no. 116, Ground Floor Fiat no.1, Yash Residency, Opposite Axis Bank,
‘Sakore Nagar, Viman Nagar, Pune - 411014. Mob.: 9850588999
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LMS REALTY "

soame i,

BY : LALWANT I MULIE lS:\lELA
07/12/2019

To,
Shri Kanwarjit Singh, IFS \‘2“\ -~

Additional Principal Chief Conservator of Forests ©), , /

Ministry of Environment Forest & Climate Change YON \4
Regional Office (WCZ), Ground Floor, ar

East Wing, New Secretariat Building, ST m
Civil line, Nagpur — 440001 Taiaeer

Tel. No. 0712-2531318, Fax: 0712-2531318 HE, !
E-mail: apccfeentral-ngp-mef@gov.in > g

Sub: Submission of Six Monthly Compliance Report for the period of July to Dec 2019
Dear Sir,

As per the conditions mentioned in Environmenta! Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description

1. | Name of the Project | “FINSWELL”
Mr. Abhinandan N. Sakla
2. | Project Proponent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
' floor, Yash Residency, Sakhore Nagar, Vimnan Nagar, Pune
Current Status of the | Total Built up Area as on date= 27182.0 Sq.m.

Project
. Mr. Abhinandan N. Sakla
4. f::a‘;‘ffgf;“s of the | Survey No. 232/142, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
5 Project  Information | Annexure I
Sheet
6. | Compliance Annexure 1]

L—t. Environment Department, Govt. of Maharashtra, Room No. 207, 2™ Floor, Mantralay
Arnnex, Mumbai-400032
2, Member Secretary, Maharashira Pollution Control Board, Sion, Mumbai
3.—MPCB, Pune Offi

T AVEEF

( 1Ce

LMS REALTY
- Srno.232/ 142, Plot no, 118, Ground Floor Flat no.1, Yash Residency, Oppoasite Axis Bank,
Sakore Nagar, Viman Nagar, Pune - 411014. Mob. 9850588959
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To,

Shri Kanwarjit Singh, IFS
Additional Principal Chief Conservator of Forests (C),
Ministry of Environnient Forest & Climate Change
Regional Office (WCZ), Ground Floor,

Bast Wing, New Secretariat Building,

Civil line, Nagpur — 440001
Tel. No. 0712-2531318, Fax: 0712-2531318
E-mail: apcefcentral-ngp-mefi@gov.in

=
LMS REALTY"

wnind o

BY: LALWANG IMULIE FSAKLA

07/12/2019

Sub: Submission of Six Monthly Compliance Report for the period of July to Dec 2019

Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description
1. | Name of the Project | “FINSWELL”
Mr. Abhinandan N. Sakla
2. | Project Proponent | Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
: floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
3 Current Status of the | Total Built up Area as on date=27182.0 Sq. m.
* | Project
. Mr. Abhinandan N. Sakla
4. | Contact detalls of the | irvey No. 232/142, Plot No. 116, Flat No. 1, Gromnd
- floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
5 Project Information | Annexure I
° | Sheet
6. | Compliance Annexure I

1. Environment Department, Govt. of Maharashtra, Room No, 207, 2 Floor, Mantralay
Annex, Mumbai-400032 :
2. Meémber Secretaxy, Maharashtra Polhmon Control Board, Sion, Mumbai

3. MECBJEM!LQﬁim

»)

~ LMS REALTY

Srno. 232 / 142, Plot no. 116, Ground Floor Flat no.1, Yash Residency, Opposite Axis Bank,
~ Sakore Nagar, Viman Nagar, Pune - 411014, Mob.: 9850588999

f o

i

et AN T

S




Submitted To

‘Ministry of Environment and Forest, Climate Change
Regional Office (WCZ), Ground Floor,
East Wing, New Secretariat Building,
Civil Line, Nagpur-440001

20
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08/06/2020

To,

Shri Kanwarjit Singh, 1FS

Additional Principal Chief Conservator of Forests (C),
Ministry of Environment Forest & Climate Change
Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Building,

Civil line, Nagpur — 440001

Tel. No. 0712-2531318, Fax: 0712-2531318

E-mail: apccfeentral-ngp-mef@gov.in

Sub: Submission of Six Monthly Compliance Report for the period of Jan to June 2020

Dear Sir,

~ As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description

1. | Name of the Project | “FINSWELL”
Mr. Abhinandan N. Sakla
2. | Project Proponent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
Current Status of the | Total Built up Area as on date= 27331.0 Sq. m.
Project

Mr. Abhinandan N. Sakla

Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
5 Project Information { Annexure I

* | Sheet ™y
> fsien , o

Contact details of the
nodal officer

Compliance Annexure 1I

t-—Environment Department, Govt: of—Maharashtra" Rm:sm“l\io—iﬁr?"2"‘1 “Floor;” MantralaY e
Annex, Mumbai-400032 . :

2. Member Secretary, Maharashtra Pollution Control Board, Sion, Mumbai

3. MPCB, Pune Office

LMS REALTY
Sr no. 232/ 142, Plot no. 116, Ground Floor Flat no.1, Yash Residency, Opposite Axis Bank,
Sakore Nagar, Viman Nagar, Pune - 411014. Mob.: 9850588999
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Submission of Six Monthly Compliance Report for the period of Jan to June 2020 for
Finswell Project

Nikhil Chavan <nikhil.chavan@mitconindia.com>
Tue 6/30/2020 4:50 Pt

To: eccompliance-mh@gov.in <eccompliance-mh@gov.in>
Cc: Shrikant Kakade <shrikant.Kakade @mitconindia.com>

§ 1 attachments (5 MB)
Combine Report.pdf;

To,

Shri Kanwarjit Singh, IFS

Additional Principal Chief Conservator of Forests ©),
Ministry of Environment Forest & Climate Change
Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Building,

Civil line, Nagpur — 440001

Tel. No. 0712-2531318, Fax: 0712-2531318

E-mail: apccfcentral-ngp-mef@gov.in

Sub: Submission of Six Monthly Compliance Report for the period of Jan to June 2020
Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678 dated
February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description
1. Name of the Project “FINSWELL”
Mr. Abhinandan N. Sakla
Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground

2 Project Proponent floor, Yash Residency, Sakhore Nagar, Viman Nagar,
Pune
3. g::)?:;t Status of the Total Built up Area as on date= 27331.0 Sq. m.

Mr. Abhinandan N. Sakla
4 Contact details of the | Survey No. 232/ 1+2, Plot No. 116, Flat No. 1, Ground

.nodal officer ’ floor, Yash Residency, Sakhore Nagar, Viman Nagar,
) Pune
5. Project  Information Annexure I
} Sheet
6. Corapliance Annexure II

We hope the above information is in line with your requirement.

Thanks & Regards,

_ lenll Chavan {M.E. Environment}

Sr. Consultant

Environment Management & Engineering Division

MITCON Consultancy and Engineering Services Limited
Behind DIC Office, Agriculture College Campus,

Shivajinagar, Pune - 411 005, Maharashtra (INDIA)

Tel.: 020-66289404, 406

Mob.: 9561712909, 7620829151




Construction Project “FINSWELL” at S. No. 208/1A,

Lohegaon, Viman Nagar, Tal. Haveli, Dist. Pune

Regional Office (WCZ), Ground Floor,
East Wing, New Secretariat Building,
Civil Line, Nagpur-440001

1o
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Submission of Six Monthly Compliance Report for the period of July to Dec 2020 for
Finswell Project by LMS Realty

Nikhil Chavan <nikhil.chavan@mitconindia.com>
Thu 12/17/2020 1:26 PM

To: eccompliance-mh@gov.in <eccompliance-mh@gov.in>

¥ 1 attachments {5 MB)
Combine Report.pdf;

To,

Shri Kanwarjit Singh, IFS

Additional Principal Chief Conservator of Forests (C),

Ministry of Environment Forest & Climate Change

Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Building, ()
Civil line, Nagpur — 440001 .
Tel. No. 0712-2531318, Fax: 0712-2531318

E-mail: apccfcentral-ngp-mef@gov.in

Sub: Submission of Six Monthly Compliance Report for the period of July to Dec 2020
Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678 dated
February 2, 2019, we are herewith submitting the following:

Sr. Ne. Particulars Description

1. Name of the Project “FINSWELL”
Mr. Abhinandan N. Sakla
Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar,
Pune

Total Built up Area as on date= 27350.0 Sq. m.

: Mr. Abhinandan N. Sakla
4 Contact details of the | Survey No. 232/ 142, Plot No. 116, Flat No. 1, Ground

2. Project Proponent

Current Status of the
Project

J

nodal officer floor, Yash Residency, Sakhore Nagar, Viman Nagar,
Pune
s, ls’}'o;ect Information Annexure I
neet
6. Compliance Annexure II

We hope the above information is in line with your requirements.

- Thanks & Regards,

Nikhil Chavan {M.E. Environment}

Sr. Consultant

Environment Management & Engineering Division

MITCON Consultancy and Engineering Services Limited
Behind DIC Office, Agriculture College Campus,

Shivajinagar, Pune - 411 005, Maharashtra (INDIA)
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&

LMS REALTY"

Baots & Dovtiores
BY: LALWANI IMULIK ISAXLA

08/11/2020

To,

Shri Kanwarjit Singh, IFS

Additional Principal Chief Conservator of Forests (C),
Ministry of Environment Forest & Climate Change
Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Building,

Civil line, Nagpur — 440001

Tel. No. 0712-2531318, Fax: 0712-2531318

E-mail; apccfeentral-ngp-mef@gov.in

Sub: Submission of Six Monthly Compliance Report for the period of July to Dec 2020
Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description

1. | Name of the Project | “FINSWELL”
Mr. Abhinandan N. Sakla
2. | Project Proponent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
Current Status of the | Total Built up Area as on date= 27350.0 Sq. m.

Project
. 1 Mr. Abhinandan N. Sakla
4. | Contact details of the | o e 232/142, Plot No. 116, Flat No. 1, Ground
nodal officer floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
5 Project Information | Annexure I
° | Sheet ,
6. | Compliance Annexure II

1. Environment Department, Govt. of Maharashtra, Room No. 207, 2 Fioor, .

w)nnex, Mumbai-400032 ¥
-27 Member Secretary, Maharashtra Pollution Control Board, Sion, Mumbai
T 3. MPCB, Pune Office

LMS REALTY
Srno. 232 /142, Plot no. 116, Ground Floor Flat no.1, Yash Residency, Opposite Axis Bank,
Sakore Nagar; Viman Nagar, Pune - 411014, Mob.: 9850588999
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LMS REALTY’

Tt o Dovuonn
BY : LALWANIIMULIK | SAKLA

08/11/2020

To,

Shri Kanwarjit Singh, IFS

Additional Principal Chief Conservator of Forests (C),
Ministry of Environment Forest & Climate Change
Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Building,

Civil line, Nagpur — 440001

Tel. No. 0712-2531318, Fax: 0712-2531318

E-mail: apccfcentral-ngp-mef@gov.in

Sub: Submission of Six Monthly Compliance Report for the period of July to Dec 2020
Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIA A-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description

1. | Name of the Project | “FINSWELL”

Mr. Abhinandan N. Sakla .
2. Project Proponent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune

Current Status of the | Total Built up Area as on date= 27350.0 Sq. m.

3- | Project
. Mr. Abhinandan N. Sakla
4. S:::ig:?’s of the | g rvey No. 2327142, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
5 Project Information | Annexure 1
| Sheet
6. | Compliance Annexure 11

information is in line with your requirement.

’wu“ on m‘l‘."l I..“‘“
&3\\2\202¢
C 1 Post EC Compliance Report ek
' R. 0. M. P. C. B. Pune
1. Environment Department, Govt. of Maharashtra, Rootr-No—~207,—2™P150r, NanTalay

Annex, Mumbai-400032
2. Member Secretary, Mabarashtra Pollunon Control Board Sxon Mumbax

3. 'MPCB;, Pune Office ™~

LMS REALTY
Srno. 232 / 142, Plot no. 116, Ground Floor Flat no.1, Yash Residency, Opposite Axis Bank,
Sakore Nagar, Viman Nagar, Pune - 411014. Mob.: 9850588939

B
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To,

Shri Kanwarijit Singh, IFS

Additional Principal Chief Conservator of Forests (O,

Ministry of Environment Forest & Climate Change

Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Bui Iding, .

Civil line, Nagpur — 440001
Tel. No. 0712-2531318, Fax: 0712-2531318
E-mail: apccfcentral-ngp-mef@gov.in

o/ C

LMS REALTY

,
BY 0 WA MU ERaK A

08/1112020

o

P

crepmnLr AT 420G A

- Ty 15y,
e ARt A

Sub: Submission of Six Monthly Compliance Report for the period of July to Dec 2020
Dear Sir,

As per the conditions mentioned in Environmental Ciearance Letter SEIA A-EC-0000000678

dated February 2, 2019, we are herewith submitting the following:

Sr. No. _Particulars Description
1. i Name of the Project | “FINSWELL"
Mr. Abhinandan N. Sakla
2. | Project Proponent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
3 Current Status of the | Total Built up Area as on date= 27350.0 Sq. m,
" | Project
. Mr. Abhinandan N, Sakla
4, f:(;‘:f)}g::”s ofthe | Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
Project  Information | Annexure 1
S.
Sheet
6. | Compliance Annexure 11

Signatory

ve information is in tine with your requirement,

- Post EC Compliance. Report

\_I/«Emm_em Departmem. Gowvt. of Maharashtra. Room No. 207, 2™ Floor, Mantralay
Annex, Mumbai-400032

2. Member Secretary, Maharashtra Pollution Conirol Board, Sion, Mumbai-- .. - —— oo .

3. MPCB, Pune Office

LMS REALYY

5rno. 2327 142, Plot no 116, Ground Floor Flat nal, Yash Residency. Oppatite Avis Bank
Sakore Nagar, Vimar Nagar, Pune - 411014 Mob - 2850588854
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LMS REALTY

BY - want P K b

!!I/

08/11/2020

To,

Shri Kanwarjit Singh, 1FS

Additional Principal Chief Conservator of Forests (C),
Ministry of Environment Forest & Climate Change
Regional Cffice (WCZ), Ground Floor,

tast Wing, New Secretariat Building,

Civil line, Nagpur — 440001

Tel. No. 0712-2531318, Fax: 0712-2531318

E-mail: apccfcentral-ngp-mef@gov.in

Sub: Submission of Six Monthly Compliance Report for the period of July to Dec 2020

Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description

1. | Name of the Project | “FINSWELL”

Mr. Abhinandan N. Sakla
2. Project Proponent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
' floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune

Current Status of the | Total Built up Area as on date=27350.0 Sq. m.

Project
. Mr. Abhinandan N. Sakla
4. g:;:?(;tfgz:ﬂs of the | g, rvey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
Project Information | Annexure I
5. :
Sheet
6. | Compliance Annexure II

ffove information is in line with your requirement.

1. Environment-Department,-Govt.-of Maharashtra,-Room-No.-207;-2%. Floor,;-Mantralay--
Annex, Mumbai-400032

2. Member Secretary, Maharashtra Pollution Control Board, Sion, Mumbai

3. MPCB, Pune Office

LMS REALTY
Srno. 232 / 1+2, Plot no. 118, Ground Floor Flat no.1, Yash Residency, Opposite Axis Bank,
Sakore Nagar, Viman Nagar, Pune - 411014. Mob.: 9850588999
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Construction Project “FINSWELL?” at S. No. 208/1A,

Lohegaon, Viman Nagar, Tal. Haveli, Dist. Pune

M/s. LMS REALTY

Submitted To

Ministry of Environment and Forest, Climate Change
Regional Office (WCZ), Ground Floor,
East Wing, New Secretariat Building,
Civil Line, Nagpur-440001 ST
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7/13/2021 Mail - Bhavna Nigam - Outiook

Submission of Six Monthly Post EC Compliance Report for the period of Jan to June
2021 for Finswell at S.No. 208/1A, Lohegaon, Pune

Bhavna Nigam <bhavna.nigam@mitconindia.com>
Thu 6/17/2021 7:04 PM

To: eccompliance-mh@gov.in <eccompliance-mh@gov.in>

@ 1 attachments (4 MB}
Finswell, LMS Reaity Post EC Jan 2021.pdf;

To, .

Additional Director

Ministry of Environment Forest & Climate Change
Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Building,

Civil line, Nagpur — 440001

Sub: Submission of Six Monthly Post EC Compliance Report for the period of Jan to June
2021

Dear Sir, :
As per the conditions mentioned in Environment Clearance letter SEIAA-EC-0000000678 dated
February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description
1. Name of the Project Finswell
' Mr. Abhinandan N. Sakla
2 Contact details of the nodal | Survey No. 232/1+2, Plot No. 116, Flat No. 1,
) officer Ground floor, Yash Residency, Sakhore Nagar,
' Viman Nagar, Pune
3. Current Status of the Project ;otal Built up Area as on date= 27380.0 Sq.
Project Information Sheet Attached as Annexure I
Compliance conditions stated s
in the Environmental i,\) j
5. Clearance letter -EC- | Attached as Annexure I1
0000000678 dated February
2,2019

We hope the above information is in line with your requirement.

Thanks & Regards,
Bhavna Nigam
EME Division,

MITCON Consultancy & Engineering Services Ltd.
Behind DIC Office, Agri College Campus,
Shivajinagar, Pune — 411 005,

Maharashtra (INDIA)

Tel: 020 -6628 9406

https:lloutlook.omce.com/maillAAMkAGJ?ZGNiODQ5LTEXZGUtNDgyMiO4ZT I5LTJIKNGMyM2QOMjIwNgAUAAAAAABT7F35qpeMhTYkuVQw%2Fp...  1/2
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LMS REALTY
e Date:14.06,202

To,

Additional Director

Ministry of Environment Forest & Climate C hange
Reginnal Office (WCZ}. Ground Floor,

East Wing, New Secretariat Building,

Civil line, Nagpur - 440001

Sub: Submission of Six Monthly Compliance Report for the period of Jan to June 2021

Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description

1. [ Name of the Project | “FINSWELL”

Mr. Abhinandan N. Sakla

2. | Project Proponent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
) floor, Yash Residency, Sakhore Nagar, Viman N agar, Punc
Current Status of the | Total Built up Area as on date= 27380.0 Sq. m.

Project
. Mr. Abhinandan N, Sakla
4. 'S::a‘fffff‘,’;:‘:"s of the Survey No. 232/142, Plot No. 116, Flat No. 1, Ground
j floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
5 Project  Information | Annexure 1
" | Sheet
6. | Compliance Annexyre II

ffove information is in line with your requirement.

it spmnrs
Post EC Compliunce Report

L. Environment Department, Govt. of Maharashira, Room No. 207, 2* Floor, Mantralay
Annex, Mumbai-400032 :

2. Member Sccretary, Maharashira Pollution Control Board, Sion, Mumbai

3. MPCB, Pune Office

St no. 232 7 142 Plot no, 118, Ground Floor Flat ne 1, Yask Residency, Opgposite Axis Bank,
Sakore Nagar, Viman Nagar, Pune - 411014, Mob. 9850588999
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LMS REALTY"

ERDLBS DTORG

BY : LALWAN! | MULIK I SAKLA
Date:14.06.2021

To,

Additional Director _

Ministry of Environment Forest & Climate Change
Regionat Office (WCZ), Ground Floor,

East Wing, New Secretariat Building,

Civil line, Nagpur — 440001

Sub: Submission of Six Monthly Compliance Report for the period of Jan to June 2021

e’

Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description
1. | Name of the Project | “FINSWELL”
Mr. Abhinandan N, Sakla :
2. | Project Proponcent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
3 Current Status of the | Total Built up Area as on date= 27380.0 Sq. m.
* | Project

Contact details of the

Mr. Abhinandan N. Sakla

4. nodal officer Survey No. 232/1+2, Plot No. 116, Flat No. -1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
.5, | Project Information | Annexurel
* | Sheet :
6. | Compliance Annexure I NTD L \ Z\
Wik fiie RJove information is in line with your requirement. 3’\*

A\

C' E?Comlinnce Report . Tl 24010437 194020751
1. "Environment Department, Govt. of Maharashtra, Room No. 207, 2™ Floor, Mantralay
Annex, Mumbai-400032

2. Member ESecretary, Maharashtra Pollution Control Board, Sion, Mumbai
3. MPCB, ?une Office

; : LMS REALTY .
Srno. 232/ 1+2, Plot no. 116, Ground Floor Flat no.1, Yash Residency, Opposite Axis Bank,
" SakKore Nagar, Viman Nagar, Pune - 411014. Mob.: 9850588999
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.
LE.;.
LMS REAITY"

AT A VUSRS
BY : LALWANIIMULIK ISAKLA

Date:14.06.2021

To,

Additional Director

Ministry of Environment Forest & Climate Change
Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Building,

Civil line, Nagpur — 440001

Sub: Submission of Six Monthly Compliance Report for the period of Jan to June 2021

J
.

Dear Sir,

D

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars Description
- 1. | Name of the Project | “FINSWELL” )
: Mr. Abhinandan N. Sakla
2. | Project Proponent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
3 Current Status of the | Total Built up Area as on date= 27380.0 Sq. m.
" -] Project )
. Mr. Abhinandan N. Sakla
4. | Gonmet details of he | Survey No. 232/142, Plot No. 116, Flat No. 1, Ground
. | floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
Project Information | Annexure I
Sheet

6. | Compliance | Annexure II

¢ fifove information is in line with your requirement.

: _»ﬁSlgnatory ¢

Bect, Post EC Compliance Report g IR .

cc. | _RO.MPC.BPume |

* 1. Environment Department, Govt. of Maharashtra, Room No. 207, 2 Floor, Mantralay
Annex, Muimbai-400032

Member Secretary, Maharashtra Pollution Control Board, Sion, Mumbai
. MPCB, Pune Office

w N

| S7n0.2337 142, Plot o, 116, Gkounj_d‘;ﬁloor‘t Flat no.1, Yash Bgsi&ency, Ogiposite Axis Bank,
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Date:14.06.2021

To,

Additional Director

Ministry of Environment Forest & Climate Change
Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Building,

Civil line, Nagpur — 440001

Sub: Submission ef Six Menthly Compliance Report for the period of Jan to June 2021 | y

Dear Sir,

As per the conditions mentioned in Environmental Clearance Letter SEIAA-EC-0000000678
dated February 2, 2019, we are herewith submitting the following:

Sr. No. Particulars ~ Description

1. | Name of the Project | “FINSWELL”
Mr. Abhinandan N. Sakla
2. | Project Proponent Survey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
Current Status of the Total Built up Area as on date=27380.0 Sq. m.

Project
. Mr. Abhinandan N. Sakla
4. nC:(I;:;u‘:)tﬂc;i:ls of the | o\ rvey No. 232/1+2, Plot No. 116, Flat No. 1, Ground
floor, Yash Residency, Sakhore Nagar, Viman Nagar, Pune
5 Project Information | Annexure I '
) Sheet Q )
6. | Compliance Annexure II =

e qfove information is in line with your requirement.
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